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 Clause  22,  as  amended,  was  added  to
 the  Bilt,

 Clauses  23  to  35  were  added  to  the
 Bill.

 MR,  DEPUTY-SPEAKER:  Further
 discussion  on  the  Finance  Bill  will
 be  taken  up  tomorrow.  Now,  we  will
 proceed  to  the  next  item.

 18  brs.

 PAPERS  LAID  ON  THE  TABLE

 NotiricaTions  INcREASING  CusToMs
 Dury  ON  CERTAIN  ITEMS  OF  JRON  AND

 STEEL  IMPORTED  INTO  INDIA

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FINANCE
 (SHRI  SAWAI  SINGH’  SISODIA):
 Sir,  I  beg  to  lay  on  the  Table  a  copy
 each  of  Notification  Nos,  116—Cus-
 toms  to  118—Customs  (Hindi  and  Eng-
 lish  versions)  published  in  Gazette  of
 India  dated  the  28th  April,  1981.0  to-
 ‘gether  with  an  explanatory  memoran-
 dum  regarding  increase  in  the  Cus-
 toms  Duty  on  certain  items  of  iron
 ‘and  steel  imported  into  India,  under
 section  159  of  the  Customs  Act,  1962.
 [Placeq  in  Library.  See  No.  :
 2436/81.)

 a

 BUSINESS  ADVISORY  COMMITTEE

 SIxTEENTH  REpoRT
 THE  MINISTER  OF  STATE  IN

 THE  MINISTRY  OF  HOME  AF-
 FAIRS  AND  DEPARTMENT  OF
 PARLIAMENTARY  AFFAIRS  (SHRI
 ऊ,  VENKATASUBBAIAH):  Sir,  I  beg
 to  present  the  Sixteenth  Report  of
 the  Business  Advisory  Committee.

 18.02  hrs.

 DISCUSSION  RE.  ATROCITIES  ON
 ADVISIS  IN  DIFFERENT  PARTS  OF

 THE  COUNTRY

 MR.  DEPUTY-SPEAKER:  Now
 we  take  up  Discussion  under  Rule
 193.  Shri  George  Fernandes.
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 भी  जाएं  फर्नान्डिज  (मुजफ्फरपुर )
 उपाध्यक्ष  महोदय,  इसी  महीने  की  20

 तारीख  को  भ्रान्त  प्रदेश  के  श्रादिलावाद

 जिले  के  इन्द्रवल्ली  गांव  में  जो  पुलिस
 के  द्वारा  आदिवासियों  वी  हत्या  की

 गई,  उस  संदर्भ  में  राज  लंदन  में  यह

 बहस  हो  रहो  है  ।

 पिछले  कई  दिनों  से--असल  में  एक

 अरसे  से--इस  इलाके  में  रहन  बाले  ग्राही-

 वासियों  पर  संगठित  ढंग  से  जुल्म  होता

 रहा  है  ।  ग्रा दिवा सी  न  सिफ  इस  झादिला-

 बाद  के  ्  में  रहते  हैं,  बल्कि  जो

 गोंड  समाज  के  लोग  देश  के  इस  विभाग
 में  हैं,  वे  पड़ोस  के  महाराष्ट्र  के  चन्द्रपुर
 जिले  में:  जो  श्रादिलाबाद  से  सटा  हुम्रा
 जिला  है,  और  इधर  मध्य  प्रदेश  में  भी

 उससे  सटे  हुए  कुछ  इलाके  में  रहते  हैं।

 18.03  hra,

 [प्रा  CHINTAMANI  PANIGRAHI  in  the
 Chair].

 are  प्रदेश  में  इन  लोगों  क  द्वारा

 एक  मरसे  से  शभ्रान्दोलन  चलता  रहा,
 विशेषकर  इस  बात  पर  कि  गौर-धारी-

 वासियों  द्वारा  एक  जमाने  से  उनकी  जो

 जमीन  छीन  ली  गई  है,  वह  उनको

 वापस  मिले  ।  एक  कानून  भी  बना,

 लेकिन  उस  कानून  को  कमल  में  लाने

 की  बात  कभी  नहीं  हुई  भोर  कानून  के

 बावजूद  भ्रादिवासिधों  का  शोषण  उस

 इलाके में  पिछले  एक  जमाने से  ज्यों

 का  त्यों जारी  रहा  ।  कई  राजनीतिक

 कार्यकर्ताश्रों और  सामाजिक  कार्यकर्ताभ्रीं
 ने  श्रादिवासयों  की  इस  समस्या  को

 ले  कर  उस  इलाके  में  संगठनों को  खड़ा
 किया--कोई  एक  संगठन  नहीं  है,  अनेक

 संगठन  हैं  ।  कई  जगहों  पर  ये  संगठन

 गांव  गांव में  हैं,  मगर  उन  लोगों ने

 झाम  तौर  पर  इन  संगठनों  को  शिरि जन
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 [att  जाजें  फर्ताण्डी ।

 र  कुली  संगम  के  नाम  से.  चलाना

 पसन्द  किया,  तांकि  श्रांदिवासियों  के

 लिए  ही  यहं  संगठन  है,  यह  बात  स्पष्ट

 हो,  भो  भाम  तौर  पर  जो  भूमिहीन
 खेत-मजदूरों  का संघर्ष  चलता  है,  उसमें

 कौर  आदिवासियों कों  छीनी  हुई  जमीन
 उनको  वापस  मिले,  झर  बना  हुमा  कानून
 अमल  में  आए,  इसके  लिए  चलाए  जाने

 बाले  आन्दोलन  में.  जो.  फके  है,  वह
 हमेंशा  लोगों  के  सामने  रहे  ।

 20  अप्रैल  को  इन्द्रवल्ली  में  इस

 कुली  संगम  की  कौर  से  एक  सभा  बायो-

 जित  की  गई  |  सभा  के  आयोजन  के
 वारे  में  बहले  से  जानकारी  दी  गई  थो,

 एलान  हो  चुका.  था  कौर  सभा  को  बहुत
 तैयारी  हो  गई  थी  ।  लेकिन  जिन  लोगों

 नेशन  आदिवासियों  की  जमीन  एक  अरसे

 से  फोन  ली  हैं  और  जिन  लोगों  न  वह
 जोन  उन  को  वापस  न  मिले  इस  के

 लिए.  ककनों  लड़ाई  जारी  रखी  है,  ऐसे
 लोगों  की  ओर  से  एक  दूसरी  सभा

 उसी  दिन  बुलाने  का  फैसला  वहां  FAT  ।

 एक  संगठन  भी  खड़ा  हो  गया  जैसे  कि

 एसे  मौक  पर  संगठन  खड़े  हो  जाते  हैं
 झर  रात  प्रोटेक्शन  संगम--किसानों

 का  त्वचा  कग्न  वाले--यह  इस  संस्था
 कैलास  दे  कर  उस  संस्था  को  भोर
 से  उसे  fer  उसे  गांव  में  एक  ate  सभा

 बुलाने  का  एलान  किया  गया.  ।

 अब  इस  बात  को  हम  लोगों  को

 ठीक  समझना  चाहिए  कि  हजारों  गिरिजा,

 कानून  का  अमल  होन!  चाहिए  इस  के

 लिए  एक  सभा  का  आयोजन  अपनी  संस्था
 की  ओर  से  करते  हैं.  ।  जिलाधिकारियों
 को  उत्  की  जानकारी  है,  पुलिस  को

 उस  को  जानकारी  हैं  ओर में  मानता

 हूं  कि  होकर  को  भो  उस  को  जानकारी

 रहती  है.  क्योंकि...  भाना...  प्रदेश
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 में  इस  प्रकार  का  आन्दोलन एक  जमाने  से
 किसी  ने  किसी  रूप  में  चलता  रहा  हैं
 Wit  सरकार  की  दृष्टि  इस  आन्दोलन

 के  बारे  में  बहुत  अच्छा  नहीं  रहो  है  ।

 श्राप को  याद  होगा  _
 1978  में  एक  एम-

 नेस्टर  इंटरनेशनल  ने  शझान्क्न  प्रदेश  की

 ऐसी  घटनाओं  को  ले  कर  विशेष  जांच

 की  थो  कौर  जहां  तक  मेरी  समझ  है
 सितम्बर  1978  में  एमनेस्टी  ने  अपनी

 रपट  सरकार  को  भेजो  थी  जिस  में  आरोप:

 लगाया  था  कि  73  से  ले  कर  77  तंक

 के  चार  वर्षों  में  300  और  500.0  क

 बीच  लोगों  को  जान  से  मारा  गया  था

 ae  प्रदेश  में  इसी  नस  पर  कि  पुलिस
 कौर  लोगों  के  बीच  में  मुठभेड़  हो  गई  ॥

 इसलिए  सरकर  वहां  पर  जहां  गिरिफ़त,.

 जहाँ  श्नादिवासी,  जहां  खेत  मजूद:  झपने

 हकों  के  लिए  लड़ाई  लड़ने  का  वाम  ANT

 हैं  एक  बरसे  से  बहुत  जागरूक  रहती  है.
 उत  लोगों  के  बचाव  के  लिए  नहीं  जिन

 के  लिए  कानून  बनाए  संगर  कानून
 अमल  में  नहीं  पाए;  जिन  लोगों  को

 कानून  के  अमल
 होनें

 से  परेशानी  महसूस
 होगी,  उन  लोंगों  के  समान  के  लिए

 वह  पैरਂ  न्हती  है  ।  इन्द्रवल्ली  में  भी

 बही  हवा  ।  पुलिस  का  फर्जे  था,  जिला

 प्रशासन  का  फर्ज  था  कि  जो  गिरिजा.

 जो  आदिवासी  कानून  पर  कमल  हो
 इस  के  लिए  सभा  करने  बैठे  हैं  उन्हें
 सभा  करने  की  इजाजत  दी.  जाय  ६

 उन  की  बात  को  सरबर  के  सामने,

 प्रशासन  के  सामने  रखा  चहिए  था

 कि  उन  की  बात  को  सुना  जाय  श्र

 समझा  जाय  झर  झगर  जमींदारों  को

 जो  किसानों  के  संरक्षण  के  लिए  संगम
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 मे  जहां  शिरि जनों  की  सभा  हो  रही  हैं
 उन  की  अपनी  शिकायतों  को  ले  कर

 उस  से  कुछ  दूर  की  जगह  पर  उन  की

 सभा  हों  जाये  जिन  को  किਂ  गिरि जनों

 की  इस  मांग  से  परेशानी  थी  ।  सगर  जिला

 शासन यहं  नहीं  करता है  ।  उलटे,

 इस  बहाने  कि  इस  बचाव  समिति

 को  आर  से  एक  अलग  सभा  आयोजित

 की गई  है।  कौर  दोनों  सभा यें  होने
 से.  कानून-व्यवस्था.  भंग  हो.  सकती

 है,  इसलिए  जिला  प्रशासन  सभा वन् दी

 का  हुक्म  जारी  करता  है  ।  हजारों  शादी-

 वासी  जों  उस  सभा  के  लिए  वहां  पर

 आए  थे  वे  प्रपने  अधिकारों  के  लिए

 जुलूस  निकालने का  काम  जब  करते  हैं
 तब  उन  पर  बिना  कोई  वजह  गोली  चला-
 कर,  जैसी  कि  रिपोर्ट  है  जिसको  कि

 आंश्र  प्रदेश  की  सरकार ने  स्वर  किया
 हैं,  उसके  अनुसार  14  शिरि जनों  को

 जान  से  मार  डालने  का  काम  किया  गया
 और  अनेक  लोग  घायल  कर  दिए  गए  ।

 प्रदर्शन  रोज  होते  हैं,  इस  राजधानी  में

 भोरोज  होते हैं  पनीर  प्रदर्शनों  को  किस  तरह
 से  सम्हाला  पाए  इसके  बारे  में, मे  मानता

 हूं  शिला  प्रशासन  शौर  पुलिस  कुठ  जान-

 कारी  रखती  है  ।  दिल्लो  में  संसद  के

 सामने  रोज  प्रदर्शन  होत  हैं.  ।  कल

 'भी  एक  प्रदर्शन  अलग  सुबा  मांगत  दलों

 की  तरफ  से  हो  wat  (जिसमें  पुलिस
 ने  गिरफ्तारी  की,  जले  ले  जने  का  काम

 'फिया  और  एक  महीने  की  सजा  सुनाने
 का  आदेश  भी  हुअ  ।  कुछ  दिनों

 पहले  कई  और  सदस्यों  को  लेवार,
 किसानों  को  संस्थानों  को  लेकर  संसद
 के  सामने  प्रदर्शन  हुमा  था  जिसमें  लोगों
 को  गिरफ्तार  किया  गया  औौर  ए  दिन

 कोसना  सुनाने,  का.  काम  भो.  विथ  गया।

 कल-परसों  से  हम  यह  भी  सुन  रहे  हैं
 fe  array  क  विरोध  में.  इस  सवन के  '
 आहर:  एक  अदर्शन  होने  वाला  है  शोर
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 सरकार की  ,.भी  उनਂ  लोगों  के  प्रति  इतनी
 weet  भावना  है  कि  उन्हें  भिशेष  रेल

 सुविधा  देकर  दिल्ली  तक  पहुंचा  बग
 काम  भी  हो  रहा.  है  ताकि  प्रदर्शन  हो
 जाए  ।  इसक  साथ  साथ  दर्रे  लंग:  दं

 प्रदर्शनों  के  बारे  में  सरक।र  दूसरा  रूख

 aferyiy  avd)  है  ।  यहां  पर  तो  सब ल

 है  उन  गिरि जनों  का,  उन  झा दिवा सिया
 का  जिनकी  जमीनों  को  गर-हरिऊनों  शौर

 गर-झादिव।  क्यों  ने  पिछले  जमा्न  से

 छीन  लिया  था  भर  आज  राज्य  सरबर

 द्ाग  बनाए  गए  कानूनों  पर  अ्रमल  बर्ने

 के  लिए.  उन  शिरि जनों  के  शआर  से

 प्रदर्शन  हो  रहा  था.  ।  वाई  जिम्मे  दर

 लोगों  का  तो  यह  भी  बहुम।  हैं  थि  जो

 दूसरी  सभा  का  इन्तजाम  हुआ।  वह  जिलों
 प्रशासन  के  लोगों  दो  कहने  पर  हुए  था |

 इस  प्रकार से  दोनों  पर  समा बन्दी  लागू  बर
 के  बिला  वजह  गोली  चलाकर  शििजनों

 को  मारने  |  उनको  दबाने  का  र..म

 विया  गय।  ।  यह  सवाल  सिफ  इन्द्रा बलि
 का  ही  नहीं  है,  एक  जामान ेसे  हम  इस
 स्थिति  को  देखते  जा  रहे  हैं  ।  कुछ
 दिनों  पहले  बिहार  के  गुक  में,.  जहां
 आदिवासियों  ने  यह  मांग  की  थ  कि

 जंगल,  में  उन्हें  रहने  शौर  पड़ो  से  जो

 भी  जिन्दगी  वे  चला  सकते  हैं  उनकों
 चलाने  का  झीवर  दिय  जाए  तो

 बिहार  मिलीं।  पुलिस  की  अंर  से  उन

 लोगों  के  ऊपर  गोलियां  पलई  भई  ।

 इसो  प्रचार  से  कुछ  दिनों  पहले  इसी

 सदन ,  में  बहस  के  दौरान  इसका  भी

 जिक्र  हुआ  कि  एक  मजदूर  नेता  जिसदा

 नाम  शंकर  गिरिया  था,  उसकी  गिरफ्तारी

 इसलिए  हो  गई  थी  कि  उराने  अपने  दल

 में  डाली  राज हाड़ा,  जिला  दुर्ग  के  झा दिन

 बासियों को  संगठित  करके  शराब  के  ने

 से  दूर  करने  का  काम  किया  था  जिसके

 फलस्वरूप  जिस  व्यक्ति  ने  17  लाख  का
 शराब  का  Sat  faar  था  वह  पिछले  साल

 में  केवल  «4  लाख  रुपए की  शराब  ही  बेच
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 पाया  +  तो.  उस  .  व्यक्ति  को  नेशनल

 सिक्योरिटी  एक्ट  क  झन्तगंत  गिरफ्तार

 करने  का  काम  हुमा  कौर  वहां  पर  मज-

 दूसरों  को  फासो  न  frat  रूप  में  सताने

 का  यह  सिलसिला  चला.  1

 महाराष्ट्र  में  हम  देख  रहे  हैं,  बम्बई
 के  बगल  में  थाने  में,  धूलिया  जाने  की
 जरूरत  नहीं,  जहां  भील  कौर  बालों

 लोग  रहते  हैं,  जिनक  जंगलों  को  वहां
 के  साहूकारों  ने  छोड़कर  एक  अर्स  से

 इन  लोगों  को  और  जंगल  के  भीतर

 भेजने  का  शौर  उनके  शोषण  का  काम

 किया  हैं  ।  वहां  की  भूमिसेन  और

 जकाष्टगरी  संगठन  जैसी  संस्था  ने,  वे

 आदिवासी  जो  संगठित  होकर  न्याय  की

 झाबा  उठा  रहे  हैं,  उनको  मारने  का

 काम  किया  ।  इसे  इन्द्रा वल लो  के  बगल  में

 एक  ऐसी  घटना  घटो,  जो.  महाराष्ट्र
 क  लिए  अनुभव  रहा  ।  वहां  का.  एक
 लड़का,  जिसका  नाम  श्री  पत्ती  शंकर,

 इलाहबाद  जिले  का  23  साल  का  नौज-

 वान,  कालेज  में  पढ़ा-लिखा,  वहं  गौंड

 शिरि जन  को  संगठित  करके,  उनकों  इन्साफ
 मिलन।  '  चाहिए,  प्रयास  वार  रहा  था,
 तो  महाराष्ट्र  और  श्रान्त  पुलिस,  दोनों
 ने  मिलता,  महाराष्ट्र  के  भीतर  चन्द्रपुर
 faa  में  मोहनबिनपेट्टा  नाम  के  छोटे

 से  गांव  में  उसे  जान  से  मारने  का  काम

 किया।  सभापति  जी,  ऐसे  अनेक  उदाहरण

 हैं,  जिनको  हम  दे  सकते  हैं,  लेकिन  उन

 उदाहरणों  को  बने  से  कोई  बात  नहीं
 बनेगी  ।

 aaa  यह  है  कि  आदिवासियों  को

 aia  जो  स्थिति  बनी  है,  इसको  किस

 तरह  से  सरकार  की  तरफ  से  भोर  समाज
 की  तरफ  से  हल  करना  है,  इस  पर

 विचार  करना  चाहिए  ।  स्थिति  कितनी
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 बिगड़  रहो  हैं,  इसपा  एक  बिशेष  उदा-

 हरण  में  ATH  सामने  रखना  चाहता  हू.

 हिन्दुस्तान  कं  बहुत  बड़  पत्रकार,  '  श्री:

 प्राण  चोपड़ा,  अभी  कुछ  दिनों  पहले  उत्तर,

 प्रदेश  के  बांदा  जिले  में  गए  थे।  बदा
 जिले  में  जिस  गाँव  को  स्थिति  को

 देखने  गए  थे,  उस  गांव  का  नाम  है--
 पड़रिया,  जहां '  आदिवासी  रहने  है ं।
 इस  संबंध  में  उन्होंन  13  ose के
 टाइम्स  आफ  इंडिया  के  पहले  पन्ने  पर

 लिखा  है  कि  जब  मैं  उस  गांव  में  गया,
 तो  वहां  एक  ठेकेदार  आदिवासी  क्षेत्र

 के  सोच  में  कन्धे  पर  बन्दूक  लगाकर  घूम
 रहा  था  ।  प्राण  चौपड़ा  उनकों  रोकते

 हैर  पूछते  हैं  कि  नगर  भापਂ  बन्दूक

 इस  तरह  से  लगा  कर  जा  रहे  हैं,  तो.
 क्या  कभी  इसका  इस्तमाल  भी  करते  हैं?'

 हां--मैं  इस्तमाल  करता  हूं  ।  में  अभी

 आपके  ऊपर  भी  कर  सकता  हूं,  आपको

 F  लूट  सकता  हूं  और  मे  यहां  कोई

 बिगाड़  नहीं  सकता  है  ।

 ‘When  I  asked  him  whether  the
 Law  bothered  him  much?’  he  said:
 “If  I  strip  you  of  all  you  have,  here
 no  one  around  here  will  give  any
 evidence  against  me.”

 When  he  was  asked:  “Had  you
 used  your  gun  lately  on  any  one?”
 he  replied;

 and  under  quote  and  unquote  Mr.
 Pran  Chopra  publishes  the  reply:

 sonsਂ

 And  when  Pran  Chopra  asked
 him;  ‘Why?’  The  answer  is:

 “It  was  God’s  will.  He  called
 them.”

 पु  have  recently  killed  three  per-
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 लोगों  को  मौका  देना  चाहिए.

 बीच
 आधार  पर  हम  लोगों  को

 मै  भाज  गृह  मंत्री  जी  से

 3.  कितना

 हम  लोगों  ने  खर्चे  किया  है--इंस  प्रकार
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 wea  स्थिति  है--1976 के  अ्रन्त  तंक
 सरकारी  प्रतिष्ठानों  में  आदिवासियों

 की  कलास  1  में  प्रतिशत  0.  3  था,  कलासे
 2  मैं  0.5  था।  जहां  तक  सरकार  कीਂ

 तरफ  से  चलाई  जाने  वाले  नेशनलाइज्ड  बैंकस

 भी  0.

 दे  पाये  हैं।  तो  प्राथिक  क्षेत्र  में  जो  उनका

 विकास  करने  की  जिम्मेदारी  थी,  उस
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 रूप  में  उस  में  से  कितना  पैसा  दिया  गया

 है।  इसका  जो  जवाब  मुझे  मिला,
 उस  को
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 में  मेँ  4  ह
 2

 क

 दिदज्द ढ 40  लाख  रुपये  हैं  लेकिन  श,  के

 में  जो  दिया है  वह  25  लाख  रूपये

 इसलिए  मैं  समाप्त  करूंगा  इस  आग्रह
 के  साथ  शौर  सदन  में  अपनी  यह  बोत

 रख  कर  कि  झादिवासिंपीं  के  विकास  कौ

 दृष्टि  से,  झा थिक  विकास  की  दृष्टि  से

 जो  विशेष  कार्यक्रमों  को  झावश्यकंता  है,
 उस  के  लिए  अविलम्ब  कदम  उठाने  का

 काम  होना  चाहिए  और  सरकार  को

 इस  सदन  क  सामने  मोर  देश  के  समने

 बहू  कार्यक्रम  रखना  चाहिएं  ।

 -ं  2,  झाक्यिासियों  की  जी  सामा

 fee  feet:  है,  जिस  सामाजिक...  स्थिति
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 की  हिदुस्तान  में  कल  के  भ्रखबारों

 में  चचा  हुई  है  कि  महिलाओं  को  किस

 तरह  से  बेची  जता  हैं,  जैसे  पहलों  बार

 पट  कटना
 घटी  है,  जैसे  पहली.  बार

 इन  कों  बेचा  गया  है,  अकेले  राजस्थान

 के  इलके  में  जाने  को  जरूरत  नहीं  हैं;

 समुचे  हिदुस्तान  में  यह.  स्थिति  है

 और  इस  हालत  में  श्नादिदासो  महिलाओं

 को  जो  ज़िन्दों  है,  उस  समाज  के  लोगों

 को  जो  जिन्दगी  है,  उत  का
 सामाजिक

 स्थिति  की  सुधारने  की  दिशा  में  कुछ

 डोस  कदम  उठाने  का  काम  हना  चाहिए।

 इसके  साथ  हो  मुख्य:  राज  क
 स्थिति

 में  उन  का  जान  और  माल  इन  दानों  क

 बचाई  को  दृष्टि  से  हम  यह  अ्पेका
 करेंगे  कि  सरकार  कुछ  निश्चित  झर

 कुछ  sit  कार्यक्रम  इस  बारे  में  रखना
 का  भा  कॉम  करेगा  और  इसा  उम्मीद

 से  में  झरनों  बात  समाप्त  करता  हूं  ।

 SHRI  UTTAM  RATHOD  (Hingo-

 i):  Mr,  Chairman,  I  am  grateful  to

 Mr.  George  Fernandes  for  bringing
 this  important  thing  before  the

 House.  Myself  and  Mr.  Narsimha

 Reddy,  we  two  members  come  from

 Adilabad  District.  We  have  been  as-

 sociated  with  tribal  taluka  in  which

 this  Indravalli  village  is  situated.

 I  remember  to  have  visiteg  this  vil-

 lage  three  or  four  times  during  some

 past  years  and  according  to  me  the
 population  of  this  village  is  almost
 between  four  to  five  thousand.  It  is
 most  unfortunate  that  in  this  tribal
 taluka  such  an  incident  should  have
 taken  place,

 1  will  take  you  back.-  In  1986,  1937
 the  erstwhile  Nizam  Goverment  had

 started-a  scheme  with  Baron  Heinan-
 dors  स  the  head

 and  Grigson:  as  the
 -  Minister to  support  him,  fer
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 the  upliftment  of  the  tribals  in  the

 old  Hyderabad  State.  In  those  days
 there  were  11  tribal  communities  in
 old  Hyderabad  State  and  books  spe-
 cially  written  in  Devanagari  and
 Telugu  in  their  tribal  dialects  were

 published.  Some  boys  who  had  studied

 up  to  the  third  or  fourth  standard
 were  collected  at  Marlawaj  by  Baron
 Heinandors,  they  were  छश्ण्पाइत--शव-
 pecially  Gonds—and  they  were  given
 comprehensive  education  for  a  period
 of  three  or  four  years  and  they  were~
 trained  and  sent  to  open  schools  in
 Gondwaris  and  Gondpuras.  Not  only
 that.  The  old  Hyderabad  Government
 started  the  upliftment  of  tribals.  Mr.
 Grigson  saw  that  special  social  welfare
 officers  were  appointed  with  revenue,
 judicia)  and  executive  powers  to  give
 justice  tg  those  tribals.  And  what  did
 I  see  during  my  time  about  these  spe-
 cia]  social  welfare  officers?  They  are
 empowered  to  give  patta  lands,  patta
 rights  to  any  tribal.  They  could  im-
 part  justice,  Certain  sections  of  cri-
 minal  Procedure  Code  and  the  Indian
 Penal  Code  were  entrusted  to  them.
 Not  only  that,  they  could  extern  any.
 moneylender,  any  miscreant,  any  non-
 tribal  from  that  triba]  area  and  ask
 him  to  go  away  from  that  area.  In
 September  1948  after  we  got  our  free-
 dom-—-I  am  sorry  to  say—the  itvidal
 development  movement  has  received
 a  set  back.  I  have  stayed  there  till
 1957,  I  say,  that  when  I  left  Adilabad
 there  was  only  one  road  which  linked
 Gudihatnoor,  Utnoor  and  Kerimeri  on
 the  other  side.  Asifabad.  After.  that
 only  two  roads  have  been  completed
 ‘and  recently  when  we  have  come  ac-
 ross  a  Press  note,  we  were  told  that
 this  area  still  remains  to  be  unacces-
 sible.  Why?  During  the  Jast  30  years
 you  could  not  construct  roads  there.

 Why  do  you  forget  that  in  1953-54
 whén  in  Nalgonda  such  activities  were
 started  by  the  communist  parties,  es-
 pecially  in  Nalgonda  and  Khammam
 atéas;  we  have  seen  that  roads  were
 lait  there,  2  that  they  could  be  made
 accessible  ahd  Government  machinery
 cotid  teach  there.  But  this  particular.
 Uittiooy taihike was c पिल  भं  completety  -
 1न्लेहत,  Bug  for  Mr.  coe  एग
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 I  do  not  think  that  even  the  other
 viiiage  roads  could  have  been  cons-
 thucted  there,  This  Utnoor  taluka
 was  compietely  neglected.  I  will  tell
 you,  According  to  1941  census  the
 tota]  population  of  Utnoor  taluka  was
 only  26,000,  Out  of  26,000  21,900  were
 tribal  Gonds  and  the  other  5,000  were
 non-tribals.  Some  of  them  were
 Lambadas  and  some  of  them  were
 Muslims  and  others.  Due  to  the  Area
 Restriction  Act  which  we  passed  here,
 the  Lambadag  and  others  were  also
 included  in  the  list  cf  scheduled  tribals
 in  Andhra  Pradesh.  This  is  how
 they  got  their  rights,  Today  there
 is  an  attempt  on  the  part  of  some  poli-
 tical  parties  to  create  enmity  between
 these  two  tribals  and  see  that  they
 fight  among  themselves  so  that  the
 others  get  the  benefit  of  it.  It  is  most
 dangerous.  There  is  no  Government
 machinery  to  explain  these  things  to
 those  people.  That  is  the  most  un-
 fortunate  part.  I  had  lived  in  that
 area.  I  worked  in  that  area.  What
 I  fee]  is  that  ०  incident  where  15
 pecple  were  killed  should  not  have
 occurred  there.  It  is  not  व  couple  of
 people,  I  know  the  Gonds  there.  I
 know  the  Lambadas.  I  know  the
 Mathuras  there.  They  are  most  do-
 cile  people,  I  think  the  Police  have
 taken  the  law  into  their  hands  and
 they  have  butchered  these  people.
 Unfortunately  the  Press  release  says—
 where  the  Home  Minister  says—that
 a  magisterial  enquiry  has  been  ordere-
 ed.  I  do  not  know  why  a  magisterial
 enquiry  has  been  ordered  into  cuch  a
 big  incident.  It  must  be  a  judicial
 enquiry  ang  the  head  of  that  com-
 mission  shoulg  be  a  person  of  not  less
 than  a  High  Court  Judge.  I  have
 faced  थ  judicial  enquiry  in  Kinwat
 firing.  A  sessions  judge  as  appointed,
 The  enquiry  started  after  one  and  a
 half  years,  The  witnesses  who  had
 filed  affidavits  had  forgotten  about
 it,  Ultimate  result  was  that  every-
 body  was  set  free,  I  want  that  a  judi.
 cial  enquir,  should  be  instituteg  with
 2  High  Court  judge.  Secondly,  the
 Government  generally  does  not  take
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 any  step  against  the  guilty  officers.
 After  the  report  ७  presented,  it  should
 come  up  before  the  House,  within  six
 Months.  .They  are  discussed  in  .the
 House,  But  we  find  that  Government
 generally  doee  not  take  any  action
 against  the  guilty  people,  I  say  that
 whenever  there  म  firing  on  scheduled
 castes,  scheduled  tribes,  nomadic
 tribes  Vimukta  Jatis  and  ex-criminal

 _  tribes,  Government  should  take  some
 steps  against  the  guilty  officiais.

 Development  activity  in  the  tribal
 area  should  be  speeded  up.  I  have
 seen  the  ‘press  release.  J  am  told  that
 Rs.  80  Jakhs  have  been  sanctioned.
 Rs.  80  lakhs  are  not  sufficient.  You
 must  send  dedicated  people  there,  offi-
 cers  who  can  identify  themselves  with
 the  tribals.  Missionaries  have  done  it
 in  Poorvanchal,  gs  Mr.  George  Fer-
 nandes  said.  We  had  a  set  of  officers
 during  Heimandorf’s  time.  We  had  anਂ
 Anthropology  M.A.  who  was  not
 taught  in  the  class  room,  but  he  lived
 with  the  tribals,  drank  with  the  tri-
 bals,  danced  with  the  tribals.  They
 were  the  first  set  of  people  who  were
 appointed  as  Social  Welfare  Officers.
 Hyderabad  was  the  first  State  which
 had  a  Director  of  Social  Welfare.  It
 was  also  the  first  State  which  bifur-
 cated  Tribal  Welfare  from  Social
 Welfare,  Much  could  have  been  done,
 put  it  is  not  being  done.  We  are  look-
 ing  to  the  demands  of  urban  people.
 Adilabad  has  been  developed,  Nirmal
 has  been  developed.  Even  small
 places  like  Ichoda  and  Boath  have
 been  developed.  But  Utnoor  is  neg-
 lected.  Who  is  responsible  for  defore-
 station?  It  is  the  big  contractors.  The
 tribal  will  fell  one  tree  and  he  cannot

 “sell  it.

 In  the  terms  of  reference.  ३  want
 the  following  to  be  included:

 “Whether  land  regulation  was
 properly  implemented?

 Whether  the  tribals  were  really
 dealing  in  timber.”

 “These  two  matters  should  be
 investigated  and  those  who  क found  guilty  should  ‘be  punished.
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 भी  .सम सी राम बागड़ी  .  (हिसार  )  :
 सभापति जी,  मुझ  जैसे  कमजोर  आदमी के
 दिल,  में  भी  कुछ  जोश  शाया  है  और

 मैं  बड़ा  आभारी हूं  उस  कांग्रेसी  मेंबर

 लोकसभा  का,  जिसने  बड़ी.  दिलेरी  के

 साथ  चाहे,  किसी  भी  न्र जह  से  हो,  हमारे

 गृह-मंत्री  से  इस्तीफा  मांगा है  ?  तो

 मेरे  जसे  SAAR  आदमी  .कें  दिमाग  में

 भी  शाया. .  .  ।

 शक  मननीय  सदस्य :  कब  मांगा :

 थों  मनीराम  बागड़ी  :  सुबह  मांगा  है
 उन्होंने  इस्तीफा  मांगा.  है.  भारत -  के
 प्रधानमंत्री की  जिदगी को  खतरे  की

 बात  पर  ।  इस  बात  पर  उन्होंने  ज्ञानी
 जो  से  इस्तीफा मांगा  है.  तो  हम  में
 भी  हिम्मत  भाई  ।  मौत  तो  हम  किसी

 की  नहीं  चाहते  कौर  कोई  भो  नहीं

 चाहता,  लेकिन  मौत  के  खतरे की  वजह  से

 झगर  इस्तीफा  मांगा.  जा  सकता है  तो
 इंद्रावली में  1  शझ्रादिवासियों को  कत्ल
 किया  गया  है,  आदिवासियों  पर  अत्याचार

 हुआ  हैं,  तो  क्या  इस  पर  सरकार को
 इस्तीफा नहीं  देना.  चाहिए ।  अब  हम

 में  हिम्मत थाई  है  कि  14  आदमियों को
 कातिल  झा पग कीं  सरकार,  चाहे  वह  झाँक-

 प्रदेश  में  कत्ल  हुए  हों,  वहां  पर  भी  बाप

 को  सरकार है  और  इस  सरकार  को

 इस्तीफा  दना  चाहिए  ।  में  उदाहरण  देता

 हूं  ।  1954  में  डा०  राम  मनोहर  लोहिया,

 समाजवादी  नेता  ने.  ल्ञावणकोर  कोचीन

 में  जब  फोन  प्रादमी  वहां  की.  समाज वादों
 सरकार ने.  गोल  मार  दिए  थे,  मजदूरों

 के  जलूस  पर  गलो  चलाई  थो  तो  उस
 सरकार को  तोड़  दिया.  था.  ।  सरकार

 चाहे  झाप  की  हों  या  किसी.  दूसरे को
 इंसानी  जिन्दगी  को  कद्र  होनी  'चाहिए

 मद

 1954.0

 की  खात  ै
 राज

 है.  ।  क्रि  लोगों  को
 हत्या  हुई
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 उनकी  हुई  है  जो  हजारों  सालों  से  जुल्मों

 के  शिकार  हैं,  जो  मजलूम  हैं  ।  उनकों

 मारा  जा  रहा  है
 ।

 समुचय  में  उनकी
 झा वादी  पांच  करोड़  है  ।  सात  परसेंट

 उनको  श्राप  रिलेशन  देते हैं  ।  श्राप

 उनकी  तरक्की  करना  चाहते  हैं,  यह  उच्च

 वर्गीय  समाज,  यह  उच्च  वर्णीय  समाज

 उनके  साथ  तरह  तरह की.  ज्यादतियां
 करता है,  तरह  तरह के  जुल्म  उन

 पर  ढहाता हैं  ।  में  नहीं  चाहता कि

 बड़े  से  बड़े  गुनाह  करने  वाले  पर  भो

 गोली  चले  ।  विनोबा  जी  जब  मंदिर  में

 गये  तो  उनकों  वहाँ  से  निकाल  दिया  जाए
 भर  तब  न  गोली  चलाई  जाए  मरी  न  लाठी
 यह  बात  में  समझ  सकता  हूं  ।  बड़े  से

 बड़ा  कुकर्म  कोई  करता  है  तो  गोली  नहीं

 चल  सकती  है  ।  लेकिन  भारत  का  भूखा

 नंगा  इंसान  हजारों  साल  से  मजलूम  इंसान
 झगर  कभी  करवट  लेता  है  और  अपनी

 बात  कहता  है  तो  उस  पर  गोलों  चलाई

 जाए  भोर  उसकी  जान  ले  ली  जाए,  इसको
 कभी  बरदाश्त  नहीं  किया  जा  सकता  हैं।

 अचम्भा  दो  तब  होता  है  जव  कोई  पूछने

 वाला  नहीं  होता  हैं  ।

 नारी  की  इज्ज़त  समान  रूप  से

 होनी  चाहिए  ।  वहू  राष्ट्र  को  नारी  है,
 समूची  समाज  की  नारी  है  ।  लेकिन

 मगर  नारी  की  इज्जत  होती  देखना  चाहते

 हो  तो  जाओ  थानों  में  दौर  देखो  कि

 आदिवासियों की  शरारतों  की,  खानाबदोश

 ;  ने  भी  थे  लोग

 हैं  उनकी  श्रीरतें  थानों  में  बैठी हैं  आर

 जब  पूछा  जाता  है  कि  इनको  थानों  में
 क्यों  बैठा  रखा  है.  तो  कहा  जाता  है.

 कि  ये  और्ते  नहीं  हैं,  ये  तो  खानाबदोश

 हैं,  ये  तो  आदिवासी हैं  ।  तब  सब  ग्न्य

 हो  जाते  हैं  ।  बड़े  घर  की  लड़को को

 इज्जत  'के  लिए  लड़ा  जाए  मैं  इसको  क्रा



 -  Atrocitiéa’ on

 [at  मली रोस  बागें डी]

 मानता  हूं  लेकिन  काश  यह  भ्रच्छाई  इन
 -खानाबदोश  औरों  के  लिए  भी.  इस

 देश  के  लोगों  में  आ  जाए  ।  काश

 कमलापति  जी  ल्रिपाठी  जसे  महापुरुष
 'इस  तरह  की  घटना  जब  हो  जाती  है

 'तो  कभी  उधर  से  उठ  कर  इधर  झा

 'जाएं।  कौर  चौदह  झ्ादमों  मारने  वालो

 सरकार  का  साथ  छोड़  दें  ।  तब  देश

 “की  कीमत  बन  सकती  है  ।

 बाप  बड़े  उछले थे.  जब  हवाई  जहाज

 वॉली  घटना  का  कल  पता  चला  था

 'किसी  भी  आदमी  को  जिन्दगी  को  खतरा
 हो

 तो  मैं  पहला
 झा दमों  होऊंगा जो

 उसके के  खिलाफ  प्रावाज  उठाए  ।  बड़े  जोर

 से  श्राप  उछल  रहे  थे,  नम्बर  बनाने
 बालों  में  झपना  नाम  लिखा  रहे  थे

 लेकिन  जब  चौदह  आदमियों  को  गोलों

 से  भून  दिया  जाता है  तो  आपके  कान  पर

 जूं  तके  नहीं  रेंगतो है  1

 आज  देश  में  किस  का  शासन है  ?

 “क्यों  गोली  से  उनको  भूनने  से  श्राप  रोक

 नहीं  सके  ।  बिहार  को  बात  को  ही  श्राप

 ‘HM  ।  Sel  को  कम्पनी  ने  दस  हजार

 मजदूरों  को  जबदंस्तो  निकाल  बाहर  किया

 है  ।  उन  में  से  सात  हजार  श्रादिवासों

 हैं  ।  ढाई  हजार उन  में  औरतें  है ं।
 क्यों  झप  टाटा  क  साथ  बात  नहीं  कर
 सकते  हैं,  क्यों  टाटा  जैसे  जालिम  को
 गिरफ्तार  नहीं  करते  हैं,  किस  में  हिम्मत

 है  जो  उनक  खिलाफ  झा वाज  उठा  सके  ?

 वहू.  प्रा दि वासियों  को  निर्दलीयों  के

 साथ  खिलवाड़  करता  है  ।  सिंहला  कौ

 गिरफ्तार  क्यों  नहीं  करते  हैं  ?  कौन
 उनको  गिरफ्तार  करेगाਂ  ?  वह  समूची

 “हिस् कुस् ताम को  जंगलों  की  कार्ट  कर  -
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 बाद  कर  रहा  हैं  ।  समूची  देश  में

 mis  घराने  हैं  जो...  हिन्दुस्तान  के  जंगलात
 के  ठेकेदार  बने  हुए  हैं  ।  समाज  के

 जो  दुखों  लोग  हैं,  जो  सताए  हुए  लोग

 हैं,  जिनको  झाप  उठाना.  चाहते  हैं,  वे

 झगर  एक  तिनका  भो  तोड़  कर  ले  जाते

 हैं  तो  भ्रापकों  पुलिस,  झ्रापकों  फौज  मिल

 कर  कानून  का  सहारा  ले  कर  उनकों

 मारने  तक  तैयार  हो  जातों  है.  लेकिन

 जो.  तमाम  जंगलात  को  लूट  कर

 खाते  चले  जा  रहे  हैं,  जो  इन  गरीब  लोगों

 के  पेट  पर  ठोकर  मार  रहे  हैं,  उनकों

 कोई  पूछने  बाला  नहीं  हैं  ।

 खानाबदोश  लोग  जो  मारे-मारे  फिरते

 &  उनको  जिन्दगियां  क्या  हैं?  उनकों

 औरतों  के  साथ  आज  सामूहिक  बलात्कार

 होता  है,  उन  लोगों  को  ज़िन्दगियों  को

 बरबाद  किया  जाता  है।  उनकी  लड़कियों
 को  बचाने  की

 कोई  कोशिश
 नहीं हो  रही

 हैं।  आप  कहते  हैं  कि  गुलामी की  प्रथा

 कहां  है?  लेकिन  1 नर  तक  भो  इस  देश

 में  गुलाम  प्रथा  नहीं  बदली  है  (इंटरप्शन)
 कल  जब  हवाई  जहाज  में  कांटा  चुभ  गया

 था,  तव  तो  आप  वहुत  उछल  रहे थे
 लेकिन  आज  सुनने  के  लिए  भो  तैयार

 नहीं  हैं।  में  नहों  चाहता  कि  ऐसा  केल

 हो।  सभो  लोगों  को  जिन्दा  रहने  का

 अधिकार  है।  उन  लोगों  की  ज़िन्दगियों  के

 ara  मजाक  मत  करो  ।  अगर  कहीं  देश

 में  भूचाल  श्री  गया  शौर  ये  पांच  करोड़

 इंसान  उठ  गए  तो  इस  देश  को  श्राप  बचा
 नहीं  सकेंगे,  जब  वे  अपनों  करनी  पर

 उतर  जाए  तो  श्राप  देश  को  बचा  नहीं
 क

 18.41  hrs.

 (Mr.  Speaker  in  the  Chair)

 मी  चाहूँगा.  कि  भाप  फौरी  तौर
 पर  इस  पर  कंडम  उठाए।  एक  तों
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 बाप  प्रगर  कर  सकते  हों  तो  करिए  कि

 इस  किस्म  के  जो  भी  फायरिंग  हों,  जो
 भी  कत्ल  हों,  में  तो  इसको  फायरिंग  नहीं

 कत्ल  मानता  हुं  ,  गर  श्राप  यह  कहते  हों

 कि  जहां  हिन्दू  मुसलमान  फिसाद  हों  वहां
 के  एसग  पी०  शर  डी०  एस०  पो०

 को  बदल  दिया.  जाये  तो  जहां  जिस

 प्रदेश  में  इस  तरह  से  14,  14  लोगों  को

 मार  दिया  जाये,  में  तो  कहूंगा  कि  कत्ल
 कर  दियां  गया  हो  तो  कम  से  कम

 उस  प्रदेश  की  सरकार  को  बदल  देना
 चाहिए |

 मैं  ज्ञानी  जो  से  कहना  चाहता हूं
 कि  अगर  हिम्मत  है  तो.  जिस.  तरह

 से  लाल  बहादुर  शास्त्री  जी  ने  एक  रेलवे
 के  एक्सीडैंट पर  इस्तीफा  दे  दिया.  था,

 राज इस  देश  के  अन्दरर  आप  पिछड़ी
 जाति के  लोगों  की  झाशाओं के प्रतीक के  प्रतीक
 हैं,  इतने  लोगों  पर  जुल्म  हों,  उनको

 गोली  मार  दी  जाये,  अच्छा  मौक।  है,  इस
 मौके पर  श्राप  एक  मजार  बना  दीजिए  ,

 एक  सिद्धांत  बनाइए  |  मगर  रास्ता  आपका
 साफ  हो  गया,  दिन  में  तो  मालूम  हुमा

 था  कि  इस्तीफे  की  बात  चल गई  है,
 गाड़ी तो  चल  गई  है,  लेकिन म्रब  यह
 रुकेगी  कहां  पता  नहीं।  मेरा  कहता है
 कि  अच्छी  लाइन  से  हो,  सिद्धांत  से

 हो।

 मं  चाहूंगा  कि  मरने  वालों  को  कम से
 कम  एक  लाख  रुपया  दिया  जाये  ।

 -  8  1903  (SAKA)  Adivasis  (Dis.)  बू  (फन

 जंगल  के  जितने  ठेक  हैं,  चाहे  बहता

 के  हों  या  टाटा  के  हों,  इन  सबको कैंसिल

 करो  |  यहीं  उनकीं  धरती  है  यहीं  उनकी

 कमाई  है,  यह  उनको  दो  टाटा  झोर
 बिड़ला  जेसे  पूंजीपति लोग  जो  जबरदस्ती

 कारखानों  को  बन्द  कर  के  लोगों  को

 निकाल  रहे  हैं,  में  ज्ञानी  जी  से  पूछना

 चाहता  हूं  कि  यह  नजरबन्दी  का  कानून

 क्या  हमारे  भर  आपके  लिए  ही  है,  कभी

 टाटा  और  बिड़ला  के  भी  हथकड़ी  लगाओ
 भार  जल  में  भेजो  ताकि  लोगों  को  पता

 लगे  कि  आपकी  सरकार  में  कितना  दम.
 है।

 राज  ऐसे  10,  10  हजार  श्रादर्मी

 सवाल  यहां  उढ़ाना था  उस  दिन

 एक  तरफ  तो  लाइफ  इंश्योरेंस  वालों  की

 बात  थी  कौर  एक  तरफ  आदमी  को
 जिन्दगी  और  सौत  का  सवाल था  ।

 हम  लोग  यहां  बैठकर  लड़  रहे  थे  भरने
 बालों  के  लिए  प्रीर  अ्रखबारों  में  खबर
 झाई  एल०  भाई  सी०  वालों  की।  सवाल

 पहले  उट  मरने  वालों  की  लेकिन  वह

 दसरे  भा  रहा  है  ।  में  उल०  भाई पर

 के  खिलाफ  नहीं  हूं,  लेकिन
 दो  हजार  रुपये  तनवाह  वालों  की  जो.



 -”  Atrocities.  on

 [at  मनीराम  बागड़ी]

 रहीं  है  एक  तरफ  यह  बात  है.  और

 दूसरी  तरफ  करोड़ों रुपये  की  बात है
 बोलों  राष्ट्र  इन्सान  की  जिन्दगी  की  तरफ
 जाएगा  या  पैसे  की  तरफ  ?  नगर  यह

 परम्परा  सिफ॑  पैसे  कीं  तरफ  जायेगीं  तो
 इन्सान  को  जिन्दगी  तबाह  हो  जायेंगी।

 पढ़ो  गांधो  जो  को  att  डा०  लोहिया
 को,  समझो  इस  देश  में  दरिद्र नारायण

 को  कि  बहु  क्या  कहता  है  ।  काश!  यह

 झावाज  पहले  उठती  ।

 एक  माननीय  सदस्य  :  जयप्रकाश  जों
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 बात  टीक  है,  लेकिन '  कुछ  फैसला
 करो,  उस  पर  अ्मल  भी  करना  है,  मंत्री

 लोग  अमल  नहीं  करत  हैं।  हमारे  केदार

 पांडे  जो  कितने  शरीफ  शभ्रादमी  हैं,  बड़े
 भले  आदमी  हैं,  लेकिन  रेलवे  का  रिज़वान
 दे  रहे  हैं  कहां  जाकर,  गुजरात  के  उन

 लोगों  को  जो  रिजर्वेशन  के  एंटी  जलूस

 निकाल  रहे  थे  ,  पांडे  ज  को  याद  ही  नहों  कि

 गाड़ी  किस  को  दे  रहे  हैं,  उनको  सोच  समझकर

 काम  करना  चाहिए  |  इस  से  देश  की  सदन  की
 मर्यादा  भंग  होतीਂ  है।

 भी  विलोप  सिह  भूरिया  (झाबुआ)  :

 अध्यक्ष  महोदय,  आज  हम  नियम  193

 ead  श्रादिव।सिंधों  के  बारे  में  चर्चा

 कर  रहे  हैं  ।  आदिवासी  सर्दियों  सें

 पहाड़ों  wie  जंगलों  में  रहने  वाले  लोग

 हैं,  जिनकी  संख्या  इस  देश  में  सिफ  5

 करोड़  है  ।  उनको  अपनी  एक  विशेष

 संस्कृति  है  भ्र ौर  वे  बहुत  ही  पिछड़े  हुए
 हैं।  सारे  के  सारि  ध्रादिवासी  पार्टी

 लाइन  के  नीचे  रहते  हैं श्नौर उन पर उन  पर  कई
 प्रकार  के  अत्याचार  होते  हैं.  ।  समाज

 के  सब  पढ़े-लिखे,  पैसे  वाले  भर  जागरूक

 लोग  झारदिवासियों  का  शोषण  करते  हैं ।

 श्री.  जाज  फ़र्नान्डिस  ने  रिज़वान

 के  बारे  में  कहा  है  ।  जब  से  हमारे

 की  नेता,  श्रीमती  इन्दिरा  गांधी,  सत्ता
 में श्राई हैं ,  तब  से  रिज़वान बढ़ा  है  ।

 बहू  बराबर  इस  बात  की  कोशिश  कर  रही

 है  कि  आदिवासियों की  हर  तरह  से  तरक्की
 हों  ।  लेकिन इन  लोगों  के  शोषण  को
 कसे  रोका  जाए,  झगर हम  इसके  बारे

 में  राजनीति से  ऊपर  उठ  कर  चर्चा  करें,
 तो  मैं  समझता  हुं  कि  इसका  कोई  रास्ता
 निकल  सकता है  ।

 मेरे  क्षेत्र में  भा भरा गांव  में  कमर
 शहीद  चन्ककेबर  भ्राज्ाद का जन्म हुभा का  जन्म  हुमा  ,
 था  ।  वहू  पांच  हज़ार  जन  संख्या  वाला
 गांव  है  कौर  नहा  पर  35  प्रतिशत  लॉग
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 'आदिवासी हैं।  उस  गांव  में  बालकों कीर
 'बालकों के  अलग  अलग  होस्टल  हैं  ।

 बहा पर  3  शौर  4  मार्चे  के  बीच  की  रात

 को  एक  ऐसी  घटना  हुई,  जो  इस  हाउस,

 सारे  समाज  प्रीर  इस  देश  के  लोगों के
 लिए  एक  बड़ी  शमंनाक घटना  है  ।  दो

 बालिकाएं  रात  को  प्रपने  होस्टल  से  बाहर

 गईं  शौर  वापस  नहीं  भाई।  सवेरे  तलाश
 करने  पर  पता  चला  कि  उनमें  से  एक  बालिका

 का  शव  तीन  किलोमीटर  दूर  बीलझर  गांव

 के  एक  कुएँ  में  पड़ा  हुआ  है  कौर  दूसरी  बेहोशी

 की  हालत  में  रास्ते में  पड़ी  हुई  है  ।  इस

 क्षेत्र  के  शझ्रादिवासियों  कौर  छात्रों  तथा

 छात्राप्षों में  इस  घटना  को  ले  कर  बहुत
 आक्रोष  है  ।  इस  बारे में  बालकों  के

 होल्टल  में  रहने  वाले  दो  लड़कों  को  गिरफ्तार
 किया  गया  है  ।  मगर  समाज  के  लोग

 डस  बात  कों  मानने  के  लिए  तैयार

 नहीं  हैं  कि  उन  लड़कों  का  इस  घटना से  कोई
 सम्बन्ध  है  ।

 उसी  रात  को  भाबुभ  के  डी०  एस०

 Tto,  संकल  इन्स्पैक्टर  कौर  बहुत  से  जवान
 एक  लारी  शौर  जीप  ले  कर  पास  के  एक
 गांव में  दबिश  डालने गए  थे  ।  वे  रात के
 ‘  बजे  भाएपेभ्री पौर  इस  घटना से  सम्बन्धित

 हैं।  गांव  का.  चौकीदार  यूबवैल  भी  इस

 'घटना  से  मिला  हुआ  है  ।  अभी  तक

 उसकी  टन  नहीं  किया  गया  है--उसको

 गिरफ्तार नहीं  किया  गया  है  ।  मैंने  भी

 इस  बारे  में  नियम  193  के  अधीन  एक  नोटिस

 दिया  था  मैं  होम  मिनिस्टर  साहब

 सेक्स  बारे  में  स्पष्ट  जवाब  चाहता हूँ,  क्योंकि

 मुझे  भी  भ्रपने  क्षेत्र  में  लोगों  भोर  होस्टलों
 में  रहने  काले  लड़के-लड़कियों को  जवाब
 देना...  पड़ता  है  ।

 जैसा  कि  मैंने  बताया  है,  उस  रात को
 3,  «4  बजे  पुलिस  के  आदमी  वहां  जाए  की

 सबेरे  एक  बालिका  की  लाश  तीन  किलोमीटर
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 बेहोशी  की  हालत  में  पड़ी  हुई.  मिली,  जो

 कि  इन्दौर  के  एम वाई  हास्पिटल  में  भर्ती

 है  ।  जिस  लड़की को  मृत्यु  हुई है,  उसका

 नाम  निर्मला था  और  वह  11वीं  क्लास
 में  पढ़ती थी  ।  वह  वहां के  छात्र  संघ
 की  झ्रंध्यक्षा  थी  ।  एक  महीना  पहले  जब

 %  बहां पर छात्र पर  छात्र  संघ के  स्नेह  सम्मेलन

 में  गया  था,  तो  उसने  मेरा  स्वागत  चिया

 था।  उस  गांव से  मेरा  नजदीक  का  रिश्ता

 है  ।  इतनी  फर्स्ट  क्लास  पढ़ने  बाली

 आदिवासी  लड़की  थी,  उस  के  समाज  के

 इन्दर,  उसके  मां का  खून  खौल  रहा  है  .  .  .

 झष्यक्ष  महोदय  :  जो  एक  प्वाइंट

 कहू  दिया  उस  से  आगे  बढ़िए  ।  जिससे

 कि  कुछ क्ह  सकें  क्योंकि.  टाइम  बहुत

 कम.  है  भोर  बोलने  वाले  बहुत  हैं  ।

 थी  विलोप  सिंह  भूरिया  :  मैं  ज्यादा

 नहीं
 कह  रहा  हूं  ।

 दुसरी  लड़की  वसंती, भ्रभी  बह  वहाँ

 इंदौर  प्रस्ताव  में  भर्ती है।  पूरी  तरह  से
 बहु  बीमार है  ।  उस  को  चलाया नहीं  जा
 सकता,  वह  उठ  नहीं  सकती  कौर  बह  पुलिस
 की  कस्टडी  में  रखो  हुई  है  ।  मैं  भी

 दो  बार  उस  लड़की &  मिलने  गया  ।

 पहली  बार  मिला  तब  भी  पुलिस  की  कस्टडी

 में  थी  भो  दूसरी  बार  मिला  तो  भी  पुलिस
 की  कस्टडी में  थी  ।  पुलिस  ने  मेरे  खिलाफ
 भी  एक  रिपोर्ट दर्ज  कराई  13  प्रेरित  को  कि

 यह  भूरिया  जी  संसद  सदस्य  जाते  हैं  झ्र

 बार  बार  जांच  बदलवाने  की  कोशिश  करते
 हैं। इस  से  साफ  शंका  होती  है  कि  इस  में

 पुलिस  इनवाल्व  है  ।  मैं  मंत्री  जी  से  यह
 चाहता हुं  कि  सी ०  बी०  आई०  के  द्वारा इस
 की  इन्क्वायरी  कराएं  और  इस  घटना की

 पुरी  तरह से  जांच  कराएं  ।  आदिवासी

 एरियाज  में  एसे  अधिकारियों  को  तनाव

 किया  जाय  जो  प्रसल  में  आदिवासियों  के

 प्रति.  हमदर्दी  रखते  हैं,  सेवा  करना
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 चाहते  हैं,  एसे  भ्र धि वारी  को  वहां  रखा

 जाय  ।  जहां  ऐसो  घटनाएं  घटती  हैं  वहां
 के  श्राघिकारियों  की  तुरन्त  हटाया  जाना

 चाहिए,  उनकों  वहां  नहीं  रखना  चाहिए  ।

 कभी  भी  वह  पुलिस  अधीक्षक  जिस  ने  केस

 बताया  जपो  स्टेशन  पर  झाबुआ  में  मौजूद

 है  ।  एसे  अधिकारियों  को  तुरन्त  निलम्बित

 कर  के  बह  से  हटाया  जाना  चाहिए  ।  इस

 को  सी०  ao  झाई०  से.  जांच  कराना

 झा वप् यक  है  ।

 दूसरे,  मैं  यह  कहना  चाहता  ह.  कि

 झादिव। सियों  के  बारे  में  बहुत  सारी  बातें

 होती  रहती  हैं  कभी  मैं  ने  बस्तर  के

 मामले  में  377  उठाया  ।  क्या हो  रहा
 है  हमारे  देश के  अन्दर?  जो  उनकी
 संस्कृति  हैं,  जो.  उन  का  इतिहास

 है  ।  दूसरी  जगह  ले  जा.  कर  उसको

 छपाया  जा  रहा  है,  लन्दन  में  छपाया  जा

 रहा  है,  कौन  रोकेगा इस  को  ?.  यह

 हमारे  लिए  बड़ा  विचारणीय  प्रश्न  है  ।

 झगर  इस  को  सख्ती  से  नहीं  दबाया  गया  तो

 जो  पांच  करोड़  झा दिव सी  लोग  हैं  वह

 राज  इस  बात के  लिए  तयार  नहीं  हैं  ।

 उनके  प्रन्दर  क्रोश  हैं,  उन  में  संघर्ष  करने

 की  भावना है  ।  मैं  चाहता  हू  कि  सरकार

 कौर  हमारे  माननीय  होम  मिनिस्टर  इस
 के  बारे  में  जितना ज्यादा  हो  सफलता है  .  उतनी

 ज्यादा  का्यब्राह्दी  करें  झीर  जहां  तक.  झाबुआ
 की  बात  हूँ  मैं  विशेषज्ञ  कर  मंत्री  जी  से  कहूंगा
 कि  इस  के  इन्दर  सी  ०  बी ०  झाई०  की  जांच

 कराएं  आर  जो  असलियत  है,  उसकी  रिपोर्ट
 सदन  के  सामने  प्रस्तुत  करें  ।  यही  मैं
 चाहता  हूं  ।  अपनें  समय  दिया,  इसके

 लिए  मैं  घन्यवाद  देता हूं  ।

 SHRI  G,  NARSIMHA  REDDY
 (Adilabad):  Mr.  Speaker,  ।  am  very
 thankfu]  to  our  friend  Shri  Fernandes
 who  has  raiseq  this  important  discus-
 sion  in  this  House.  I  am  further
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 thankful  to  him  because  he  requested
 us  to  raise  above  the  party  level  so
 that  we  may  be  able  to  help  the  Go-
 vernment  in  protecting.  the  Scheduled
 Tribes  of  the  country.

 I  represent  Adilabad  (Andhra)  -Par-

 liamentary  Constituency.  I  would  like
 to  give  a  little  background  of  the
 situation  that  has  led  to  firing.  We
 all  know  that  the  entire  tribal  Popula-.
 tion  of  our  country,  unfortunately,
 from  thousands  of  years  had  been
 Jeading  aloof  and  secluded  life  from
 the  mainstream  of  this  country..  Our
 national  leaders  after  independence
 have  rightly  come  to  a  conclusion  and
 decided  that  a  separate  protection  or
 safety  shoulg  be  given  to  the  Sche-
 duled  Tribes  so  that  they  may  be  able
 to  come  at  par  with  other  people  of
 this  nation.  So,  keeping  that  in  view
 it  is  8  very  funny  co-incidence  that
 the  Government  of  India  on  28th  April
 1960  that  is  exactly  21  years  from
 now  appointed  U.N,  Dhebar  Commit-
 tee  to  go  into  the  details  of  the  tribal

 communities  in  thig  country,  The
 Committee  submitted  the  report  indi-
 cating  in  what  way  we  will  be  able  to
 help  them.  I  quote  the  observation
 of  the  Committee:

 “The  problem  of  problems  ig  not
 to  disturb  the  harmony  of  tribal  life
 and  simultaneously  work  for  the
 advance,  not  to  impose  anything
 upon  the  tribals  and  simultaneously:
 work  for  their  integration  as  mem-
 bers  and  part  of  the  Indian  family.
 That  is  the  mission  assigned  by  the
 father  of  the  Nation.”

 19  hrs,

 I  am  only  trying  to  give  this  back-
 groung  because,  with  this  background,
 with  this  congeived  idea  of  our  natio-
 xa  Jeaders,  the  Commission  hag  sub-
 mitted  itg  report.  The  Commission  in.
 ite  report  hag  further  observed  that
 the  tribal  population  till  then,  that  is,
 before:  what  happened  in  1960,  were



 -  agriculture}  land,  doing
 pgriculture,  that  is,  pody  type  of  agri-
 culture,.  Whenever  non-tribals  enter
 a  Village  inhabited  by  the  tribals,  the
 sentiments  of  the  tribals  are  that  they
 मा  not  like  to  stay  in  the  village  with
 other  communities,  Whenever  non-
 tribals  enter  into  a  tribal]  village,  the
 tribals  will  start  vacating  it  and  they
 will  go  on  the  hill-tops  and  enter  into
 the  interior  of  forests,  ।  is  only  for
 this  reason  that  the  Commission  has

 rightly  observed  that  these  tribal
 communities  of  our  nation  should  be
 protected  and  that  we  should  not
 allow  any  non-triba]  to  encroach  upon
 their  land.  Keeping  this  in  view,  the
 Andhrg  Pradesh  Government  has _
 passed  certain  rules,

 If  we  go  back  to  our  history,  the
 Gonds  are  the  largest  tribal  group  in
 India  and  these  Gonds  are  mostly  in
 Andhra  Pradesh,  Madhya  Pradesh,
 Orissa  ant!  Maharashtra.  Once  upon
 a  time,  there  was  a  kingdom  of  Gonds
 called  Gondwana.  They  are  now  dis-
 tributed  in  the  districts  of  Chhind-
 wara,  Mandla,  Chanda,  Adilabaq  and
 Warrangal.  These  districts  were  once
 upon  a  time  ruled  by  the  kingdom  of
 Gonds.  They  enjoyed  complete  in-
 dependence  and  they  used  to  have,
 once  a  year,  a  darbar  in  Kaslapur,
 that  is,  in  Adilabad  district  o  Andhra
 Pradesh  which  is  hardly  15  miles
 away  from  Indravelli  where  this
 unfortunate  incident  took  place.

 After  Independence,  our  Congress
 Government  which  took  over  the  State
 Government  of  Andhra  Pradesh,  to
 keep  up  the  sentiments  of  tribals  in
 that  area,  followed  the  same  system
 of  holding  a  darbar  every  year  in
 Keslapur,  There  is  a  temple.  Every
 year,  a  date  is  fixed.  The  Collecter  is
 the  President  of  the  Committee.  All
 the  tribal  MLAs  and  tribal  Chief  of
 that  area  are  members  of  it  and,  with
 their  consultation  a  darbar  is  conven-
 ed.  “So,  every  year,  almost  all  the

 -Gonds  come  there  and  discusg  about
 ‘their  problems  and  the  Collector  tries

 to  golve  them.  In  this  way,  even

 today, it  ts  continuing.  As  far  as
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 “possible,  even  the  ‘Tribal  Welfare
 Minister  also  used  to  attend.

 Ag  we  all  know,  the  tribals  are
 mainly  dependent  on  Jand  and  forest.
 Their  home  is  not  a  hut.  I  would  like
 to  remind  the  hon,  Members  that  they
 fee]  at  home  if  they  are  in  a  forest
 area,  Thig  has  been  going  on  for  the
 last  so  many  ages.  Keeping  al]  this
 in  view,  the  previous  Governments
 of  Andhra  Pradesh  have  taken  guffl-
 cient  care  to  protect  the  tribals  in
 their  own  homeland,

 I  would  like  to  mention  here  that
 according  to  the  past  history  also,
 there  were  some  occasions,  whenever
 the  previous  Governments  or  non-
 non-tribal  people  encroachea  upon
 the  rights  of  tribals  or  tried  to  snatch
 away  the  land  which  they  were
 ploughing,  they  had  revolted,  A  good
 number  of  times,  there  were  such
 occasions.  I  would  like  to  cite  one
 er  two  examples.  In  the  Agency  area
 of  Andhra  Pradesh,  there  were  revolts
 by  the  Koyas.  The  last  of  these  re
 volts  against  the  oppression  of  the
 then  petty  officials  was  led  by  Alluri
 Sitharam  Raju  who  himself  was  थ
 tribal.  This  synchronised  with  the
 non-cooperation  movement  Jaunched
 by  our  Congress  Party.

 10.05  hrs,

 [Sarr  CHINTAMANI  PANIGRAHY  in  the
 Chair]

 In  comparatively  recent  times  also,
 in  Adilabaq  district  of  Andhra  Pra-
 desh,  many  Gonds  and  Kolamg  rebelleg
 in  1941  ६४  a  result  of  alienation  of
 their  land  from  tribals  to  non-tribals.
 I  am  only  trying  to  give  you  the  back
 ground  of  the  tribals  since  last  one
 year.  Now,  the  present  Government,
 as  I  said  earlier,  keeping  all  this  in
 view,  tried  to  protect  iy  interests
 by  passing  different  laws.  They  have
 first  declared  certain  areag  gg  sche-
 duled  areas.  There  no  non-triba]  can
 possess  any  agriculturay  land,  In  the
 Constitution  of  India,  a  provision  was
 made  and  State  Governments  were
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 (Shr;  G,  Narsimha  Reddy}
 {Sunr  CHINTAMANI  PANIGRAHI  in  the

 Chair}

 empowered  jo  take  up:  legislation  and
 to  get  them  employed  in  industries

 -  ang  to  protect  them  from  money-
 lenders  who  were  exploiting  them.

 These  were  sOme  of  the  measures
 of  the  State  Government  to  protect
 the  tribals  from  exploitation,  |  will
 quote  the  Andhra  Pradesh  legislation.

 (1)  The  Scheduled  Areas  Estate
 (Reduction  of  Rent)  Regulation
 1951;

 (2)  Madras  Scheduled  Areas
 Estates  (Abolition  and  Conversion
 into  Rytwari)  Regulation,  1951;

 (3)  A.  ए,  Scheduled  Areas  Land
 Transfer  Regulation  1959.

 In  our  Andhra  Pradesh  particularly
 this  areg  belongs  to  the  erstwhile  Hy-
 aerabad  State  and,  earlier  from  1917
 onwards  the  British  Government  also
 realised  the  situation  of  the  tribals
 ४  Our  area.  From  that  time  onwards
 a  regular  legislation  was  passed  for

 protecting  the  tribal  land.  That  is,
 by  not  permitting  non-tribals  to  enter
 into  or  encroaching  into  their  area.

 But  in  spite  of  all  this  legislation
 in  their  favour,  what  is  the  position
 today?  As  I  have  said  earlier,  the
 Dhebar  Committee  has  submitted  its
 report  almost  21  years  ago.  If  we
 review  what  had  happened  in  these

 21  years,  we  can  know  whether  we
 successfully  protected  their  interests.
 My  personal  opinion is  that  our  efforts
 were  sincere  and  genuine  but,  I  am
 very  sotry  to  say,  that  we  have  failed

 ,  ४  protecting  their  interests,  specially
 in  land.

 I  will  give  you  the  example  of  Utnur
 taluk  which  was  entirely  declared  as
 an  agency  area.  In  spite  of  that,  today
 the  situation  is  unsatisfactory,  As
 you  might  have.  known  from  the.  press
 reports,  today  the  population  if.  Inder-
 Velly  \is  6,000  non-tribels  .  Hardly
 2  or  3  per  cent  of  tribals  are  there,
 The  tribal  population  was  very  much
 Tess  even  in  1947  when  their  number
 was  only  9  in  Indervelly..  Similarly,

 ABRIL  -

 even  सस्य  the  Utnur  -  the  Head.
 quarters of  Utnur  taluk,  then  also

 ‘95  per  cent  of  the  ‘population  were
 non-tribals.  Today  the  tribal  popu- ‘lation  of  Utnur  is  hardly  4  per  cent,
 So,  95  per  cent  are

 non-triballs.
 (In-

 terruptions).

 ।  am  only  trying  to  impress  that
 within  21  years,  we  could  not  suc-
 cessfully  protect  the  interests  of
 tribals,  We  could  not  even  stop  the
 encroachments  from  the  non-tribals.
 Apart  from  that,  when  we  talk  about
 exploitation,  we  must  also  bear  or
 keep  one  thing  in  mind.  What  our
 State  Governments  are  doing?

 If  you  ask  my  sincere  opinion,  I
 must  say  that  unfortunately  there
 are  sOme  exploiters  of  the  tribals
 who  are  operating  without  the
 krowledge  of  the  State  Govern-
 ment.  I  would  like  to  cite  the  ins.
 tance  of  the  Girijan  Corporation  in
 our  State,  This  Corporation  is  meant
 to  protect  the  tribals  from  the
 money-lenders.  They  have  to  meet
 all  the  requirements  of  the  tribals
 including  purchasing  of  the  produce
 which  they  bring  from  the  land.  For
 example,  gum  purchase  in  our  dis-
 trict  “Ys  a  monopoly  of  the

 (कप 82 Corporation.

 For  the  last  somany  years,  the  Giri-
 Jan  Corporation  had  been  purchasing
 gum  at  थ  very  low  rate.  Now,  the
 other  merchants,  though  they  are  not
 supposed  to  purchase—because  it  is
 the  monopoly  of  the  Girijan  Corpora-
 tion—have  been  purchasing  paying  a
 high  rate  and  are  smuggling  it  to
 different  places—Bombay  and  other
 Places.  I  would  only  like  to  bring  to
 your  notice  that,  whenever  I  raised
 the  issue  with  the  Girijan  Corpora-
 tion,  they  would  tell  me  that,  if  they
 purchased  at  a  high  rate,  they  would
 Tun  in  losses,  So,-we  have  to  apply
 our  mind  to  this.  Are  we  maintaining
 the  Girijan  Corporation  or  other  So-
 cieties  to  protect  the  tribals.  or  are
 they  run  for  their

 क  exploiting -the  tribals?

 Similarly,  in  Madhya  Pradesh;  :I_
 ‘would  like  to  quote  here

 Madhya



 Pradesh:  in  Madhya  Pradesh,  as  you
 know,  the  collection  of  beedi  leaves
 in  done  mostly  by  the  tribals  and

 _the  rural  labourers.  Last  year,  in
 1980,  what  happened?  Out  of  1800
 units  in  Madhya  Pradesh,  almost  1000
 units,  for  some  reason  or  the  other,
 were  given  to  the  Marketing  Federa-
 tion  and  for  departmental  collection. -

 They  -had  collected  only  50  per  cent
 of  the  normal  collection.  The  result
 ४  that  the  rural]  labourers  and  the
 tribals  who  are  there  to  collect  the

 beddi  leaves  were  deprived  of  their
 ‘wages;  85  per  our  rough  calculation,
 the  loss  of  wages  was  Rs.  3  to  3-1/2
 trores  in  that  year.  As  short  collection
 took  place,  the  beedi  leaves  became
 short  in  this  country,  So,  the  baedi
 manufacturers,  that  is,  the  labourers
 who  actually  use  the  beedi  leaves  as
 the  raw  material  and  manufacture  lost
 about  Rs.  10  crores  by.  way  of  wages.
 This  is  not  an  easy  joke.
 very  serious  matter  where  we  are  in-
 directly  depriving  the  rights  of  the  tri-
 bals  and  agricultural  labourers.

 Coming  to  the  third  point,  in  Maha-
 rashtra  a'so  there  is.  the  Abujmadia

 “area  which  is  mainly  in  Madhya  Pra-
 desh  but  a  little  portion  of  which  comes
 in  Maharashtra.  There,  the  tribals  are
 in  a  very  primitive  stage....

 AN  HON  MEMBER:  Madiars,

 SHRI  G.  NARSIMHA  REDDY:  Even
 today  they  do  podu  cultivation,  in  the
 sense  that  each  family  has  only  50
 acres  and  in  thé  12-year  term,  every
 year  in  about  three  acres  they  do  agri-
 culture.  Those  tribals  have  met  and

 complained  to  me  that  the  State  Gov-
 ernment  wants  them  to  vacate  the  land
 or  wants  them  to  stop  felling  the

 trees  for  podu  cultivation.  In  this  way,
 directly,  when  they  are  exploiting  the
 tribals,  ०  situation  has  come  when  the
 entire  Gundwana  area...

 roa
 MR.  CHAIRMAN:  Please  conclude.

 SHRI  G.  NARSIMHA  REDDy:  I
 hardly  speak,  Sir.  If  ।  do  not  make
 poirits;  you  can  ask  me.  to  sit  down.

 5
 not  come  to  my  point,  to  Adila-

 VAISAKHA
 क  1908

 (SAKA)

 This  is  a

 -
 Adivasis  (Dis)

 ee
 MR.  CHAIRMAN:  If  you  begin  trois.

 Kanya  Kumari,  you  will  come  to  Adila-
 bad  only  at  800  p.m..

 SHRI  o  NARSIMHA  REDDY:  I  will
 finish.  I  have  taken  only  five  minutes.

 MR.  CHAIRMAN:  “You  have  taken
 15  minutes.

 SHRI  ०  NARSIMHA  REDDY:  Now
 I  will  come  to  Adilabad.  Regarding
 the  Adilabad  situation,  Mr.  Fernandes
 has  spoken.  Here  I  would  like  to  say
 that  ‘the  non-tribals,  continuously  since
 the  last  20  years,  have  been  occupying
 the  lands  of  tribals.  Today  the  tribals
 have  been  shifted  to  the  hilly
 areas  in  which  thereis  no  dispute;  it
 has  become  a  universal  truth,  But
 to  say  that  the  pice  pas  killeq  the
 tribals  may  not  be  very  justifiable
 even  for  ७.  Fernandes  to  say.  There
 I  would  like  ~o  say  that  the  CPML,
 which  they  call  85  a  War  Group,  have
 been  organizing  for  the  last  five  to  six
 years  in  different  manners;  on  that
 particular....  (Interruptions),

 थ्रो  मनीराम  बिगड़ो  :  सामने  मारना

 हो  तो  नक्सल  १2  कह  क  यह  मन्त्र  पढ़ो  शौर
 श्रीराम/'  को  मरदो,  कोई  पस  चहीं  लगेगे  ।

 SHRI  G.  NARSIMHA  REDDY:  उ
 will  come  to  that.  It  is  a  very  un-
 fortunate  incident  for  which  we  are
 all  ashamed,  I  do  not  justify  the
 firing.  It  is  very  unfortunate.  The
 situation  which  was  there  was  tense.
 Since  the  last  5  to  6  months  the
 tribals  were  feeling  agitated.  Our
 ‘District  Collector,  Mr,  Srinivasan  who
 is  one  of  the  most  efficient  officers  we
 have,  went  there  and  collected  4000
 to  5000  tribals  five  months  back.  He
 took  all  his  district  officers  and  con-
 sulteq  them  and  took  down  all  their
 grievances.  From  that  time  onwards  _
 they  had  peen  on  tours  and  were
 trying  ‘to  solve  the  problem.  The
 CPM(L)  knew  very  well  the  action

 “or  the  State  Government  through  the
 -Collector  and  the  way..they  are

 _  mioving:
 beeditse  he  ‘has  taken  it  up

 ag:  gm  individual  challenge.  that  he
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 wil]  satisfy  the  tribals  and  he  will  do
 Justice  to  the  tribals.  So  when  he
 continued,  the  CPML  =  felt  prevably
 that  this  way  they  may  lose  the
 sympathy  of  the  tribals  because  the
 benefits  are  being  received  by  the
 tribals.  At  that  moment  they  wanted
 to  call  a  meeting  and  they  announced
 that  they  would  distribute  the  land
 which  they  have  lost.  When  the
 meeting  was  conducted,  about  10000
 to  15000  people  tried  to  collect.  They
 were  all  non-tribals.  There  was  a
 committee  of  non-tribals.  The  entire
 Indravalli  village  is  full  of  non-
 tribals.  For  their  protection  they
 thought  that  they  should  convene  a
 meeting  in  the  same  village.  The  SP
 ond  DSP  went  rceung  the  village
 and  told  the  tribals  ‘You  please  don't
 come  for  this  meeting  because  we
 have  imposed  Section  a?  When  the
 villagers  from  the  morning  onwards
 went  on  collecting  around  the  area,  it
 is  wrong  to  say  for  Mr.  Fernandes
 that  the  authorities  asked  them  not
 to  conduct  the  meeting.  The  RDO  in
 charge  or  the  Collector  clearly  told
 them  to  conduct  the  meeting  but
 conduct  it  outside  the  Panchayat
 boundary.  There  was  nothing  wrong
 and  he  askesd  them.  to  conduct  the
 meeting  outside.  But,  unfortunately,
 at  the  instigation  of  some  anti-social
 elements  they  rushed.,.,

 MR.  CHAIRMAN:  He  is  not  in  a
 position  to  conclude,

 SHRI  G.  NARSIMHA  REDDY:  I
 have  not  come  to  that  point.  I  am
 trying  to  say  that  it  is  wrong  to  say
 that  nobody  allowed  them  to  conduct
 the  meeting.  I  repeatedly  say  that,
 because
 non-tribals—there  are  no  tribals  in
 that  village—therefore  the  possibility
 of  heart  burning  between  tribals  and
 non-tribals  which  is  simmering  for  so
 many  years,  when  the  tribals  con-
 ducted  a  meeting  while  the  non-
 tribals  also  wanted  to  conduct  a
 meeting  in  their  own  village,  it  is  but
 natural  that  a  clash  would  take  place
 and  it  will  lead  to  a  chaotic  situation.
 -...  Unterruptions).  Only  when  they
 attacked  and  rushed  in,  this  thing

 APRIL,  25;
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 happened.  This  is  the  eye~ -witness information  of  the  .local  MLA. ।  Sir,
 We  are  all  discussing  this  matter
 above  political  level.  It  is  a  fact  that
 these  people  when  they  came  at  5
 O'clock,  the  trouble  started,  One  Po-
 lice  constable  was  hit  by  stones  and
 he  ran  away  for  2  furlongs  and  when
 the  stone  hit  the  SP,  luckily  he  wa:
 wearing  a  helmet  and  so  his  life  was
 saved,  It  was  at  that  moment  that
 these  people  opened  fire,

 शी  मनीराम  बागड़ी  :  यह  किसकी

 वकालत  कर  रहे  हु!  क्या  फालतू  बातें  क्र.
 रहे  हैं  ?  ..  (ा..

 SHR]  G.  NARSIMHA  REDDY:  Our
 ment  saying  that  he  would
 ment  saying  that  he  would
 like  to  regroup  our  Gond  colony,  the
 tribal  colony.  So,  in  this  way  when  we
 talk  about  the  tribals’  welfare  we  have

 to  keep  in  our  mind.....
 (Interruptions)

 थी  समी राम  बागड़ी  :  श्राप  इन

 लोगों  के  कत्ल  को  जस्टीफाई  कर  रहे  हैं  ।

 का  फालतू  बातें  कर  रहे  हों  ।  .  .  (व्यवधान)
 कितने  लोगों  को  गोली  से  मारते  रहोंगे।  ,  .  .

 (व्यवधान) ,  .  ....  बाप  पुलिस  वालों  की
 वकालत  कर  रहे हो  ।

 झाचायं  भगवान  देव:  (अजमेर)”

 पुलिस  वाले  क्या.  भ्रामक नहीं  हैं  ।

 SHRI  G.  NARSIMHA  REDDY:  I
 am  not  justifying  the  firing.  I  belong
 to  that  constituency,  I  personally
 went  round.  ।  भ०  Chairman  of  Zila
 Parishag  before  coming  to  Lok  Sabha.
 ।  know  many  persons  and  the  places:
 ।  talked  to  the  tribals.  [I  know  the
 problem  of  the  place,  ।  know  some
 people  have  died  also.  It  is  more
 painful  to  me  than  any  Member  who
 is  sitting  here,

 Sir,  I  am  only  trying  to  narrate  the
 stories  because  I  cannot  come  to  any
 conclusion.  It  is  for  the  House,  it  is
 for  the  nation  and  it  ig  for  the  peopue
 to  come  to  the  ‘conclusion.  I  am  only
 trying to  say  that  time  has  now  come
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 when  “Government  of  India  has  to
 think  twice  whether  we  have  to  set
 up  another  commission.  You  think
 over  the  main  problems  ag  to  whther
 we  have  done  anything  in  these
 twenty  one  years.  For  that  what  we
 have  to  dg  is  how  we  want  to  protect
 the  tribals  and  to  win  them  over,

 With  these  words,  I  thank  you,  Mr.
 Chairman,  for  the  time  which  you
 have  given  me.

 MR.  CHAIRMAN:  Shri  Bala-
 Sandan,

 SHRI  ४.  BALANANDAN  (Mukun-
 dapuram):  Mr.  Chairman,  we  are  dis-
 cussing  the  problem  and,  as  the  pre-
 vious  speaker  said,  this  should.  be
 discussed  above  party  level.  Every-
 body  would  like  to  have  a  discussion
 like  this.  The  point  came  up  for  dis-
 cussion  because  of  the  horrible  In-
 @ravalli  incident  as  was  properly
 narrateq  by  my  friend,  Shri  George
 Fernandes.  I  may  also  add  some
 points  to  it.

 The  police  completely  mishandled
 the  situation  and  they  have  killed
 fourteen  people  by  point  blank  firings
 as  everybody  said  here.  The  Girijan
 Rati  Coali  Songam  announced  a
 public  meeting.  On  the  same  day,  at
 the  very  same  place,  the  non-adivasi
 people  also  wanted  to  have  a  public
 meeting.  Normally  everybody  would
 expect  that  the  police  would  have
 asked  the  non-adivasi  people  to  have
 their  meeting  next  day  or  it  might  be
 held  somewhere  else.  Instead,  what
 the  police  did  was  that  they  had
 banned  the  two  meetings.  That  is

 18  version  of  the  Home  Minister.
 The  Home  Minister  of  Andhra  Pradesh
 declared  in  the  Assembly  itself.
 Having  banned  the  meetings,  what
 Was  the  arrangement  made  by  the
 Police?  They  wanted  to  protect  the
 non-adivasis.  An  alibi  was  taken
 that  the  meeting  was  banned-  just  ‘to
 Sttack  the  adivasis.  If  you  read  the.
 Paper  report  and  the  statemnt  made
 by  the  Home  Minister  in  the  Assembly,

 tty  Will  have,  any  doubt  about

 The  explanation  given  by  the  Home
 Minister  iy  the  Assembly  itself  had
 admitted  that  there  were  two  mis-
 takes—firstly  there  was  no  proper
 police  intelligence  report;  secondly,
 there  was  not  sufficient  police  force
 in  the  district.  The  other  statement
 my  friend  was  making  was  that  the
 district  collector  was  active  etc.,  etc.
 This  incident  did  not  take  place  all
 of  a  sudden;  there  was  an  agitation
 going  on  for  months  about  the  agri-
 cultural  wages  etc,  and  these  people
 wanted  to  organise  a  public  meeting.
 The  agitated  adivasis—the  agricultural
 workers’  union—legally  wanted  ०
 have  a  public  meeting.  In  that  very
 place,  others  also  wanted  to  have  a
 public  meeting  on  the  same  day.
 Normally,  any  police  officer  handling
 the  situation,  might  ask  this  party  or
 that  party  to  have  the  meeting  some-
 where  else  to  avoid  tension.  The
 tension  was  there  for  long.  The
 Home  Minister  of  Andhra  Pradesh
 declared  in  the  Assmbly  itself  that
 there  was  not  suffiaient  police  and
 there  was  no  proper  intelligence  re-
 port.  Therefore,  what  happened  was
 that  these  people  a  fourteen  of  them—
 were  killed  by  the  police  like  the
 hunters  shooting  the  birds.  Many
 others  were  also  injured.  This  war
 the  situation  there.  Everybody  should
 be  sorry  for  that.  My  friends  on  the
 other  side  wanted  that  instead  of  a
 magisterial  enquiry,  some  judicia’
 enquiry  should  be  there.  I  support
 their  demand.  But  that  alone  wil
 not  ‘be  sufficient.  If  anybody  goes
 deep  into  the  question  then  he
 will  come  to  know  what  is  the  real
 problem  over  there.  Sir,  in  1959  in
 Andhra  Pradesh  Scheduled  Area  Lani!
 Transfer  Regulation  Act  was  passed
 Under  this  Act  in  this  particular  are:
 the  land  should  be  held  only  by
 Adivasis.  Now,  what  happened.  This
 Act  had  been  enforced  in  this  area  in
 1968,  After  so  many  years  what  w-
 find  ig  that  there  is  no  land  in  the
 hands  of  the  Adivasis  there  and  the
 record  shows  that  1,500  cases  are
 pending  in  the  courts.  That  means
 Practically  the  land  of  the  Adivasis

 has  peen  taken  away  by  others,  -
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 after’  20'years  of  passing  the  Act  and
 10  years  of  its  enforcement  the  land
 is  not  in  the  hands  of  the  Adivasis.
 This  is  the  main  issue  for  which  a

 remedy  has  to  be  found  out.

 Now,  Sir,  ।  would  like  to  quote
 from  the  Indian  Express  Editorial
 dated.  25th.  April,-.1981:

 “It  ig  foolish  to  look  at  this  pro-
 blem  purely  in  terms  of  law  and
 order  issue.  Adivasis  have  legiti-
 mate  grievences  in  that  they  have
 been  denied  access  to  the  agricul-
 tural  Jang  which  traditionally
 belonged  to  them,”

 The  Jand  which  traditionally  belonged
 ‘to  them  has  been  taken  away.  That

 was  the  issue  on  which,  these  people
 were  agitating.  So,  the  problem  of
 Advasis  has  to  be  viewed  and  solution
 sought  on  the  socio-economic  base.

 Sir,  here  in  this  August-House  and
 everywhere  else  ‘the  ruling  party
 members--daily  talk  of  Harijans,
 Girijans;  Tribals,  etc,  What  is  their
 plight?  I  am  not  going  into  the
 details  of  Andhra  issue  about  which
 the  previous  speakers  have  already
 spoken  at  length.  Now,  what  is  the
 position  of  these  people  in  other  areas
 as  well?  Sir,  if  you  go  through  the
 daily  newspapers  you  will  ‘find  shock~-
 ing  reports  about  attatks  on  Harijans,
 Girijans  ang  Adivasis.  ।  may  only
 narrate  two  or  three  small  examples.
 If  we  go  through  the  news  all  of  us
 झ  be  ashamed  of  it.  In  Orissa

 Assembly  the  Orissa  Revenue  Minister
 said  that  he  wout!  take  up  the  point
 with  the  Government  of  India  on  the
 discrimination  shown  to  Adivasis.
 There  are  some  Bengali  settlers  in

 Denda  Karanya  and  they  -०  being
 given’  Rs,  3,000  for  ‘housing  and.
 Rs,  700  for  buying  a  pair  of  bullocks
 whereas  the  Adivasis  are  given  only
 Rs.  1,000/-  for  housing  and  Rs.  €00/-
 for  buying  a  pair  of  bullocks,  Why?
 Now,  the  Revenue  Minister  of  Orissa
 said  that  he  was  going  to  take  up
 this  mutter  with  the  Central  Govern-
 ment...  Sir,  the  Centra]  leaders  day
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 in  and  day  out  talk  about  helping  the
 Adivasis. and  giving  them.  weightage  _
 over  others  but  is  it  the  tyne-of.:
 weightage  which  is  given?  While
 others  are  given  Rs,  3,000/-  for  hous-
 ing  these  people  are  given  only
 Rs.  1,000/-.  1  can  understand  that
 some  may  think  that  the  Adivasis
 need  not  be  given  Rs.  3,000/-  as  they
 need  pot  live  in  better  houses  but,
 for  buying  bullocks  can  Advasis  buy
 a  pair  of  bullocks  for  Rs.  100/-  Jess
 than  others?  -

 Another  point  is  that  some  report
 has  come  from  Bihar.  A  Memorandum
 was  submitted  to  the  Government  by
 one  Miss  Laru  Janko,  a  Mahila
 Samithi  Leader,  and  Mr,  Purnendu
 Mazumdar,  General  Secretary,  United
 Mineral  Workers’  Union.  He  has
 brought  out  the  situation  in  that
 Memorandum  very  clearly.  In  Chota
 Nagpur  district  these  Adivasis  are
 brought  by.  agents  saying  that  they
 will  be  given  work  there  in  brick-
 making;  they  are  brought  in  saying
 that  they  will  be  employed  in  brick
 kilns  and  so  on.  But  what  do  they
 do,  Sir?  You  will  be  really  shocked
 to  know  this.  I  am  unable  to  say  it  in
 Parliament,  They  rape  these  birls.
 These  girls  are  being  manhandled
 and  beaten  up.  They  are  not  allowed
 to  go  back  to  their  places,  if  they
 want  to  go  back.|  This  is  what  is
 being  done.  This  is  the  sort  of  thing
 which  ७  happening  in  this  area,  This
 sort  of  treatment  is  being  given  10
 these  women  in  Chota  Nagpur  area.

 MR.  CHAIRMAN:  ‘You  may  please
 conclude.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgragur);  Sir,  the  time  is  not
 enough.  You  may  kindly  extend.  the
 time.

 SHRI  5  BALANANDAN:  There  is
 one  Newspaper  Roport  which  I  want
 to  refer  to.  This  is  a  Report  from
 Deccan  Herald  arid  the  date  is  8th
 April:  1981.  The  Heading  is:

 “Kolhanese  ‘declare’  indepen-.
 dence.”  -  द

 I  would  like  to  quote  only  one  pate:
 from  this  report.  ’  says:
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 “Thousands  ‘of  tribals  in.  Kolhan
 in  Singhbhum  District  were  told  at

 a-meeting  at  Chaibasa  last  week -
 that  the  Government.of  free  India
 had  no  right  to  rule  their  territory,
 which  had  been  administered  under
 the  Wilkinson's  Rule  of  the  Bengal

 Regulation  XIII  of  1833,”

 MR.  CHAIRMAN:~  How  does  11
 help  you  in  this  case?

 SHRI  ए.  BALANANDAN:  I  shall
 come  to  that.  These  people  declared
 independence  and  wrote  tothe  British
 Secretary  saying  that  they  are  an
 independent  State.  Now  my  point  is,
 why  are  these  Adivasis  being  sub-
 jected  to  this  kind  of  temptation?
 For  the  last  33  years  or  32  years,  we
 were  unable  to  do  anything  to  them.
 These  elements  go  on  exploiting  the
 Adivasis,  they  create  dissension
 among  them,  and  they  try  to  de-
 stabilise  the  country.  But  since  I  have
 not  got  the  time  now,  J  do  not  want
 to  go  into  it  in  detail,  Now,  Sir,  I  do
 feel  that  if  we  do  not  take  proper
 steps  and  remedies  to  help  these
 Adivasis,  1  am  afraid,  this  problem
 cannot  be  solved.  If  you  want  to
 solve  this  problem  you  should  give
 them  land.  The  foremost  and  the
 single  most  important  step  that  is
 necessary  here  is  to  give  them  land.
 You  should  give  them  land  to  live;
 you  should  help  them  in  all  ways;  you.
 should  give  them  the  wherewithal
 for  cultivating  the  land.  There  should
 be  arrangements  made  for  financial
 help  for  them.  The  State  should  help
 them  in  every  possible  way  to  improve
 their  social  ang  economic  condition,
 keeping  the  environment  _  as  it  is,
 without  disturbing  the  same,  There
 should  be  proper  efforts  made  to.
 educate  them.  This  is  very  necessary.
 All  these  efforts,  if  they  are  properly
 undertaken,  will  bring  them  into  the
 mainstream  of  the  life  of  the  people
 of  the  country.  By  this  way  only  we
 can.  solve  this  problem  of  the  Adi-

 vasis.
 With  these  words  I  conclude.

 SHRI  KUSUMA  KRISHNA  MUR-
 THY.  (Amalapuram):
 blemj. of  the  atrocities. on  Adivasis

 ‘ust  ७७  viewed  as  2  general  pheno-
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 menor:  The  names  which  we  fre-  ।
 quently  hear  are  like  Belchi,  Narain-—
 pur,  Pipra,  Parasbigha,  Gua,  and  now
 Indervalli~are  not.)  just.  ‘names  of
 places  nor  even  isolated  incidents.
 They  are  the  symbol  of  the  condition
 of  the  suppressed  people  of  this
 country.  These  people  have  heen
 systematically  suppressed.  We  can
 understand  their  basie  problem  if  you
 look  at  it  separately,  which  is  different
 from  others,  The  reason  for  the
 atrocities  on  tribal  people  are  different
 from  the  reason  for  the  artrocities  on
 the  Scheduled  Castes.  The  Scheduled
 Tribes  suffer  from  acute  poverty  and
 therefore,  the  economic  backwardness
 is  the  reason  for  their  cry  for  justice
 whereas  the  Scheduled  Castes  suffer
 from  inequality  in  social  status  along
 with  economic  backwardness.  There-
 fore,  a  Committee  called  Dhebar
 Committee  which  was  appointed  to
 go  into  various  problems  had  made
 it  very  clear  that  the  problem  of  the
 Tribals  rglated  to  the  main  source.  of
 their  -livelihood,;-  that  is,  agriaulture
 and:  the:  forest  produce.  But  actually,
 though  there  are  statutory  provisions
 and  recommendations  and  also  many
 laws  enacted  in  this  regard,  there  is
 थ  systematic  massive  deforestation
 going  on,  with  the  result  they  are
 losing  their  land  and  are  shunted  to
 interior  parts  of  the  country.  This
 has  resulted  in  a  king  of  agitation
 amongst  them  and  they  showed  resent-
 ment.  Whenever  there  is  resentment  _
 in  them,  it  is  systematically  suppress-
 ed,  We  are  aware  that  80  per  cent  ४
 them  are  illiterates  and  90  per  cent.
 of  them  continue  to  eke  out  a  miser-
 able  living  from  agriculture,  When
 ever  there  are  attempts  to  make  any
 improvement  on  their  lands,  they
 never  object  to  that.  Their  only
 grievance  is  that  there  should  be  an
 equitable  distribution  ०  the  fruits  of:
 the  various  land  development.,plans.
 The  development  of  the  tribal

 areas  | is  also  linked  with  the  ind
 tion’  pf  the  country  as  थ  whole.  ..।  is
 because  of  easy  availability

 of  mine ralsਂ  be  it  coal,  iron,
 asbestos;
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 [shri  Kusuma.  ‘Krishna  Murthy]
 Whenever  the  tribal  people  are  liy-

 _ing,  most  of  therm  are  living  in  isola-
 ted  places  situated  in  forest  and  in

 hills,  Whenever  =  industrialisa-
 tion  takes  place  in  those  pla-
 ces  where  there  is  थ  plenty
 of  minera}  resources,  outsiders  would
 come  there  and  engage  themselves  in
 the  developmental  schemes  and  reap
 the  benefits  of  the  development,  But
 unfortunately  the  Triba]  people  have
 not  been  given  any  employment  op-
 portunity  in  the  industrialisation  of
 the  tribal  areas.  They  are  exploited.
 Outsiders  would  take  the  lion’s  share
 and  the  tribals  are  given  a  very  very
 meagre  share.  Mr,  George  Fernandes
 was  talking  about  their  employment
 position.  He  is  correct  in  his  state-
 ment,  He  has  expressed  that  there
 is  a  lot  of  resentment  and  unhappiness
 among  the  tribal  people.  When  he
 was  the  Industries  Minister,  I  raised
 this  issue.  He  was  perfectly  correct
 in  saying  that  the  representation  of

 ‘these  people  in  any  public  sector  un-
 dertakings  or  any  nationalised  panks
 or  any  other  place  of  works  is  quite
 insignificant.  In  reply  to  my  Starred
 Question  No,  41  dateq  July  19,  1978.0
 about  statutory  measures  10  provide
 gainful  employment  to  Scheduled
 Tribes  and  Scheduleg  Castes  in  the
 institutions  ang  organisations  which
 derive  financial  assistance  from  Gov-
 ernment  nationalised  banks,  Mr.
 Fernandes  the  then  Industries  Minis-
 ter,  felt  that  statutory  or  other
 measures  for  this  purpose  would  not
 be  appropriate.  It  was  said  that  the
 trade  organisation  might  be  per-
 suated  ६०  take  steps  to  ensure  that
 an  adequate  share  of  employment
 was  given  to  the  scheduleg  castes  and
 scheduled  tribes.  He  had  expressed
 a  lot  of  sympathy  for  them,  but  when
 I  asked  for  8  small  thing  when  he  was
 incharge  of  a  Ministry  which  was
 capable  of  providing  gainful  employ-
 ment;  he  wag  trying to  evade.  Our
 impression’  is  that  those  who  express
 their  concern  for  the  problems  of  the
 scheduled  castes  and  scheduleg  tribes
 ४  they  are  given  the  responsibility  to
 implement  measures  for  their  well-
 being,  they.  shirk  the  responsibility.

 APRUL  -  i=  | /कीएफ्रमड  (Dis)  -

 A  number  of.  hon.  ‘Members:  have  ..

 expresed-their  concern  about  the  non-
 implementation  of  laws  to  solve  the
 problems  of  these  people,  For  ex-
 ample,  there  are  provisions,  statutory
 laws  as  also  enactments  to  protect  the
 forests,  but  we  have  not  been  able
 to  stop  deforestation.  Therefore,
 their  problems  remain  as  they
 were  and  these  people  have.started
 receding  to  the  interior  parts.

 Coming  to  the  incident  at  Indervalli,
 it  is  another  clear  case  of  exploitation,
 exploitation  in  a  different  sense.  The
 tribals  are  basically  innocent  people,
 as  our  friend  said,  The  Gonds  are
 basically  peace-loving  and  jaw-abid-
 ing  tribe.  But  their  innocence,  help-
 lessness  and  illiteracy  has  been  ex-
 Ploited  by  some  of  the  undesirable
 elements  for  their  party  purposes.
 When  ।  talked  to  one  of  the  re-
 presentatives  of  the  tribals  there,
 he  made  it  very  clear  that  party
 considerations  were  very  much  there
 in  this  episode,  It  was  not  a  fight
 between  the  tribals  and  the  Govetn-
 ment;  it  was  a  fight  between  the  Gov-
 ernment  and  the  extremists.  Apart
 from  this,  some  people  said  that  the
 Government  did  not  make  any  efforts
 to  avert  thig  incident,  Before  this
 unfortunate  incident,  they  made  some
 arrests.  Of  course,  nobody  will  sup-
 port  this  king  of  incident  of  killings.
 But  there  are  evidences  that  the  police
 also  exercised  considerable  restraint
 on  a  few  earlier  occasions,  but  if  you
 go  into  these  things  and  analyse  these,
 they  wanteg  to  prove  that  the  Govern-

 “ment  was  quite  ineffective  in  handl-
 ing  these  things,  and  they  wanted  to
 prove  that  there  was  no  Govern-
 ment  at  all.  This  was  because  on
 earlier  occasions  the  police  exercised
 considerable  restraint  to  avoid  casual-
 ties,  Taking  advantage  of  that,  the
 innocent  tribes  were  instigated  and
 encouraged  by  the  extremists  and
 this  unfortunate  incident  consequ-
 ently  took  place.  We  do  not  sup-
 port  that  unfortunate  killings,  at  all.
 Government  should  have  taken  all
 precautions,

 The  problem  of  tribals  can  only  be
 solved,  when  their  mainstay  of  life,



 forests.  and  forest  produce,  ig.  pro-.
 perly  ~  protected.  When  I  went  to
 Orissa  and  ‘had  discussions  with  some
 representatives.  of  the  tribals,  they
 said  that  some  of  the  Corporations
 meant  to  safeguard  their  interests  were
 not  able  to  do  so  properly.  The  funds
 provided  to  these  Corporations  ‘were
 not  adequate.  When  they  go  to  the
 market  to  purchase  the  forest  produce
 of  the  tribals,  they  are  not  abe  to
 purchase  the  total  quantity;  they  ore
 able  to  purchase  only  25  or  30  per
 cent  of  the  total  produce.  Conse-
 quently,  the  middlemen  are  exploiting
 the  situation,  The  money-lenders  and
 the  contractors  in  connivance  with  the
 Forest  Department  wre  coming  in
 their  way  of  development.

 The  Government  should  appoint  a
 Committee  to  go  into  these  matters
 again  and  find  out  the  loopholes  and
 take  corrective  measures  to  see  that
 all  the  measures  already  dec:ded  upon

 go  protect  their  interests  are  properly
 ‘implemented.  Particularly,  the  forests
 and  their  lands  should  be  protected
 and  they  should  be  given  proper  re-
 muneration  for  their  forest  produce.
 Only  then,  their  problems  would  be
 solved.  Apart  from  this  the  Govern-
 ment  should  make  aq  systematic  ef-
 fort  to  see  that  they  are  brought  to
 the  mainstream  of  national  life;  they
 should  not  be  treated  just  like  a  show
 piece  in  a  show  case,  because  we  say
 frequently  that  we  want  to  protect
 and  keep  their  culture  intact,  Just  be-
 cause  we  want  to  keep  their  culture
 and  heritage  intact,  we  should  not
 continue  to  keep  them  in  the  forests.
 That  would  not  be  correct.  While  we
 must  retain  their  culture,  we  must  see
 that  they  are  brought  to  the  main-
 Btream  of  national  life.

 शो  रशीद  भत्  (सहारनपुर  )
 सभापति  महोदय,  जार्ज  साहब  ने  इस  बहस

 को  शुरू  करने  से  पढ़ले  कहा  थाਂ  कि  हम

 लोगों  को  सियासत  से  ऊपर  उठना  चाहिए
 कौर  सियासत  से  ऊपर  उठ  कर  इन  मामलों

 पर  भीर  करना  चाहिए  जो  मुल्क  में  हो  रहे.

 हैं  नार  अक्सर  हो  रहें  हैं  ।  उघर  के
 लोगों
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 ने  भी  यह  बात  कहीं  लेकिन  बदकिस्मती यह

 है  कि  यहू  बात  कहने  के  बावजूद  वह  पार्टी
 पालिटिक्स को  सामने  लाए  कौर  वहीं  जो
 एक  तरीका  है  प्रोपेगेंडा का  वही  स्टार्ट  किया  |
 बिला.  जरूरत  मोहतरिम  प्राइम  मिनिस्टर

 बग  नाम॑  लाया  गया  भर  यहं  दिखाने  की
 कोशिश कीਂ  गई  कि  ट्राइपास के  लिए

 हम  बहुत  कुछ  कर  रहे  हैं  ।  इस  में  बहुत
 कुछ  कहने  की  जरूरत नहीं  है।  जो

 झांकने  जाज॑  साहब  ने  दिए  हैं  वहू  खुद  इस
 बात  के  सबूत  हैं  कि  क्या  हमारी  सरकार

 ने  पिछले  तीस  सालों  में  किया  है  और  क्या

 करने  की  जरूरत थी  ।  मुझे  एक  शेर
 याद  शा  हा  है,  हमारी  गवर्नमेंट  तो

 बिल्कुल  उस  के  मुताबिक  हो  गई  है  भौर  उस

 के  मुताबिक  म्रमल  कर  रही है
 -

 शालिब  खस्ता  के  वगैर  कौन  से  काम  बन्द हैं  ।

 रोइए  जार  ज़ार  कयों  कीजिए हाय  हाय  क्यों  ।।

 ये  सोचते  हैं  कि  लोगों  को  तो  इस
 में  मरना  ही  है,  रोजाना,  जिन  लोगों  पर-

 बार  बार  गोलियां  चलती  हैं,  जिनकी.  मौत

 didi है  उन  के  बारे  में  यहां  चर्चा  क्यों
 की

 जाती
 है  ?  इस.  तरीके  का  एप्टीट्यूड  हमारे
 कुछ  साथियों ने  यहां  दिखाने की  कोशिश
 की  है।

 हमें  देखना  पड़ेगा कि  ट्राइपास

 को  आखिर  कया  शिकायतें  हैं  जिन  को  दुर
 करने

 में  हम  नाकाम  रहे  हैं  ।  भ्रमर  मोप
 इस  की  तवारीख  देखें  तो  बस्तर  के  जों
 राजा थे  प्रवीन  चन्द्र  भेज  देव,  उन  के  महल

 के  अन्दर  जा  कर  पुलिस  ने  फ़ार्थारंग  की  थी
 धौर  उस.  वक्त  भी  यही  बात  कहीं  थी  कि
 ट्राइपास वहां  पर  पुलिस  के  ऊपर  हमला
 करने  के  लिए  तैयारी  कर  रहे  थे  भोर  जहां

 पर  भी
 यह

 वाकया  हुआ  है,
 ट्राइपास  के

 ज्यादती  कौर  जुल्म  हुआ  है  वहां
 fee  ने  हमेशा  यहीं  कटा  है  कि  पुलिस  फ
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 fee  मसूद

 ऊपर  हमला  करने  की  तैयारी  ट्राइपास

 कर  रहे.  थे  ।

 इस  घटना  में  वहां  क्या  हुआ  था  ?

 ट्राइपास  चाहते  यह  हैं  कि  उन  कीं  तहज़ीब
 शौर  तमाम  बरकरार  रहे  ।  लेकिन

 तहजीब  कौर  मिट्  न  तब  बरकरार  रह  सकता

 है  कि  जब  उन  के  प्रन्दर  दूसरे  इण्टरफेयरेंस
 न  करें  ।  जैसा  कि.  मेरे  काबिल  दोस्त,
 माननीय  सदस्य  ने  बताया  इन्द्रवल्ली में

 भी  प्रब  से  दस  बारह  साल  पहले  काफी

 ज्यादा  लगभग  80  फीसदी  तादाद  ट्राइपास
 की थी.  लेकिन  आ्ाज  वहां  दो  तीन  फीसदी
 ट्राइपास की.  तादाद  रह  गई  ।  ऐसी  सूरत
 में  उन  को  अपनीपूरी पूरी  तहज़ीब के  खत्म

 होने का  एहसास  होता  है  कौर  उसको  प्रिजर्व
 करने  के  लिए  उन  को  लड़ने  की  जरूरत  पेश

 जाती  है  या  उस  में  पिंडमूल  मीन्स  से  कुछ

 करने  की  हालत  पेश  आाती  है  ।  मैं  अनने

 दोस्त.  से  बिल्कुल  मुत्तफ़िक़  नहीं  हूं  जो  उन्होंने
 फरमाया कि  ट्राइपास  को  मना  किया

 था,  144.0  लागू  था  और  उनको  कहा  कि

 कहीं  कौर  जा  कर  सभा  कर  लीजिए  ।  बल्कि

 weet  बात  यह  है  कि  जो  नबलाड़  स  हैं  झोर
 वह  वहीं  लैंड लाड  स  हैं  जिन्होंने  इन  ट्राइब

 की  जमीन  को  छीन  कर  प्रपने  कब्जे में
 कर  लिया  है,  पौर  उन  को  भिखारी  बना

 दिया  है  उनकों  जब  पुलिस  &  मिल  कर
 इजाजत  दे  दी  गई  अपनी  मीटिंग  करने  की

 तो  उन्होंने  पुलिस  से  मिल  कर  दूसरी  मीटिंग

 अपनी  वहां  गरअरेंज  की,  इस  का  कहाना

 बना  कर  उस  मीटिंग  को  कैंसिल  करने  की  बात

 बिल्कुल  आखिर  में  कीं  और  नतीजा  यह

 हुआ,  कोई  भी  भ्रमर  उस  सूरत में  होता,

 ट्राइपास  हीं  क्या  झगर  मैं  या  कोई  भर  भी
 पोलिटिकल पार्टी  होतीं  या.  कोई  कम्यूनिटी

 होती  चाहे  कितनी  ही  कमजोर  वह  क्यो ंन
 होतो  प्रमर  उस  की  इस  तरह  से  सारेस

 करने  की  बात  की  जाती  तो  क  जरूर  ऐसा

 कहतीं  कि  नहीं,  ऐसा  नहीं  होता.
 चाहिए

 -

 site.  वही  क्हें  कहा  कि  हम  तो  करेंगेਂ
 जलसा  क्योंकि  हमारा  फले  से  तथ  थो  और

 जब  उन्होंने  पीस कुल  मीटिंग  की  तों  छत  के
 ऊपर  मोली चला  दी  ।  फिर  वहीं  स्टोरी.

 समान  कर  दी  गई  कि  नह  तो  उन्होंने  पुलिस
 |

 पर  हमला  किया  था  ।

 मुन्ने  याद  भा  रहा.  है,  शायद  जार्ज

 साहब को  भी  याद  होंगा,  सन्  1974  में

 शहादा  में  एक  बहुत  बड़ी  मीटिंग की  गई

 थी  लडलार्डस  की  तरफ  से  शौर  उस  के

 अन्दर  यह  तय  किया  गया  जिंस  में  एक  शूगर

 फैक्ट्री  के  मालिक  जो  इत्तफाक  से  रूलिंग

 पार्टी  के  मेम्बर  हैं  उन्होंने  यह  कहा  कि
 हमें  25  लाख  रुपया  इकट्ठा  करना  चाहिए

 झर  इन  ट्राइपास से  जो  हमारे खेतਂ  काट  लेते
 हैर  जो.  हमारी  जमीनों  पर,  हालांकि

 वहू  जमीन  ग्राम  समाज  की  थी,  फपने
 जानवर  चराते  हैं,  इनसे  बचने  का  कोई

 उपाय-  करना  चाहिए  ।  इस  के  लिए

 हर  गांव  में  दो  दो  तीन  तीन  प्रादमी  रखने

 चाहिएं  फौजी  मार  उन्होंने  राजस्थान  से
 दूसरी  जगहों  से  लोध  कौर  पठान  बुला

 लिए  ।  वह  दो  दो  तीन  तीन  हर  गांव  में
 छोड़े गए  ।  इस  के  बाद  एजेंसी  का

 जमाना  का  गया  ।  इस  एमरजेंसी  के  ज़माने

 में  इन्हीं  लोंगों  ने  उन  की  औरतें  सब  उठा
 लीं.  ।  इत्तफाक की  बात  कि.  77  का

 ज़माना  भराया  भोर  उस  से  निजात  मिली.
 .

 (-क)  )  ..  यह  रिार्ड  पर  है,  यह

 कोई  अपनी  बात  मैं  नहीं  कह  रहा  हूं
 ।

 wa  की  मर्सवा  क्या  हुआ  14  जनवरी
 को  ”?  इस  साल  उन्होंने  कहा  कि  मब
 की.  मर्तबा  हमें  पूरी  फौज  इकट्ठी  करनी
 चाहिए.  500.0  आदमियों  कीं  फिर  एक
 साथ  मुकाबिला किया  जाये  एक  एक  गाव
 में  जा  कर  ।  नतीजा  यह  कम  कि  शहादा

 से  कुछ  6  सील  दूर  फिर  दोबारा  14  जनवरी

 को  गोली  चली  कौर  4  ट्राइपास  जामि  हुए।
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 फिर  बहीं  रिपोर्ट  भाई  ।  पुलिस  से.  मिल

 गए  बेड़े  बड़े  लैंडलाइन  भोर  रिपोर्ट  यह

 ना  कि  इन्होंने  पुलिस  पर  हमला  किया
 था,  लिहाज़ा  हमें  ककने  डिफेंस  में  गोली

 चलानी  पड़ी  ।  भीर  राम  स्वरूप सिंह,

 महाराष्ट्र  के  मिनिस्टर,  जोकि  इंक्वायरी  पर
 गए  उन्होंने  16  तारीख  को  असेम्बली  में
 बयान  दिया  कि  -ट्राइपास  की  तरफ  से  ऐसी

 कोई  बात  नहीं  थीं,  पुलिस ने  बिला  बजह

 गोली  चलाई,  ।  तो  यह  पोजीशन है  ।  ओर
 सिर्फ  यहीं  मामला  नहीं  है,  हर  मामले

 में  ऐसा  हीं  हो  रहा  है
 ।

 हम  तो  चाहते

 है ंकि  पार्टी  पालिटिक्स से  ऊपर  उठें  लेकिन  .
 और  लोग  नहीं  चाहते हैंभी  Maer
 की.  लड़की  का  ही  मामला  चल  रहा  था,
 उसकों  उठा  लिया  गया.  ।  हमारे  एक
 मिनिस्टर  साहब  ने,  जब  उनसे  कांग्रेस

 (आई  )  के  लोग  मिलने  के  लिए  गए  और  कहा

 कि  इसमें  कांग्रेस  (आई)  के  लोग  भी  शामिल

 हैं,  तो  उनसे  उन्होंने  कहा  कि  इसमें  मिसेज

 दण्डवत  भ्र  सिकन्दर  बात  भी  भा  गए
 हैं.  इसलिए  यह  पार्टी  पालिटिक्स चल  रहीं
 है।  ,..  (व्यवधान )  ..

 अभी  तो  8  मिनट  पुरे  नहीं  हुए  हैं  |

 मैं  खत्म  कर  रहा  हूं  ।  मेरे  कहने  का  मतलब

 यह  था  कि  यह  प्राब्लम  बहुत  सीरियस  है  ।

 इस  मामले  में  ज़बानी  ही  नहीं,  प्रैक्टिकल

 तरीके  से  हमको  पार्टी  पालिटिक्स  से  ऊपर
 उठना  चाहिए  ।.  हमारे  ट्राइपास अपनी
 तहज़ीब  और  तमाम  बरकरार  रखना

 चाहते  हैं  ।  विुर  का  हीं  मसला  है  जहांਂ
 1971  में  4  लाख  की  भावा दी  में  3  लाख

 राइवल्स  थे  भ्र ौर  पराज  17  ate  कीं  झा वादी

 -  म  -  (SAKA)  Adivasis  (Dis.)  «438

 wer  सच्चा दी  जाये  ।  दूसरे, लॉकल  लेिल
 पर  कोई  .  ऐसी  . कमेटी  बनाई  जाए  जिसमें
 ट्राइपास  का  ज्यादातर  रि प्रेजेन्टेशन हो,  जो-

 कि  उनकी  प्रीवात्सेज़ को  दूर  कर  सके  |

 मैं  आपका  बहुत  मशीन हैं  हूं  कि.

 आपने  मुझे  बोलने का  समय  दिया  ।

 (pelle)  जहर  Sey  जर]

 ह  qnale  go>
 न  dye  ट्रक

 नई  ce
 ्

 हैरी  ’  नव  द

 yest  cx
 नन

 ।  ”  रि  aS  ७
 बरी  yay)  ce  eral  ”  दिन  Up

 ge  alae  US  कड  लदे  Upgtelae I  pf

 g>  ASP yy)  क  Ltr
 Ue

 हर  set
 3

 she)
 :

 pool
 -

 yah
 By

 Sm  ४  shawn  Ks!  oth  Ole

 ese  ह  खिरी  aby  wl  a

 -  सि  221.  bY  adele  ‘  _pakRylly

 uty  हैं.
 हैउ SAR edgy  बै.  बर) हि  CS

 ि  ी  औ  ब

 बिरह ब  yp!  aS  (ी  प.  हैं  Rude

 E  नीज़  a5  ्  त  निरा  of

 ए
 छडी  2) oS  top  net  -  नद

 ह  SF  abeS  KPT  ened pte  cn!

 male  दि  asl
 ye  oe  yet

 Eo col  Oo  ty  क

 J  by  जज)  प्  UP  -

 yh  2S
 te  rt  दे  -

 Sl  epee
 =

 -  “सरे  अ  dS  US

 के  एकन्नी)  glen  ८  le,  ।  oly  gas

 3!  BS  Giller  ८.  ppl  यू  नीड



 439.  “Atrocities  on.

 ०2
 at

 oS  तन  Gilee  ८  rl

 उ  ON  ह  «न  pads  दं  दाएं  Sn

 tt  दह  दीन  Sho  Samad  LS  १)  ह)  बड)

 PS
 तामी!

 S
 yee  eye

 5४

 बी)  ge  Uw  ye  Sle  pl

 asta  bess  ak  x  Us)  oe

 Ed  जी  hr  OH  S  yr  Loe

 se ।  Url  lee  lee  Ute  ८4

 ayer  वेजडनजप्डी है. ेए) 9 6  जि  pl  -  ८

 ash  aise  lee  3  Lytle  cent

 -""
 ऊ

 दि

 दीजो ४  हैं  aye  नपने  दहन

 ् -  US  क  ’

 28)  बर  मै)
 ह  ४  pr  yar

 ८)

 धन
 ।

 ae  -'
 ज

 rl
 प

 करण  ह  We  yan  -  पिग)  -
 f

 wwe  Se  wl  ।  Jaw  FS  द

 ety  दनी  ot  -  GF  COU  ८.

 HUST
 क

 -  ot  OU  ott  st

 अज  Lem  ज)  2  wale  yt  bey

 vee %  ty S  ple  dS

 ४  pls a  lym  KS) he ott 92 बर  ott  ;

 bey  ८  lye  lB  sy)  सिकी  xs!

 WS  ote  -  do  -  हई

 ।  ghd igh  है  chem  yal  ८  -  नके  १३
 ं  न  र  By  oS  कीज

 न
 घर  byw

 प
 दिक  Lye  Lites  (हन

 उ  ot  ४.  yer मर  -  -  ”

 ५
 न

 दौड़  IP  ghd  y)  Hh

 APRIL  28,  1981...

 -  र

 ‘Adiwasis  (Dit)  44ठे

 amy  Sp  GF  ded  जी  Graded

 emmy  tS  yl  -
 So  be

 aS  Nanpe  =  peed  सै.  polyphad Bi)

 dete  bile  emmys  WU  anes

 a  lott  -'  gly  Syst  leby

 SoS!  wah  iS  des  Seo  hr  cud

 us?  ७  निरी,  closd  दु  जैनी  Ao

 हि.  es 1  U's -  ।  ya)

 नदी
 =

 gS  by  clans  SF  ald

 नलके  ort  hdl  oS  wl  Ure  yy?

 yo!  ।  Gp  (नौ नन
 6  ism  pd  S

 SF  dy  Syl  LS  ES  ”  dus

 पन  gl  कर
 ।  ८  gl  Lay  -  9)

 rel  जे  or  te  Gite  ५

 US  ale  9S  wb]  of  Les  J

 SUS  oF  ’  gol  धा  gh  tree Us
 न  cps!  x  कन  5S  le  ”  कह

 हि हि  >  <5  बै  ag  ol  Sol  ach

 re  दि)  Sha!  pty  ”  3)  Lye

 ’  छह  oF  Colts  ए  ४.  nel
 ।  he  S  epee  oda tt  ज  ghee

 Fo  ८  WW  -  -  ।  yl  oy!

 2d  wile  Se  ce  -"  ई  -

 ”  sh  LS  Satan
 hil  go

 eo?  oS  fe  ee  हि.  bo  Use’

 uss  herd  ye  Uy  ght!  kde

 १
 Sikee  col

 ज
 Uy  tly

 ©  on!

 pre  ol  JOU  ety  oS  LS  futid

 जी  cet  "  ye  ay  epad  ysl  US

 द  Ue  pee  basal | saad  col

 SR
 जर

 ्  aS  Le
 ०

 जी
 LS



 a  Atrocities  on  VAISAKHA  ऑ  -  (SAKA)  Adivasie  ‘(Dis.y  ia  442

 -  Raed  IS  ९  ae  she

 Bi  wd  ”  नी  >  WS  ale

 ee  ae  टਂ  cl  x  cel  oS}  ge

 99 Ho  gly  ।  ots  Ff  JS

 ym  cyte?  नन्दी  रह  ‘  RS  Leng

 PP  SUS
 ८

 cre  say  yy!  dnl

 abet  Wan  रप  कि  ।  yas  95

 1.  wee  मं.  nel  am  ”  जरे  ob  «2

 -  tf  rest  £  wl  ज  ।  -

 जे  x  sled  0  9  जड  =  5°

 दे  ute  ।  की ’  ty  of  BS
 =

 -  YS  alan

 oe  ols  A  Ly  ।
 -  बक

 ह  ११  नन  हैंड  oly  get  9S  ale

 ”  net  CK  pte  loled  Uae

 wit  Sly  og  Gl  -  Ole

 a  &  pt  ।  col  yl  न  ०)  Sf

 shed  Syd  Se)  Lyte  we  lel  bef

 Pela  Uy)  co  के  ज  LMe  S

 SUS  «र  थे.  url  pye®  peer  «४.

 Ble,  US  URS]  sags,  aS  PO  कर.

 oS  cyled  ge  oe  platy  yl  y!

 Urbis  द)  9१  9)  rer  ate!  -

 ऊ  ह  hS  gies  Met  92

 ew  ve  dhe  कि  -  Qe

 pl =  dale  US  Su  ”  हैं  dg

 OH  yh)  99  59  Yee sf  wm  YS

 used  ys!  gard  dale  defy  ool

 at  rehome?  yet  ar  total

 ।  8  ty  =  WW  yl -  ००

 उर  dhs  म  gaknr  yaad  dar  द  दन

 पल  कर  SF  ot  ।  rds!  Lael.

 |  ई  ह  cS  wily  wd  gus)
 -

 ue  प्

 न  -  ०  ड  -  -  धूप  ay!  ys!  प्  ह

 ef  जद  -  र.  ..
 -  (३) 0)

 स  -  र  प्र  ul  दार
 =  ur  Ly

 cs  16  Ise  क  ut  -

 उ  प्  SUS  Sorel  le  col

 IF  AS)  avd  cord  Ute?  Fa

 Sel  हई  -  5S  Uso!  ove  Sale

 Sef  न  रॉ.  द्वीप  US  aylie  agile

 aS  [ym  dy  मकुर  न  ,s  le  ७८  st

 Bylay?  ”  990  सिर  1  HPS  ८  Jolt

 क  क  अ  क  र  ”

 पकड)  रि  ”  >  डि  (85  हि 1

 eH  en  Se  ८  र)  -  os

 set  ह  गी  ae  कड)  a3!  33.0  ”

 -  ह  US  am  92  wrlse  ।

 ole  oo  ve  -  ¢!  >

 Ral  tgs  sghie  torgrae  th  wy!  =  ste

 J  use!  JS  2  उ)  6S  me  ९

 lwo  plat  क  उन  5  pal  14

 vs  ws 2  a  र)  -  uw  ets  aS

 og  ८  दहक  GO  veel  we

 ”  7  :  eye  fe  =
 le  AF,

 dalan  32  Bye)  Kalen  ye  नर)  व

 हर  ph
 7  मी  नि)  gm  od  lan)  ve.

 ८  tally  dle  yar  dale  |

 Zale  te  नि  ys)  tel  हीं  yas!

 is?  हैं  डि  oF  MS!  eid  ye



 £43  क्  |  Atroctties  on

 |  _[  बहन  -  ।  ।

 पा  पी  क  दी  प्लि  -  कि  सलज
 ।
 प्ਂ  prado  Ss)  ८]  नक =  -

 बजी  SCS)  उद  -  ol  ee

 use?  uml  SUS  yf  SS  LS  dle

 उर  Sold  gt  Sy)  2  (५)  नद)

 उ  cmd  SUS  2.  nel  ८  ol

 र.  Ee  aw  gf  FDIS  france

 WABI,  HG  xe  ८  ol  yan  BS

 न  -  न  Cota!)  -  नन  ;
 ey  Se

 ust  व  नज  बही  क  sail

 Um  डि)  x  exe  ute
 ए

 gir
 ayn

 ०  0S  (2  ४  low  ८  AS  -'

 dala  wl  =  द  नीक  eet  elite

 Biylo  किप  cre)  >  3५3  ७ਂ

 दी  ्  उपल  प  x  pe

 at  फी)  che  dale  Ul

 atthe  o,  ज  gst  yy)  nuded

 ह  tlelae  op  ४  852  yy  =o

 ड  ब  x  ह  2111)  कि

 33!  नर  GIS  स्ट  1. स *  gl

 बडी  ए  कर  ण  US  ढाई  ”  प

 La  द  वीं  ate  9m  =
 pam  fall,

 दो  os  YS  My  x  wl  न  -

 -  ”  हैं  gly  Sail  yl  -  dale

 saad  ९  Br  SyS  -  OS  nl  -

 dale  उडि  ि  Satie  -

 ke  ।  adele  -  -
 धि

 wl  ble  dh  jlo  hod  O55)  gm  yl.

 Pe  at}  us  Vy  roe.  -  ०  Ss

 -  नी  staf  oot  Sat!  ८!

 ह  क ”  ”'  -
 dhe

 iy

 APRIL  28,  1981.0

 कन्  SF  gh  ४  ”  90  -  )९)

 -Adivagia  (ए)  gag

 ए  ।  yy  ४

 4S  द कुछ  yghS-0  Lengt  6  ph  ७

 [-  tuo  cme  हैं  aly  कन  ।  पी

 थो  एम०  राम  गोपाल  ?े  (नि-

 जामा बाद)  :  सभापति  जी,  कोई  ट्राइबल

 मरे  था
 कोई  पुलिस  का  जवान  मरे---

 यह  हमारे  लिए  बड़े  दुःख  की  बात  है
 ।

 लेकिन  मुझे  झफसोासं  है  कि  श्री  जार्ज

 फर्नाडीस  ने  at  स्पीच  में  कहीं  भी

 पुलिस  के  जबानों  के  मरने का  कोई  जिक्र

 नहीं  किया  और  न  ही  बागड़ी  जी  ने

 अपने  भाषण  में  ऐसा  किया।  ।  कोई  भी

 मथता  है  ता  उस  पर  सभी  को  दुःख
 होना  चाहिए  |  जहां  तक  इस  हादसे  का

 संभाल  है,  जब  झ्रादिवसी  मीटिंग  करने

 के  लिए  गएं  तो  पुलिस  बालों  के  समझाने
 पर  वे  वापिस  भी  चले  गए  थे  लेकिन  फिर

 वापिस  शूमाकर  उन्होंने  पुलिस  जबान  की

 हत्या  कर  दी  झर  फिर  उसके  बाद

 झगड़ा  शुरू  ह  गया  |

 जैसा  कि  फर्नाडीस  साहब  ने  साफ

 तरीके  पर  यहां  कहा  है  कि  1959

 में  झ्रांघ्  प्रदेश  गवर्नमेंट  ने  एक  कानून
 पास  किया  था.  जिसके  जरिए  पाबन्दी

 लगाई  गई.  थी  कि  आदिवासियों  की

 wis  कोई  खरीद  नहीं  सकेगा  लेकिन

 उस  समय  से  लेकर  राज  तक  कितनी

 ही  ज़मीनें  लोगों  ने  आदिवासियों  से  खरीद

 ली  हैं।  उस  कानून  के  हिसाब  से  वह
 ज़मीनें  भ्रादिवाशियों  को  वापिस  की  जानी

 चाहिए  ।  मैं  समझता हूं  जब  तक  वहू  ज़मीनें

 वापिस  नहीं  होंगीं  उनके  दिलों में  रंजिश  बनी

 रहेगी  ।  जो  कानून  बना  था  वह  जमीनें
 खरीदने  वालों  को  तो  मालूम  है  लेकिन  बेचने

 वालों को  मालूम  नहीं  था,  उन  लोंगों  ने  जाम-

 बूस कर  वह  जमीनें  खरीदी  हैं  इसलिए  बह
 सारी  ज़मीन  झादिवाश्तियों  को  बिना  मुझ.  किे

 . के .वाफ्सि की की
 जानी  चाहिए...



 जड़.  मलिक  -

 मती  इंदिरा  गांधी  ने  बंदु  मर्थद्रों

 को  विमुक्त  करने.  कों.  कोम  बसाया

 are  देहात  के  गरीब  लोगों  को  बीस  सुतरी
 कार्यक्रम के  अंतरत  कर्जा  देने  का  मी
 प्रोग्राम,  बनाया  जिस  पर  कमल  भी  हो

 रहा  है  ।  मैं.  जानना  चाहता  हू  फर्नांडीस

 जी  की  पार्टी  क्या  कर  'रही  है?  राजनीतिक

 दल  अगर  देहातों में  जाकर  काम न  करें

 सिफ  पाल  मंदी  मोर  श्रदंजलि में  भाषण

 ही  देते  रहे  तो  उससे  कोई  फायदा  नहीं

 होगा ,।  झगर  कोई  किसी  राजनी  लिंक  पार्टी

 में  नहीं  है  तो  मैं  उसका  जिक्र  यहां  नहीं

 करना  चाहता  जसे  कि  बहुगुणा  जी  की

 एकਂ  पार्टी  है  लेकिन  बाकी  जितनी  पार्टीज़

 हैं  जिनकी  कुछ  न  कुछ  बेस  है  उतकों  गांवों

 में  जाकर  हुजी  श्रीदेवी सीटों  के  लिए

 कुछ  काम  करना  चाहिए  ताकि  प्राग  ऐसी

 घटनाएं होने  से  रूकें  ।

 जैल  सिंह  जी  के  बारे  में  मै  यह  कहना

 चाहूंगा  कि  एक  व्यक्ति  जो.  चंडीगढ़
 में  रहती  था  उसका  मकान  इमरजंसी  के

 समय  में  गिरा  दिया  गया  था.  इस  संबंध,
 में  मैंने  उनको  लिखा था  तो  उन्होंने  जांच_
 पड़तालਂ  करवा  कर  जिस  अफ़सर  ने

 गिराया,
 था  उससे पसे  वसूल  करके,  जिसका  मकान
 गिराया गया  था,  उसको  पैसा  दिलवा  दिया  ।

 यह  हुम  लोगों  का  काम  हैं  कि  जहां  कहीं
 भी  हमला  होता  है,  तो  उसको  एुप्रोपिएट
 अथोरिटी  को  बताना  चाहिए,  झगर  नहीं
 बताया गया  झोर  इस  को  खाली  पालिटिकल
 एडवानटेज  लेने  के  वास्ते  यहां  पार्लियामेंट
 में  भाषण  देने  भराते  हैं,  तो  यह  फिजूल  है
 कौर  उनका  यहां  बैठना  फिजूल  ह ै।

 इतनाਂ  कहते  हुए,  सभापति  जी,  आपकों

 घन्यवाद  देता  हूं  कौर  भ्र पना  भाषण  समाप्त

 करता. हूं  ।

 जप,  CHAIRMAN,  Shri  Bhogendra
 ‘Jha.

 (SAKA)  - ।  =
 व ब

 DR.  SUBRAMANIAM इ  इनासजिक-  |

 ‘Adivasia  (ए5.)....  कद,

 SWAMY
 (Bombay  North  East):  On  what
 basis?

 थी  रामावतार  शास्त्री  (पटना)
 संभापंतिं  जी  आप  कभी  तीन  मिनट  झोर

 कभी  दी  मिनट  का  अंकुश  लगा  रहे  हैं,
 लेकिन  इसके  पहले  ।

 DR.  SUBRAMANIAM  SWAMY:
 Either  you  follow  the  party  position. .
 I  requested  you  ang  you  did  not
 agree,

 MR.  CHAIRMAN:  You  are  go:
 ng

 to
 get  a  chance.

 DR.  SUBRAMANIAM  SWAMY:  I
 want  to  get  it  according  to  my  party
 position.  (Interruptions)  So  did  I.  ।
 also  want  to  go.  (Interruptions)  No,
 no,  you  are  doing  it  arbitrarily,  ह
 Must  say.  (JMterruptions)  I  asked
 you  something  and  you  made  ine  to
 sit  down.

 SHRI  BHOGENDRA  JHA  (Madhu-
 hani):  Mr.-Chairman,  Sir,  today,  [f
 will  thank  my  friend  Mr.  George
 Fernandes  and  Mr,  Mani  Ram
 Bagri  foy  having  a  discussion
 under  198.  We  are  discussing  atroci-
 ties  against  the  adivasis,  aboriginal
 Indians  who  have  been  subjected  to
 persecution,  subordination  and  sppres-
 sion  on  issues  of  language,  culture,
 economy  and  all  other  aspects  of  life
 in  our  country.  Today  when  -they  are
 also  trying  to  assert  their  democratic
 rights,  the  large  army  of  usurers  are
 opently  resorting  to  illegal  dealing
 throughout  the  country  particularly
 among  the  advasis  who  are  not  allow-
 ed  to  stand  on  their  own  legs  econo-
 mically  mainly  because  of  illegal  us-
 ury  prevalent  in  our  country.

 The  Government  that:  has  been  -
 ing  this  country  uptill  -  ऑ०म  ‘has  not
 been  able  to  enforce  the  Morey‘  Lends
 ing  Act  in  any  part  of  the  country,  in
 any  village  of  the  country  and  particu-
 larly  in  any  area  where  the  adivasi#

 "are  there.  similarly  as  you  know,  cul-
 turally,"they  ‘inherit  certain  things
 which  are  pre-Aryan.  “Through  “fhe
 ravages  ‘of  time,  they  have  “been  ‘dis-



 447  Atrocities  on

 [Shri  Bhogendra  Jha]

 torted,  changeg  but  not  entirely  alter-

 ed,  For  example,  the  women  among
 them  are  not  30  oppressed  as  among
 the  feudal  dominated  society  among
 the  non-adivasis,  The  adivasi  women
 have  comparatively  enjoyed  more
 freedom  and  quality  than  among
 others,  and  that  is  inherited  from  pre-
 Aryan  Indian  culture,  pre-Aryan
 Indian  society  where  there  was
 no  feudal  system  in  our  country,
 though  no  ruler  no  ruled.  In  that

 sense,  they  give  us  something,  some
 inherent  strength  to  our  democracy
 because  they  manage  their  life,  social
 life  on  some  democratic  basis.  So,  ta-
 king  all  these  things  into  account,  in
 this  House  no  one  will  deny  that
 atrocities  are  not  being  committed
 against  the  adivasis;  no  one  will  deny
 that  there  are  some  basic  causes  and
 the  remedy  has  to  be  also  basic.  But
 what  can  be  the  remedy?  One  thing  I
 would  like  to  suggest  and  this  House
 to  consider  is  whether  it  is  time  or
 not  that  the  adivasis  majority  areas  in
 the  country  is  formed  into  a  separate
 State.

 I  come  from  Bihar;  but  even  in
 Bihar,  there  are  areas  where  the  adi-
 vasis  are  in  a  majority.  Why  can
 they  not  form  a  State?  Why  can  they
 not  be  allowed  torule  inthe  adjoin-
 ing  areas  of  Madhya  Pradesh,  Andhra
 Pradesh,  a  vast  belt  in  Rajasthan  and
 Gujarat,  in  this  part?  I  want  to  know
 whether  this  House  wil]  consider  it  or
 wait  for  a  day  when  there  will  be  a
 large  scale  massacre  of  adivasis,  And
 they  as  human  beings  also  do  retaliate
 about  which  Shri  Ram  Gopal  Reddy
 was  just  complaining.  When  they  are
 oppressed  and  murdered  on  a  mass
 scale  it  ig  not  to  be  expected  that  they
 will  go  on  tolerating  one  sidedly  just
 like  dead  persons.  They  are  expected
 to  retaliate  glso.  So,  will  we  wait  for
 that  period?  We  shoulq  not.  So,  I
 submit  that  with  regard  to  the  States
 the  annexation  of  landg  of  Adivasis
 must  be  prevented  through  special
 measures  the  Centre.  There  are
 laws  in  almost  al]  the  States  but  they
 ere  openly  being  violated  with  the
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 connivance  and  even  support  of  the
 officials,  the  political  ang  administra-
 tive  set  up  that  we  have  inheriteg  from
 the  British,  So  their  land  hag  to  be
 protecteg  Usury  should  be  banned.
 There  cultural  and  linguistic  traditions
 should  be  developed  and  the  majority
 Adivasi  areas  should  be  allowed  fo
 form  separate  States  with'n  the  Indian
 Union.  They  should  be  allowed  te
 develop.  This  wil;  not  harm  the  unity
 of  the  country  but  the  areas  which
 I  have  mentioned  near  Bihar,  Orissa,
 Madhya  Pradesh  and  Rajasthan  where
 these  areas  are  in  the  centre  of  the
 country  should  be  developed.  In  such  .
 a  situation,  I  should  like  to  submit  that
 this  House  today  or  hereafter  should
 consider  certain  measures  so  that  we
 ate  in  a  position  to  say  that  no  atro-
 cities  against  Adivasis  have  been  com-
 mitted.  The  atrocities  will  remain  as
 long  as  the  capitalist  system  remains.
 The  special  nature  of  the  atrocities
 and  the  special  nature  of  the  opera-

 tions  shoulg  be  contained  to  prevent
 them.

 2.00  hrs.

 SHRI  GIRIDHAR  GOMANGO
 (Koraput):  Thank  you  for  calling  my
 name.  My  friends  who  part'cipated  in
 this  debate  have  contributed  a  lot  for
 the  tribals.  Being  a  tribal  I  would
 like  to  put  forth  our  grievances  and
 viewpoints  and  the  feelings  in  this
 House  for  the  consideration  of  the  Go-
 vernment.  You  will  find  that  if  you
 send  an  anthropologist  to  a  tribal
 area,  he  will  say  that  the  tribals  are
 museum  specimens.  If  you  send  थ
 historian  he  will  say  something  from
 the  historical  point  of  view.  If  you
 send  a  money  lender  he  will  exploit
 them.  A  politician  wi]  politicalise  our
 issues,  That  is  the  fate  of  our  tribals.

 A  number  of  committees  have  sub-
 mitted  their  reports  for  the  welfare
 of  tribals  but  so  far  we  have  not
 achieved  our  objective  for  which:  the
 commissions  and  committees  have  been
 constituted.  The  problem  which  we
 are  considering  is  थ  very  vital  prob-
 lem  ang  it  concerns  us,  Fourteen  tri-
 hals  have  heen  killed  by  the  Folice.
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 What  was  the  defect  and  who  is  res-
 ponsible  for  it?  That  is  a  judicial  mat-
 ter.  But  I  will  confine  myself  to  the
 discontent  among  the  tribals.  What  is
 the  reason  for  discontentment  among
 the  tr:bals?  Land  alienation,  indebted-
 ness,  forest  policy,  excise  policy,  non-
 payment  of  minimum  wages,  bonded
 labour  and  displacement  of  tribals  due
 to  major  projects,  these  are  the  rea-
 sons  for  tribal  discontentment.  We
 have  to  check  the  exploitation  cf  the
 tribal  population,  So  far  a  number  of
 committees  have  recommended  va-
 rious  measures  in  this  regard,  The
 land  d‘sputes  and  the  economic  prob-
 lems,  and  police  atrocities  ang  other
 problems  have  bee  dealt  with  by  the
 Commission  for  S.C,  and  5r.  which
 had  submitted  its  report  recently,  That
 is  the  white  paper  about  the  problems
 of  Harijans  and  Adivasis.  That  should
 be  discussed.  If  you  see  that  report
 you  will  see  how  many  cases  of  atro-
 cities  have  been  committed  on  tribals
 and  Harijans.  म  this  context  when
 we  are  discussing  this  problem  I  would
 recall  my  resolution  which  was  dis-
 cussed  in  this  House  and  in  that  de-
 bate  nearly  36  members  participated.
 On  the  same  lines  I  had  moved  that
 resolution  urging  the  Government  to
 take  up  the  economic  development  of
 tribals  areas  and  also  to  curb  atro-
 cities.

 I  should  like  to  know  in  this  con-
 text—I  will  take  only  a  few  minutes
 more—what  is  Government’s  approach
 towards  tribal  development  and  tribal
 problems?  प  ask,  what  is  the  attitude
 of  the  Government?  What  is  the  at-
 titude  of  the  officers  who  are  respon-
 sible  for  the  welfare  of  tribals?  What
 is  the  allocation  made  so  far  by  the
 Centre  and  the  States  for  the  admi-
 nistration  of  tribal  areas?  What  allo-
 cations  have  been  made  to  improve
 the  quality  and  character  of  trib2ls?
 What  are  the  achievements?  hese
 are  the  main  issues  which  exert  our
 thind.

 Always  we  put  forth  the  problem
 before  this  House.  We  are  represent-
 ing  the  tribals.  A  number  of  times
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 this  question  has  been  raised.  Flease
 give  us  time  to  express  our  view-
 points.  I  am  speaking  from  my  heart.
 This  is  my  feeling,  the  feeling  of  the
 tribal  people.

 ।  would  like  ‘to  make  a  few  sugges-
 tions.  What  have  you  done  about  the
 creation  of  a  separate  department  for
 tribal  development  in  the  Home  Minis:
 try,  which  was  recommended  by  the
 Dhebar  Commission  20  years  ago?  You
 Please  tell  us  whether  you  are  poing
 to  do  something  for  the  inclusion  of
 tribal  development  in  the  concurrent
 list.  It  was  suggested  by  the  Com-
 missioner  that  legislation  regarding
 alienation  of  tribal  land  should  he  in-
 cluded  in  the  Ninth  Schedule,  You
 have  not  done  it  so  far.  The  alloca-
 tion  of  funds  for  tribal  development
 which  was  to  be  made  in  the  fifth  plan
 was  done.  We  are  in  the  sixth  plan
 ang  already  two  annual  plans  are
 over,  But  still  the  Ministry-wise  allo-
 cation  of  funds  and  programmes  has
 not  been  done.

 Coming  to  the  question  of  reserva-
 lion,  there  are  some  people  who  have
 some  reservation  in  the'r  minds  about
 it,  and  they  think  that,  if  reservation
 is  provided  in  the  Constitution,  the
 people  will  get  opp-rtunities  for  em-
 ployment,  Please  remove  that  reserva.
 tion  in  their  minds  Then  the  problem
 will  be  solved.

 Regarding  the  administrative  set-up
 in  the  tribal  areas  under  the  fifth  and
 sixth  schedules,  the  role  of  Governors,
 the  role  of  the  President,  the  Centre
 and  States  are  there.  Is  that  adminis-
 trative  set-up  sufficient  or  do  you
 want  to  strengthen  it  according  to
 the  constitutional  provision?

 Sir  I  am  saying  all  this  not  to  blame
 anybody  but  to  place  our  problems  be-
 fore  the  Hose,  so  that  the  Govern-
 ment  of  Iudia  may  think  on  this  line
 as  to  what  has  been  done,  what  is  to
 be  done  and  what  has  not  been  done
 in  regard  to  tribal  development  so  far.
 If  others  speak  for  us,  some  peopld
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 will  take  it  has  a  suggestion.  But  if
 the  tribal  people  speak  for  themselves,
 it  is  treated  as  reaction.  I  want  to

 submit  that  actually  it  is  not  reaction,
 but  only  a  suggestion  for  action.

 With  these  words,  J  conclude,

 *SHR  2  K.  MHALGI  (Thane):  Mr.
 Chairman,  Sir,  it  is  unfortunate  that
 even  after  33  years  of  independence,
 the  miserable  plight  of  the  Adivasis
 continues.  They  cannot  live  peacefully
 in  the  forests  and  we  have  failed  to

 protect  their  lives  and  property.  Many
 stories  of  their  miseries  can  be  narra-
 ted,  but  I  don’t  propose  to  discuss  it
 in  detail  for  want  of  time.  The  figures
 of  atrocities  committed  on  the  adivasis
 as  recently  announced  by  Government
 in  this  House  prove  the  magnitude  of
 the  problem.  During  1978,  2452  cases
 of  assaults  on  the  tribals  were  regis-
 tered.  In  the  year  1979,  2160  cases  of
 atrocities  took  place  and  in  1980  more
 than  3000  cases  of  crime  against  the
 adivasis  have  been  registered.

 The  current  year  has  witnessed  ter-
 Tible  atrocities  on  the  adivasis  and
 even  the  stone  hearted  would  be
 moved.

 The  “Current”  dated  the  25th  April,
 1981  reports  a  “Gang  rape  on  12  Adi-
 vasi  girls”.  ‘Blitz’  of  the  same  date  has
 a  news  item  “rape  and  murder  cf  tri-
 bal  girls”.  4  signed  article  by  Dr.
 Manoj  Mathur  in  both  these  journals
 has  brought  out  the  facts.  I  want  to
 know  the  reactions  of  the  Govern-
 ment  towards  the  article.

 जा  ।  not  enough  to  cite  examples  of
 atrocities  on  the  tribals.  The  reasons
 for  these  atrocities  should  be  thorough-
 ly  investigated,  One  of  the  causes  of
 this  problem  is  land  disputes.  The
 land  of  Adivasis  is  occupied  by  non-
 tribals  who  are  being  backed  by  the
 Government.  This  is  most  unfortuna-
 te.  There  are  some  middlemen  who
 -  -

 "The  original  speech  was  delivered in  Marathi
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 grab  the  amount  sanctioned  for  tribal
 welfare  schemes;  it  never  reaches  to
 the  tribals,  Even  ४  they  réceive  it  is:
 8  meagre  amount  on  which  they  can.
 not  survive.  This  leads  to  frustration.

 Many  disputes  have  taken  place  be-
 cause  of  tribal  women  who  are  sub-
 jected  to  rape,  Many  problems  have
 cropped  up  regarding  the  distribution
 of  loans  to  the  tribals.  Some  measures
 neeg  to  be  taken  urgently  to  solve
 their  problems.

 The  first  Five  Year  Plan  commence-
 ed  in  1952.  We  have  already  imple-
 mented  5  five  year  plans.  Mr.  Fer-
 nandes  referred  to  Jawahatlal  Nehru’s

 speech.  If  we  want  to  realis¢  the
 dream  of  Panditji,  it  is  necessary  to
 evaluate  the  Five  Year  Plans  and
 assess  the  work  done  for  the  Adivasis.
 A  doctenent  detailing  the  Plan  allo-
 cations,  the  targets  fixed  and  the
 achieveinent  in  the  matter  of  tribal
 welfare  should  be  presented  to  the
 House.  Only  after  such  an  evaluation,
 will  we  know  the  work  that  needs  to
 be  done.

 The  State  Governments  have  passed
 several  acts  relating  to  tribal  welfare;
 it  needs,  however,  to  be  seen  whether
 the  laws  are  properly  implemented.
 Law  Commission  should  bring  cut  a
 report  regarding  the  legislations  pas-
 sed  by  the  State  Governments  on  tri-
 ‘bal  welfare  and  their  implementa-
 tion.  It  should  be  placed  before  this
 House.

 Many  State  Government  have  set
 up  Forest  Development  Corporations.
 The  Central  Government  gives  vast
 sums  to  them.  We  should  know  whe-
 ther  they  have  properly  utilised  Cen-
 tral  assistance  for  tribal  welfare  plans.

 It  is  often  pointed  out  that  the  sub-
 ject  of  tribal  welfare  should  be  dis-
 cussed  above  party  level,  the  problemi
 will  not  be  solved  by  allegations  and
 criticism  by  one  political  party  against
 an  another,  I  fully  agree  with  this
 view  of  hon.  Member  Shri  Ram  Gopal



 453...  Atrocities.  on  “  VAISAKHA,8,  1903.0  (SAKA)  Adivasis  (Dis.)  -

 Reddy.  I  am  of  the  opinion  that  Go-
 vernment  alone  should  not  be  held  res-
 ponsible  for  solving  the  problem  of
 tribals.  It  is  the  duty  of  society  and
 MPs  to  cooperate  w-th  the  Govern-
 ment.

 The  political  parties  are  reminded
 of  tribal  areas  only  at  the  time  of  elec-
 tions.  But  what  is  required  ।  dedi-
 cated  workers  who  are  prepared  to
 work  in  tribal  areas.  I  may  refer  to  an
 inst'tution  named  “Kalyana  Ashramਂ
 who  took  inspiration  from  the  RSS
 and  is  doing  pioneering  work  in  the
 tribal  areas.  ।  feel  that  such  voluntary
 organisation  should  come  forward  to
 render  service,

 SHRI  KAMALUDDIN  AHMED
 (Warangal):  Mr.  Chairman,  Sir,  I  will
 confine  myself  to  the  Indervalli  inci-
 dent.  It  was  an  unfortunate  incident,
 “which  should  not  have  occurred  and
 Our  sympathies  are  for  those  innocent
 People  who  lost  their  lives  in  the
 police  firing.

 ‘We  may  have  our  own  subjective
 attitudes  and  emotions.  But  I  would
 submit  that  this  incident  should  not
 ‘be  used  for  the  expression  of  our
 subjective  attitude.  If  we  agree  an  the
 facts,  it  will  help  us  to  arrive  at  cor
 rect  conclusions.  If  we  decide  to  agree
 on  the  salient  features  of  this  incident,
 I  think  we  ना  be  doing  justice  to
 ourselves  and  we  will  be  able  to  really
 jake  up  some  measures,

 It  is  a  fact  that  for  quite  some  time
 the  so-called  People’s  War  Group  had
 been  very  active  in  that  area.  In  fact,
 from  Hyderabad  to  Khammam,  911
 along  the  Godavari,  this  Group  has
 been  very  active.  This  Group  has
 been  instigating  the  people,  tribals
 and  also  non-tribals,  to  indulge  in
 violence.  It  is  algo  a  fact  that  recently
 the  State  Government  had  __  started
 taking  up  some  developmenta]  mea-
 sures  in  these  areas.  Because  of  the
 apprehension  that  they  will  lose  the
 gtound,  this:  Group  had  indulged  in
 ‘three  such  incidents,  before  this
 Indervalli.  incident.  On  those  three

 previous  occasions,  the  police  did  not
 resort  to  any  such  strong  measures
 waica,  in  fact,  encouraged  these  peo-
 pie  :४  reyeat  such  incidents.

 ।  is  also  a  fact  that  they  had  insti-
 gated  the  tribals  to  hold  a  meeting  at
 Indervalli  village,  which  is  essentially
 a  non-tribal  village.  The  population
 of  this  village  is  only  4,000  whereas
 the  mob  which  had  gathered  to  hold
 the  meeting  was  about  5,000,  accord-
 ing  to  the  reports.  Apprehending
 disturbance,  the  district  authorities
 imposed  section  144.  Defying  this
 section  144,  they  still  gathered  there
 and  tried  to  hold  the  meeting.

 Another  fact  which  has  to  be  admit-
 ted  is  that  थ  police  constable  was
 pierced  to  death  and  the  SP  of  Police
 was  attacked.  It  is  only  after  that
 that  the  Revenue  Divisiona]  Officer,
 who  is  also  the  executive  magistrate,
 permitted  the  police  to  resort  to  firing.

 Tt  has  also  to  be  admitted  that  ex-
 cept  the  so-called  People’s  War  Group,
 there  was  no  involvement  of  any  poli-
 tical  party  in  the  entire  inc:dent,  ।
 was  purely  a  law  and  order  matter,
 the  magistrate  was  there  and  the  in-
 cident  has  taken  place  in  his  presence,

 An  enquiry  has  been  held.  the  Home
 Minister  of  the  State  Government  has
 visited  the  place  and  a  magisterial
 enquiry  has  been  ordered.  After
 the  enquiry  is  completed,  the  whole
 facts  will  come  to  light.  Anyway,
 this  was  a  very  unfortunate  incident,
 which  we  should  ऑ  condemn.

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North  East):  Sir,  there  is
 uot  very  much  left  for  me  to  say  and
 I  will,  therefore,  confine  myself  to  the
 wider  issues.

 Sir,  Mr.  Fernandes  must  be  compli-
 mented  for  bringing  this  important
 topic  before  Parliament,  but  I  wish
 that  the  time  allotted  for  it  was  more
 during  the  peak  hours  of  our  parlta~
 Mentary  assembly  and  not  at  this  fag
 end.
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 Sir,  in  my  constituency  in  Bombay
 one  wold  have  thought  that  there
 are  no  Adivasis.  I  do  not  even  know
 what  thf  term  ‘Adivasi’  comanotes.
 ‘Adi’  means  first,  ‘vasi’  means  settler.
 I  do  not  know  whether  the  Adivasis
 are  the  first  settlers.  The  _  correct
 term  that  should  be  used  is  ‘Vanavasi’,
 mot  ‘Adivasi’.  -But  that  is  another
 matter  .

 In  a  part  of  my  constituency  which
 dg  called  Vihar  Lake,  there  are  Adiva-
 sis  there  and  in  the  city  of  Bombay
 they  I've  as  they  have  been  living  for
 thousands  of  years.  It  is  not  only
 the  question  of  remote  villages,  but
 out  in  the  city  of  Bombay  you  have  a
 eluster  of  Adivasis.  So,  the  question
 today  is:  What  are  the  wider  issues
 that  we  have  to  consider?  There
 are  atrocities  going  on  all  the  time,
 there  is  no  doubt  about  that.  But
 what  is  it  that  comes  out  of  it?
 Ambedkar  said  very  rightly,  and  I
 quote  from  a  publication  brought  out
 by  the  Akhil  Bharat  Anusuchit  Jati
 Parishad  of  which  the  President  ४
 Mr.  Yogendra  Makwana.  Sometimes
 he  does  good  work  also  and  he
 brought  out  a  publication  called
 Constitutional  Dynamics  of  the  Reser-
 vation  Policy  and  in  that
 there  is  a  quotation  from  Ambedkar
 which  rightly  says:

 “On  the  26th  January  1950,  we
 are  going  to  enter  into  थ  life  of  con-
 tradictions.  In  politics  we  will  have
 equality  and  in  social]  and  economic
 life  we  will  have  inequality,  We
 must  remove  this  contradiction  at
 the  earliest  possible  moment,  or  else
 those  who  suffer  from  inequality
 will  blow  up  the  structure  of  poli-
 tica]  democracy...”

 Today  if  you  are  seeing  atrocities.
 against  the  Scheduleq  Castes  or  Sche-
 @uled  ‘Tribes..  (Interruptions).  But
 Mr.  Makwana  very  kindly  through  his
 publication  published  thig  extract  for
 ignorent  people  like  me.

 ‘As  Jong  as  this  contradiction  re
 mains,  there  are  bound  to  be  -०
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 ties  and.  that  is-actually  whet  we
 should  address  ourselves, :

 थ  द

 I  am  shocked  at  the  nal  08]  reac-
 tion  of  some  sections  on  the  reserva-
 tion  policy  in  general.  What  is  the
 achievement  of  the  reservation  policy?
 This  pamphlet  and  many  others  and
 the  past  debates  have  mentioned  how
 few  jobs  for  Scheduled  Castes  and.
 Scheduled  Tribes—in  fact  ह  will  not.
 Make  any  distinction  between  the
 two—how  few  jobs  in  Class  I  and
 Class  प  have  been  available  to  them.
 We  talk  about  reservations  as  if  it  is
 a  major  concession  made  ४  them.
 But  we  must  remember  that  this  re-
 servation  only  applies  to  Government

 the  country  there  is  no  reservation
 and  in  the  remaining  15  per  cent  of
 the  jobs  म  Class  I  and  Class  र  the
 reservation  is  only  3  per  cent  and  5
 cent  or  something  like  that,  There-
 fore,  the  whole  question  today  is  one
 of  viewpoint,  There  is  a  psychology
 that  has  been  built  up  and  that  is  why
 what  we  have  to  ask  ourselves  is  not

 whatever  small  minimal  safeguards
 that  we  have  brought,  but  are  they
 not  under  seige  today?  Are  they  not
 under  attack  today?  And  who  म

 responsible  for  that?

 1  find  today  a  very  pernicious  argu-
 ment  floating  around  in  the  country
 that  there  shoulg  he  a  national  policy
 on  reservations  a  nationa]  consensus’
 on  reservations,  What  does  that
 mean?  The  national  policy  and  the
 national  consensus—it  was  all  settied
 in  1946,  1947  and  1948  and  by  the  time
 the  Constitution  came  in  1950  it  had
 been  settled.  There  is  no  question  of

 reopening  that  question.  The  moment
 anybody  save  that  there  should  be  -

 national  policy  in  my  opinion,  in  the
 heart  of  hearts  of  that  person  there is
 that  feeling  that  this  reservation

 cion  behing  that  and  therefore,
 I  would  say  that  whoever  calls  fer
 Gils  national  policy  is  in  fact  against

 That  15  the  lurking  suspi-
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 reagrvetion;.  And  that  .  this-.call.  fer
 natignal  policy  is,  in  my.  opinion,  a
 camouflage  for  an  anti-reservation
 approach  and  ‘that.ig what  we  have  to
 object:  I  have  seen  some  people  say
 that  there  should  be  reservation  but
 mot  in  promotion.  Why  not?  Why
 should  it  not  be?  How  can  ‘you  say-
 once  the  people  enter  at  a  lower  level
 and  thereafter  there  should  be  equal
 opportunity.  Therefore,  even  on  the
 issue  of  promotion:  there  is  no  re-
 opening.  of  the  question.  [I  am  alse
 amazed  to  see  in  the  press  ‘a  call  for
 white  paper  on  the  reservation’.
 What  do  you  mean  ‘white  paper  on
 reservation’,  This  is  not  a  question  of
 ‘war  and  you  want  to  know  how  many
 casualties  have  taken  place.  The
 Scheduled  Castes  Commissioner  is
 there.  He  is  producing:  annual
 reports.  They  have  hed.alj  things
 tabulated.  Why  do  you  need  a  white
 paper?  That  means’  in  your’  heart,
 you  are  against  reservation.:  That  is
 why  you  ate  bringing  all  this  red
 herring.  It  is  a  method  of  gide-track-
 ing  the  issue  and,  therefore,  I  would
 say  there  shoulg  be....

 असां  ATAL  BIHARI  VAJPAYEE
 (New  Delhi):  You  go  and  ask:  your
 Party  President.

 DR,  SUBRAMANIAM  SWAMY:  if
 my  party  President  has  said  this,  he
 is  not....

 SHR:  ATAL  BIHARI  VAJPAYEE:
 He  made  ०  statement  that  there
 should  be  no  reservation  so  fay:as
 Promotions  are  concerned.  He  is  in  छ
 Position  to  explain  that  statement.

 SHRI  JANARDHANA  POOJARY
 (Mangalore):  Propagating  in  battles.

 Wajpayee’s  party  is  also  propagating.
 (Interruptions)

 DR.  SUBRAMANIAM  SWAMY:  We
 ‘will.  fing  out  in  a  few  days  what  the
 policy  of  Janata  Party  is  because  the
 National:  Executive  is  meeting  in
 Bangalore,  Reservation  policy  of  the

 Janata  Party  will  be  reaffirmed,  ।  do
 nét  want  to  go  by  what

 the  indivi-
 duais  ‘here:  ang-there  say.
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 MR,  CHAIRMAN:  Thi,
 quentién relates  to  -

 different  thing.

 ‘DR.  SUBRAMANIAM  swam!
 46.  This  reservation  has  got  to  do’
 with  the  matters  ‘of  Scheduled  Castes.
 Just  because  you  have  name  like
 ‘Panigrehi’,  it  does  not  mean  that  you
 should  say  alj  this'ty  me,  It  ७  a  टशन
 tral  issue.

 SHR:  JAI  PAL  SINGH  KASHYAP
 (Aonla):  People  from  all  over  India:
 want  clarification  from  both  the’
 parties.

 DR.  SUBRAMANIAM  SWAMY:
 That  clarification  of  Janata  Party's
 policy  will  cOme-out  of  the  National:
 Executive  meeting’  very  goon.

 SHRI  A.  ह.  RO¥  (Dhanbad):  What:
 is.that  Janata  Party,  want  tp  know?

 DR,  SUBRAMANIAM  SWAMY:
 Well,  ०  long  ag  you  know  what
 Adivasi  is  that  is  good  enough,  As
 Jong  95  Mr.  A.  K.  Roy  knows  what  the
 law  of  the  country  is,  that  ४  O.  K.
 There  is.a  great  doubt  on  both  the
 points,  Therefore,  this  question  has
 to  be  centrally  attacked.  It  is  no  use
 saying  there  are  atrocit.es  here  and  at-
 rocitieg  there,  suspend  that  sub-
 inspector,  transfer  that  Superinten-
 dent  of  Police,  that  is  not  the  issue.
 The  issue  today  is.  fundamental.
 Questions  are  being  asked  which.
 should  not  be  asked.  Fundamentals.
 have  been  settled,  Once  the  conces-
 sions  have  been  given.  on  reservation,
 those  cannot  be  withdrawn.  They
 cannot  to  questioned.  If  some  States
 are  not  giving  ag  much  as  other  States
 are  giving,  you  force  those  States  to

 five  equa]  tg  other  States,  You  can-

 not  say  that  there  should  be  national
 policy,  What  do  you  mean  by  ‘ne-
 tional  policy’?  If  the  other  States  are
 not  giving  you  penalise

 ‘those  States.
 You.  tell  them  to.give  at  par  with

 those  States  which  are  giving  more.
 That  is  the  question  that  we  should
 be  addressing  to  ourselves.

 The  danger of  regression  is  there.

 When  the  meeting:-of  the  Leaders  of
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 the  Opposition  was  calleg  by  Shri-
 mati  Indira  Gandhi,  I  opposed  even
 the  concessions  given  bythe  Gujarat
 Government  on  the  carry  over  matter.
 Why?  Because,  in  this  issue  there  is
 danger  of  regression.  Once  you  start,
 you  slide  all  the  way  back.  Then  you
 yield  on  a  point  which  looks  on
 abstract  terms.  There  may  be  in-

 _  justice,  in  abstract  terms  it  may  be.
 I.do  not  agree  even  there.  May  be,
 there  is  an  arguable  point  there.  If
 you  yield  there,  then  the  issue  be-
 comes  ‘anti-reservation’.  If  you  yield
 on  anti-reservation,  very  soon  they
 will  be  anti-harijan.  If  you  yielq  on
 ‘anti-harijan’  there  will  be  pro-caste
 system,  Varng  vivastha  will  come
 back  again  in  its  full  form.  That  is
 why  I  had  not  to  yield  there  itself.
 We  are  in  q  slippery  slope  and  we
 have  got  to  keep  where  we  are.  The
 moment  We  take  one  step  back  we
 will  have  to  take  thousand  steps  back.
 What  we  achieveg  in  thirty  years,  we
 wil)  have  to  give  up  in  thirty  days.
 That  is  the  danger  of  the  danger  of
 regression.  J  would  say  it  is  for  this
 House  10  reaffirm,  not  its  commitment
 to  the  policy,  that  policy  is  already
 there,  but  -०  80  on  giving  reservation.
 We  reag  and  we  listen  Ramayana.
 We  know  811  those  stories.  We  know
 that  Ram  lost  his  kingdom  for  four-
 teen  years.  Sita  was  kidnapped.
 Could  we  listen  to  it  every  year?
 Why  do  We  listen  to  it?  Because
 human  mind  is  jike  that.  Certain
 thiczs  are  to  be  hammered  in.  50,
 the  rights  of  the  harijans,  the  rights  or
 the  Scheduled  Castes  and  the  Sche-  _
 duled  Tribes,  the  rights  of  the  tribals
 have  to  be  hammereg  in  every  time
 ang  there  should  not  be  even  an  inch
 of  ratreat  on  any  point  on  merit  or
 No  Merit.

 थी  हरविन्द  नेताम  (कांकेर)  :
 सभापति  महोदय,  इंद्रवली  में  जो  घटना

 घटी  है,  वह  एक  बड़त  दर्दनाक  घटता  है
 धौर  लगता  है  कि  आदिवासियों  और

 हरिजनों की  समस्या  के  बारे में  राज्य

 सरकारों  की  पकड़  धीरे-धीरे  ढीली  होती
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 जा  रही  है।  इस  बीच  में  एक  के  बाद
 ऐसी  घटनाएं हो  रही हैं,  चाहे  वे

 शादी-

 वासी  क्षेत्र  में  हों  भर  चाहे  हरिजनों  से

 संबंधित  हों  जब  इन  सदस्यों  या

 दु्घटनाभों  के  बारे  में  हम  लोग  संसद  या
 एसेम्बलियों  में  चर्चा  करते हैं,  तो  इस

 बात  की  कोशिश  करते  हैं  कि  मलहम
 लगा  कर  लागों  या  सदस्यों  के  मन  में

 जों  तात्कालिक  रिफेन्टमेंट  है,  उसको  कम

 किया  जाए  ।  परन्तु  सरकार  से  मेरा

 निवेदन  है  कि  प्रब  समय  भा  गया  है
 कि  हम  इस  मर्ज़  की  तह  में  जाएं,
 ताकि  उसका  इलाज  किया  जा  सके ॥.

 मेरी  एसो  मान्यता  बनती  जा  रही

 है ंकि  भ्रादिवासियों  की  जो  समस्या  है
 राज्य  सरकारें  या  तो  उसके  प्रति  उदासीन

 होती  जा  रही  है  या  वे  इसको  नौकरशाहों
 के  भरोसा  छोड़ती  जा  रही  हैं  ।  आंभ्र
 प्रदेश  के  चोट  मिनिस्टर  साहब ने  झ्र पने
 स्टेटमेंट  में  कहा  हैकि  यह  सारा  मसला
 लैंड  को  ले  कर  खड़ा  हुआ  है।  24
 अप्रैल  के  हैदराबाद  के  हिन्दू  अखबार
 में  उनका  यह  स्टेटमेंट  प्राया  है:-

 “The  Chief  Minister  said,  the
 forest  produce  should  be  purchased
 directly  by  the  Government  from
 the  tribals.  If  we  pay  them  the
 correct  price,  then  the  exploitation
 of  the  tribals  will  end.”

 दुसरी  भोर  पुलिस  ने  कहा  है  कि  केवल

 आतंकवादी  इस  घटना  के  लिए  ज़िम्मेदार

 हैं  मेरा  निवेदन  है  कि  यह  कहू  कर  कि

 आतंकवादियों  ने  लोगों  को  उकसाया,  सर-

 कार  अपनी  ज़िम्मेदारी से  नहीं  बच  सकती  है  ।
 सरकार  को  इस  में  जाना  चाहिए  कि

 यह  समस्या  क्यों  उत्पन्न  हुई  ।

 कल  तंक  मूझे  केन्द्रीय  सरकार  पर
 विश्वास  था.  कि  आदिवासी  क्षेत्र  झोर
 हरिजनों  की  सदस्यों  के  बारे  में  उसकी
 पकड़  बहुत  मज़बूत  है।  भारत  सरकार
 के  गृह  मंत्रालय  ने  ने  बी०  पी०  को:
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 were में  एक  डाकुमेंटरी  बनाने
 की

 जो

 wane  दी  है,  मैं  उस  सवाल  को  पिछले
 'जिंन-चार  दिनों  सें  संसद  में  उठाने  का

 प्रयत्न  कर  रहा  हू  |  मैं  बताना.  चाहता

 ९  कि  किस  ढंग  से  'शब्दों  के  जाल  में

 बी  बी  सी  ने  भारत  सरकार  की  नाक

 में  चूना  लगाया है।  भारत  सरकार  ने

 बीं  वी  सी  को  बस्तर  में  अबू  भाड़  में

 डाकुमेंटरी  बनाने  की  अनुमति दी  है,  जो

 बिल्कुल  रेस्ट्रिक्टिंड एरिया  है  मोर  जो  मेरी
 कॉस्टोट्युएन्सी  है। मैं  चाहुंगा  कि  मैँने

 जो  ध्यानाकर्षण  प्रस्ताव  का  नोटिस  दिया

 है,  गुह  मंत्री  उसकों  मंजूर  कर  कौर  इस

 विषय  पर  बहस  के  लिए  तैयार  हों।

 मैं  यह  बात  इसलिए  कह  रहा हूं
 कि  बाप  हमें  जंगल में  रहने  दें,  हमें

 झपने  ढंग  से  जीने  दें।  इस  तरह  की  पर-
 मिशन दे  कर  बाप  हज़ारों  जिन्दगी  में,  हमार
 जीवन  में,  एक  व्यवधान  लाना  चाहते

 हैं।  इसबारे में  जा  समाचर  शा.  रहे

 हैं,  उन्ह  देखते  हुए  भारत  सरकार  का

 यह  कत्तव्य  है  कि  वह  इस  मामले  को
 साफ़  करे,  क्योंकि  भारत  सरकार  ने  जो

 झावजवंर  पयबेक्षक  भ  ज़ा  था,  वह  उसने  वापस

 ले  लिया  और  राज्य  सरकार  का  पर्यवेक्षक

 भी.  वहां  से  चला  गया  ।  कौर  केवल

 एक  वहां  के  जिलाधीश रह हह  गए  जिन
 को  बी  बी  सी  वालों  ने  झोले कग  से

 झपने  साथ  कर  लिया, है,  उन्होंने  जांच
 कर  के  रिपो दे  दी.  कि

 एसी  कोई  श्रनहोंनी

 जब  कि  जिलाधीश वहां  कहीं  पि

 वह

 सके.  ।

 एसे  बहुत  से  भरते  हैं  थिन  पर  रसरा

 समय  पर  “क्षमता  Eee  feat ला

 थे  जितने  भी  मसले  हैं  भरार  जो

 समस्याएं  उत्पन्न  हो  रही  हैं  उस  में  तीन
 बातों  की  ओर  मैं  ध्यान  दिलाना  चाहुंगा--
 एक  तो  शोषण,  दूसरे  जमीन  भौर  तीसरे
 जंगल  ।  शोषण  के  बारे  में  सरकार  .की

 तरफ  से  कुछ  प्रयास  किए  जा  रहे  है  चाहे
 सोसाइटी  हो,  या  एसोसियेशन  या  दूसरी
 संस्था  हो,  ये  सभी  संस्थाएं  श्राप  की

 नौकरशाही  के  चक्करों  में  पड़ी  है  जिस  से
 जो  काम  किया  जाना  चाहिए  वह  काम
 हो  नहीं  रहा  है  ।  इसीलिए  असंतोष
 बढ़  रहा  है  ।

 जमीन  के  मामले  में  हर  राज्य  सर-
 कार  ने  अपने-भरपने  कानून  बनाएं  है ं।
 इसके  बावजूद  भी -  जिस  ढंग  से  प्रभाव-

 शाली  रूप  से  इस  के  ऊपर  कमल  होना

 चाहिए  वह  हो  नहीं  पा  रहा  है  ।  जंगल
 के  बारे  में  हम  शुरू  से  कहते  भा  रहे  हैं  कि
 हुर  साल  राज्य  सरकार  जंगल  की  नीति
 में  परिवर्तन  करके  आदिवासियों  -+

 के  अधिकार  मौर  उन  की  जो  सुविधाएं

 है  उस  में  कटौती  करती  जा  रही  है  भौर,
 घीरे-घीरे  नौबत  आ  गई है  कि  74%

 जब  कारपोरेशन  की  ननुर्मा  भारत  सरकार

 ने  दी  उस  समय  भी  हम  लोगों  ने  अपनी
 आपत्ति..  जाहिर  की  थी,  पिछली
 21  तारीख  को  बस्तर  में  पूरे  झादिवासिथों

 की  मीटिंग  हुई  जिस  में  हुम  लोग  भी
 गए  हुए  थे,  वहां  सारे  श्रादिवास्यों

 ने  कहा  कि  इस  जिले  से  कारपोरेशन के
 अधिकार  खत्म  किए  जाने  चाहिए  क्योंकि
 बाप  ने  एक  संस्था  खड़ी  कर  दी

 /  लेकिन  जैसा कि  महा लगी  साहब  ने  कहा
 इन  की  काय  प्रणाली पर  भी  रिव्यू  होना
 चाहिए,  उस  का  पुनर्निरीक्षण  होना  चाहिए
 कि  यह  कहां  तक  उसे  में  प्रभावशाली
 बंग

 से
 काम

 कर  रही  है  या  नहीं,



 ,  [ी  सरबन्द  नेकग

 यहं  देखना  चाहिए ।  निस्तार  के
 से

 में  जो  सुविधाएं  थी  उन  को

 धीरे कर  के  खत्म  कर  रहे  हूँ  है

 निन का  जीवन  बहुत  जड़ा

 जंगल  में  रहने  वाले  न

 हो  गए,  भाउटलाइडर  हो  गए...
 सारी  जिम्मेदारी.  फारेस्ट  डिपार्टमेंट

 हों  गई।  सारा  रिजेंटमेंट  इस  बात
 हैं  ।

 हैव.

 ee

 aga  लच्छो  रिपोर्ट  थी  कि  बहू  ब  हुए  -
 काम कर  ।  मध्य  प्रदेश  से  भी  काफो

 अफसर  इस  बात  को  देखने  के  लिए  गए कि

 क  का  जो  मिलियन  कारपोरेशन है  वह
 अच्छा  काम  कर  रहा  हैं,  परन्तु  आाज  क्या

 हो  गया  ?  आज  उसे.  का  परिणाम

 है  कि  चौक  मिनिस्टर ने  अपने  स्टेटमेंट में
 कहा  है  कश्मीर हम  उनकों  ठीक  ढंग से

 कीमत  दे  सक  तो  बहुत  बढ़िया  होगा  |

 अन्त  में  एक  बात, कह  कर  समाप्त

 कर  देना  चाहता  हूं  ।  इस सब का  एक  ही

 निदान है  ।  अगर  माप  से.  20  साल

 पहले  भारत  सरकार  भोर  सारी  राज्य  सर-

 कारो ंनें  ढोवर  कमीशन.  को  सिफारिशों को

 ass  ढंग  से  लागू  किया  होता,  उत  का  पालन

 किया  होता  तो  अज  यह  स्थिति.  नहीं

 होती..।  मेरे  कुछ  साथियों ने  कहा  कि

 aay  से  कमीशन  बनाता,  चाहिए.।  मैं

 तो  कहता  हूं  कि  माज  भी  20  साल  हो  गए

 ढेबर  कमीशन  को  सिफारिशों  को  फिर. से

 लागू  करना  चाहिए ।  एक.  बात  से  मैं

 झा माहू.  कर  देना  चाहता  हूं,  बस्तर  के

 ,  बैलाडिला में,  दलली  “राजहेडा में झाज भी में  राज  भी
 हड़ताल  हो  रही है

 कौर
 कहा

 मे  सारे जो
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 wage हैं.  क  हरिजन  हैं
 क  झंहु  हैं.  क  में  हो  सकता:  है.
 कि.  कुछ  मनको  कना  हो,  सबकी  है:  ।.
 मैं.  गुह  मंत्री  जी  को  -ी  से  भगम्ह  -
 देना  चाहता  हूं  क्रि  अगर  इन  को  सदस्यों
 का  समाधान  नहीं  किया  बया  तो  फिर  से

 कुछ  न.  कुछ  धोनी  घटना  हो  की

 हैं.  ।  बिहार  में  वो.  होती  रह  है.।

 जिस  ढंग  से  आदिवासियों के  साथ,  स्वां
 mage हो  रहा  हैं,  झायुद्ा . |ਂ  में,  कोक,
 बे  सब  कैसी  एक,

 चेन  हैं,  झास्घ्-  प्रदेश:  से
 ले  कर  मध्य  प्रदेश,  ,  उड़ीसा,  किहर

 भोर  बंगाल  के  सपरे  जो  ट्राइबल क्ल्ट  हैं-उन,में
 यह  हो  रहा  है,  यह  बड़ी  यंत्री  र  समस्या

 हैं  ।  भव  वक्त  भा  गया  है  कि  केन्द्र  सरकार

 इन  क्षेत्रों की  जो  समस्याएं हैं  उन  के

 सम्बन्ध.  में  फिर  से:  विचार.  करे,.  राज्य

 सरकारों  पर  इस  को  नहीं  छोड़ना  चाहिए  ।

 SHRI  A.  K.  ROY  (Dhanbad):  Mr
 Chairman,  Sir,  we.  are  here  net.  to
 defend  and  not.  to  offeng  but  only..  to

 make  some  honest.  introspection,

 Coming  from.  the  Chhota  Nagpur
 area  of  Bihar,  I  know  what  treatment
 the  tribals  get  from  the  State  Govern-
 ment,  the  Centra]  Government,  the
 Politica,  partieg  and  the  press  and
 from  thig  House

 Three  statements  have  come  on  the
 recent  firing  in  Andhra  Pradesh.  One
 statement  has  coms

 from  the  Minister

 has  come  from  the  Chief  Minister;
 and  the  third  statement  has  come
 from.  the.  Home  Minister  of.  Andhra
 Pradesh.  ।  was  shockeg  to  see  that
 all  the  Congress  MPs  repeated  the
 statement  made  by  the  Home  Minis-
 ter;  they  avoided  uttering  the  state-
 ment  made  by  the  Chief  Minister’  of
 Andhra  Pradesh  -४  also  their  Minis-
 ter.  for  Tribal.  Welfare.  What  the
 Chief  Minister  has  gaiq  is,  this—this

 has
 been  reported  in  the  Statesman:

 “‘Anjiah  Attributes  Tribal  Trou-
 bie  to  Land  Disputes’  The  Chief
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 Minister,  .  T,  -  Yesterday
 (28/4).  buted  the  trouble  in

 Adilabad  “District.  where  13°  tribals
 were  killed  in  थ  tribal:  village  (In-
 dervalli)  in.  a.  police  firing  on
 Monday  to  a  long-standing  land
 ‘dispute.....Unlesg  we  restore  the
 Jang  to  the  tribals,  the-trouble  will
 continue.”

 This  is  what  the’  Chief  Minister  is
 saying,  and  their  MP3  are  afraid  or
 reluctant  to  repeat  in  the  House.

 Now,  what  their  Tribal  Welfare
 Minister is  saying...

 SHRI  M,  RAM  GOPAL  REDDY;  I
 said  it.

 SHR]  A.  ह.  ROY:  You  did  not  say.

 SHRI.  -.  RAM  GOPAL  REDDY;  I
 Saig  that  the  land  must  be  restored  to
 them.

 SHRI  A.  K.  ROY:  The  Tribal  Wel-
 fare  Minister,  their  Minister—not  be-
 longing  to  our  Party  or  any  other
 Party,  not  the  go-calleg  Naxalite
 Group  which  they  have  been  repeat-
 ing  again  and  again...  (Interruptions)
 has  said  this:

 “The  Minister  for  Tribal  Welfare
 told  the  newsmen  that  the  previous
 Government...”

 ‘That  is  also  Congress-I  Government,

 “|  .the  previous  Government  had
 issueg  an  order  allowing  the  non-
 tribals  to.  possess  smal]  holdings  in
 the.tribal  -  reserved  by  the  tri-
 bals.  The  previous  Government
 had  issued  the  order  in  contraven-
 tion  of  the  Land  Transfer  Regula.
 tion  Act,  allowing  the  non-tribals  to
 occupy  the  agency  land..  .The  pre-
 sent  Government  was  considering
 withdrawal  of  the  order  in  view.  of
 the  restlessness  among  the  tri-
 1...

 “That  means,  the  _wrong  action  of  your
 Government  created  the  situation—as

 accepted  by,  your  Minister—which,  led
 te,  the  firing.  The  firing  took.  place.
 Not  a  single  house  of  the  non-tribal,
 lamdlord,  wag  attacited,  No  sabotage

 Adivasis-  (Dis.)  ह

 झण  made,  The  tribals  were
 armed  with  stones,  and  when  -
 threw  the  stones,  the  stones  injureil
 some  ‘policemen.  After  the  firing,  in
 the  melee  one  policeman  was  killed?
 This  is  the  attitude  we  are  having.
 One  thing  I  would  like  to  say  is  that
 it  ig  not  only  a  question  of  reserva-
 tion.  Reservation  is  only  the  tip  of  an
 iceberg.  Even  with  reservation  we
 are  killing,  but  cheering,  the  tribal
 people,  It  questions  the  very  founde-
 tion  of  our  society,  our  attitude,
 The  stark  and  agonising  discovery  in
 my  experience  shows  that  we  Indians
 ०  not  consider  the  tribal  people  as
 Indians,  not  even  ag  human  beings
 That  is  the  stark  discovery  of  my.
 experience.  Had  any  other  fourteen
 people  been  killed  in  any  part  of
 India,  there  woulg  have  been  a  polijti-
 cal  earthquake.  But  here  nobody  was
 concerned  With  that.  Only  some  hon.
 Members  created  a  scene  here  and
 they  forced  this  discussion.

 Similar  type  of  things  happened  in
 Gua,  I  personally  went  to  investigate
 there.  You  would  be  surprised  to
 know  that  there  also  14  people  were
 officially  killed.  You.would  be  shock-
 ed  to  know  that  only  four  people  were
 killeg  on  the  spot  ang  the  rest  ten
 people  were  killed  in  the  hospital.
 The  Adivasis  hag  carried.  the  injured
 to  the  Gua  hospital;  they  were  drag-
 Zeq  out  from  the  beds  because  the
 hospita]  is  situated  just  in  front  of  the
 BMP  camp.  In  front  of  the  doctors
 and  nurses,  they  were  killed  on  the
 verandah  of  the  hospital;  the  dead
 bodie,  remained  there  for  24  hours.

 The.  Tribal  Minister  of  Bihar  who
 had  gone  to  Gua  was  not  allowed  to
 enter  Gua  because  no  tribals  are  made
 Ministers.  My  point  is  this.  Even  if
 the  persons  from  the  tribal  communi-
 ties  or  the  Harijan  communities  are
 made  ministers,  they  have  e0  powers.
 That  is  the  stark  reality.  They  -
 not  come  within  the  power  structure,
 (Interruptions)

 SHRI  M..  RAM  GOPAL  REDDY:
 What  about  West  Bengal?  Are  there
 no  troubles?
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 ‘SHRI  A.  2  ROY:  Troubles  are  ¢very-
 where.  There  is  variation  in  degree
 only.  The  troubles  are  there,  I  do  not
 want  to  go  into  details.  What  I  say  is

 that  the  harijans  are  the  periphery  of
 the  power  structure.  The  tribals  are
 outside  the  power  structure.  That  is
 one  of  the  points.  So,  I  want  to  give
 two  suggestions.  The  first  and  most
 immediate  suggestion  is  that  when-
 ever  the  tribal  people  are  killed  in
 any  part  of  the  country,  a  Committee
 of  Members  of  Parliament  should  go
 there  and  investigate  into  that  and
 then  within  seven  days  they  should

 give  their  report.  Their  suggestions
 should  be  binding  on  the  State  uov-
 esrnment,

 My  second  suggestion  is:  we  must

 give  the  tribals  their  homeland,  their
 autonomy.  They  should  be  directly
 with  the  Ministry  they  are  going  to
 constitute,  namely,  the  Ministry  for
 the  Scheduled  Castes  and  Scheduled
 Tribes,

 This  is  a  long-term  remedy.  If  we
 have  a  short-term  remedy  of  having
 a  judicial  enquiry,  that  is  no  remedy
 at  all.  This  will  continue  endlessly
 and,  ultimately,  the  people  will  forget
 when  the  conclusions  are  reached  by
 them.

 MR,  CHAIRMAN:  Shri  Shiv  Prasad
 Sahau.  Be  brief  and  take  three
 minutes

 भी  शिव  प्रसाद  साहू  (रांची)
 सभापति  जी,  मैं  आपके  माध्यम  च्पिम

 193  के  तहत  बिहार के  छोटा  नागपुर  के,

 रांची  एवं  मध्य  प्रदेश,  उड़ीसा  के  शादी-
 वासियों  पर  हो  रहे  जुल्म  व  अत्याचार के
 सम्बन्ध  में  संक्षेप  में  माननीय  गुह  मंत्री

 जी  का  ध्यान  आकर्षित  करना  चाहता  हूं  ।

 ara  भ्रादिवासियों  का  मनोबल  कल

 से  कहीं  भ्रमित  शिरा  हुमा है  ।  कले  का

 1981  Adivasis  (  018.)  -

 निर्भीक  आदिवासी  केवल  कुल्हाड़ियों  से

 शेरों का  शिकार  करने  बाला,  भ्ोजी  सेना

 की  बन्दूकों को  ध्वनि  रहस्यमयी  शक्तियों  से

 जाम  कर  देने  बाला  आदिवासी  एक  मामूली
 सिपाही को  देखकर क्यों  जंगलों  व  पहाडों
 में  छिप  जाता  है  ?  सम्य  मनुष्यों  से  दूर

 रहने  में  ही  बह  अपनी भलाई  क्यों  समझता
 है  ?  वास्तव  में  उसे  लगता  है  कि  उसके

 पारम्परिक  मूल्यो ंसे  उसे  अलग  किया  जा

 रहा  है।  सा  में  से  एक  भी  आदिवासी

 ऐसा  नहीं  मिलेगा,  जो  पुरी  तरह  स्वस्थ हो,
 उन  की  नसल  दिनोंदिन  कमज़ोर  होती  जा

 रही  है  ।  बड़े  दुःख  के  साथ  में,  श्रीमन्, में
 arias  सामने  आदिवासियों  पर  हो  रहे  जुल्म
 की  कुछ  सच्ची  कहानी  पेश कर  रहा

 हूं।  साथ-साथ  मैं  यह  भी  निवेदन  करूंगा
 कि  ऐसी  व्यवस्था की  जाए  कि  भविष्य  में
 सरकार  के  प्रति  उनकी  आस्था  झोर  विश्वास

 जगे  ।  मैं  चन्द  उदाहरण  उन  पर  हो
 रहे  अत्याचा  के  सम्बन्ध  में  पेश  कर  रहा
 हु,  उम्मीद है  मकवाना  जी  बुरा.  नहीं
 मानेंगे,  मैं  पहले ही  उनसे  क्षमा  चाहता

 हूं  ।

 मैंने  माननीय  राज्य  मंत्री,  गह  विभाग,
 श्री  मकवाना  साहब  कों  चन्द  महीने पहले
 विपत्ति  राम  एवं  उनके  अन्य  कुछ  16

 सहयोगियों के  सम्बन्ध  में  हंट-भट्ठ ेके  मालिकों

 हारा  अल्म  ढाए  जाने के  सम्बन्ध  में  उनके

 हस्ताक्षरित  आवेदन  पत्न  झपने  सिफारिश

 के  साथ  दिया  था  ।  23-  3-81,  डी०

 ओ०  नं०  915/एम०  एस०  (एच०)/

 बी०  ट्राइ  पी  »/81  राज्य  मंत्री का  उत्तर

 arat कि  “मैं इसे  दिखवा  रहा हूं  ।”  दूसरा
 पत्न  श्री  रामवृक्ष  का  था,  जिसमें  मैंने  पट्टा-

 भट्ट  के  मालिकों  दारा  शोषण  की  चर्चा  की  थी,
 श्री  मकवाना  साहब  को  तिथि  26-  3-81:
 डी०  ओ०  नं०  999/THo  एस०  (एच० x
 वी०  भाई  पी०/81  उत्तर  झाया  कि

 “मं  इसे  दिखवा  रहा  हूं
 ”  ।  पुन:  मैंनें

 श्री  उमराव  साधू  कुजूर  विधायक  जिहार का
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 थ  झपने  सिफारिश  पत्र  के  साथ  हिमाचल
 stu  के  चम्बा  जिला  में  एक  ग्राम  fark

 है।  वहां  रांची  (चुटिया.  मोहल्ला) ,
 के  निवासों  गुप्ता  हॉटल  का  प्रबन्धक  एवं
 कर्मचारी  सवारी  सुदर्शन  गुप्ता  एवं  जय

 प्रकाश  गुप्ता  ने  रांचो के  9  लड़कियों को
 ले  जा  कर  बेच  दिया  है  ।  उन  मासूम
 बच्च्चियों  को  बरामद  कराने  के  लिए  मैंने

 मकवाना  साहब  से  प्रमुख  किया  था  ।

 इस  में  मकवाना  साहब  का  पत्न  ता  ०  2-4--
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 बी ०  झा  पी०  /81  प्राप्त  हुमा  जिस  में

 इन्होंने  लिखा  है  --“मैं  इसे  दिखवा  रहा

 हूं  ।”  पुन:  मैंने  रांची  जिले  के  लोहरदगा

 झनुमण्डल  के  ग्राम  कुटरू की  एक  नाबालिग

 लड़को  “बसन्ता”  के  सम्बन्ध  में,  ज  दिल्ली

 के  मि०  धर्मपाल,  मकान  न०  10756,

 नालवाली  गली,  मानिक  पुरा,  दिल्ली-6

 के  पास  है  जिस  को  वहू  ट्रक  से  उड़ा  कर

 तथा  झूठा  प्रलोभन  दे  कर  एवं  दिल्ली  ला

 कर  म्रपने  यहां  रखें  हुए  हैं,  कों  बरामद

 कराने  के  सम्बन्ध  में  मैंने  तथा  कातिक  उरांव,
 राज्य  मंत्री,  संचार  विभाग,  भारत  सरकार

 ने  भी  गुह  विभाग  को  लिखा  था  ।  इस

 सम्बन्ध  में  भी  उत्तर  प्राप्त  हुआ  कि  “मैं  इस

 दिखवा रहा  हूं  ।''

 श्रीमन् ,;  कितना  बयान  करूं,  इस

 तरह  के  सकड़ों  प्नत्यात्वार,  व्यभिचार  तथा

 शोषण  के  मामले  भरे  पड़े  हैं।  बहुत  सारे
 पत्न  मैं  समय-समय पर  माननीय  प्रधान  मंत्री
 जो  एवं  गह  विभाग  को  लिखता  रहा हुं  तथा
 सदन  में  भी  बोलता  रहा  हुं,  किन्तु  महीनों

 गुजर गये  कार्यवाही  कुछ  नहीं  हुई  ।  मैं

 गुह  विभाग  को  सावधान कर  देना  चाहता

 हूं  किस  तरह  की  स्थिति सिर्फ  सुबे  बिहार
 में  हो  नहीं है,  उड़ीसा  एवं  मध्य  प्रदेश के
 झादिवासो  बहुल  इलाकों से  आदिवासी

 लड़कियों की  ख़रीद,  बिक्री एवं  हर  तरह
 से  उन  का  शोषण  किया  जा  रहा  है  ।
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 एक  अन्य  समस्या  की  झर  भी  मैं

 बाप  का  ध्यान  दिलाना  चाहता  हूं--  हमारे
 प्रदेश  में  कोल-फील्ड्स  हैं,  कोयल-कारीਂ

 योजना  चल  रही  है,  स्वयं-रेखा  डैम

 प्रोजेक्ट  चल  रहा  है  तथा  हटिया  शादी
 स्थानों  में  आदिवासियों  की  जमीन  इन

 योजनाओं के  लिए  ली  जा  रही है  ।  कहां

 यह  जा  रहा है  कि  जिन  की  तीन  एकड़
 से  झंधघिक  ज़मीन  लीं.  जाएगी  उन  को

 नौकरी  देंगे,  उत  से  कम  वालों को  नौकरी.

 नहीं दो  जायगी ।  मैं  पूछता  हुं--कौन  ऐसा

 oifecarat-efesa & fore & ore afta है  जिस  के  पास  तीन  एकड़
 से  अधिक  जमीन  है  ।  इस  तरह से
 हमारे  95  प्रतिशत  से  अधिक  आदिवासी-

 हरिजन  बेकार  होते  जा  रहे  हैं,  एक  तरफ  उन

 की  ज़मीन ली  जा  रही  है  दूसरी तरफ़  उन  को

 नौकरी  में  नहीं  लिया  जा  रहा  है  ।  मैं

 आपकों  बतलाना  चाहता हुं  कि  हमारे  छंटा.

 नागपुर  कौर  उड़ीसा के  आदिवासी  इन्हीं  सब.
 कारणों  से  बहुत  क्षुब्ध  हैं  प्रौढ़  बारूद  के

 ढेर  पर  बैठ  ।  मैं  गृह  मंत्री  जी  को

 सावधान  करना  चाहता  हैं  कि  उन  की  नौकरी
 की  समस्याओं के  प्रति  सरकार  समय  रहते
 चेते,  अन्यथा  झाग  क्या  होंगा,  मैं  नहीं
 जानता  ।  हमारे  आदिवासी  एम०  ए०
 कौर  बी०  ए०  पास  कर  के  बैठ  हुए  हैं  लेकिन

 उन  को  नौकरी नहीं  दी  जाती  है,  हर  तरफ़
 भाई-भतीजवाद  का  बोतल-वाला  है,  जिससे.
 बेकारों  की  भयंकर फौज  खड़ी  होती  जा  रही.

 है  ।

 आप  बैकों  की  स्थिति  को  देखिए--

 वहां  पर  जब  भी  कोई  लोन  के  लिए  जाता

 होते  सब  से  पहले  पूछोगे  कि  कहां  से  आये

 हो  ।  जब  वह  बतलाएगा  कि  अमुक
 जाति  का  हूं  तो  उस  को  सबके  दे  कर  बाहर
 निकाल  दिया  जाता  है  ।  बिना  पैसा  दिये

 बैंकों में  काई  काम  नहीं  होता है  ।  इस  लिए
 मेरा  सुझाव  है  कि  आदिवासी  क्षेत्रों  में  एसे
 पदाधिकारियों  की  नियुक्ति  की  जाये  जा
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 pat  शिव,  प्रसाद  काहा
 उर  के  रीति-रिवाजों को  समझते  हों.  ।
 अन्यथा  इस  तरह  की  वारदातें  हमेशा

 होती  रहेंगी  ।.  सैन्ट्रल  गवन  टेस्ट  दारा
 श्रान्तीय  सरकारों को  उन  के  विकास  के
 लिए.  अरबों रुपया  दिया  जा  रहा  है;  लेकिन

 होता  क्या  है  ?  प्रान्तीय  सरकार  से  कह
 रुपया चल  कर  छिले.  में  भ्राता  है,  जिले.
 से  ब्लाक  क्तर  पर  आता  है  घोर  वहां तक  -

 पहुंचते-पहुंचते  भधा  रुपया  आदिवासियों

 के  नाम  से  हमारे  ज  कुम्भकरण  उच्चाधिकारीਂ

 सोम  हैं  उन  के  पेटों  में  चला  जाता  है  ।  इस -  परਂ

 सरकार को  कड़ी  निगाह  रखनी  चाहिए.  ।

 हमारे  आदिवासी  बाहुल्य  क्षेत्रों  में
 जंगल  भरे  पड़े हैं,  पहाड़ी  क्षेत्र  हैं,  जहां
 बांस,  बाक्साइट,  लाम्बा  श्र  बहुत  सी
 चीजें  प्रचुर  मात्रा  में  उपलब्ध  हैं,  लेकिन

 आवागमन के  साधन  नहीं  हैं,  रेलवे  लाइन

 नही ंहै  जिससे  उन  का  उपयोग  हो  सके  ।

 यदि  वहां  पर  रेलवे  लाइन  का  विकास  किया

 जाय,  तो  बांस  को  मदद  से  कागज  बनाने

 के  कारखाने खोले  जा  सकते  हैं  ।  हमारे
 थो  भ्रादिवासी काम  के  लालच में  पंजाब,

 हिमाचल  प्रदेश,  उत्तर  प्रदेश  की  कौर  भाग

 रह ेहैं  उन  को  वहीं  पर  रोजगार  मिलेगा,

 'उन  का  भागना  रुक  जायगा।  जिस  तर  से
 आज  उत  का  शोवण  शौर  उन  के  साथ
 व्यभिचार हो  रहा  है,  वह  रुकेगा  ।  यदि

 आदिवासियों का  कल्याण  करना  है  तो  सही
 मायनों  में  कीजिए,  नहीं  तो  आदिवासियों

 का  असन्तोष  बढ़  रहा  है  ओर  वह  बारूद
 की  दीवार  पर  बैठता  जा  रहा  है  ।  इस-
 लिए  समय.  रहते  हमारी  सरकार  चेत  जाए  |

 SHRI  e  BASU  (Barasat):
 “Sir,  I  wish  to  draw  the  pointed  atten-
 ‘tion  of  the  House  to  a  particular  de-
 ‘velopment  in  regard  to  the  atrocities
 ‘being  committed  on  the  Adivasis.
 “There  is  a  growing  collusion  between .
 the  .law  enforcement  authorities  and.
 the  vested  interests  existing  in  the
 Tural  areas.  This  is  a  very,  very
 “crucial  po'nt,  In  the  case  of  Adila-
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 bad  there  is  also  this  sort  of  collu-
 sion  between  the  Police  and  the  velit
 ted  interestg.of  the  locality,  in  order.
 to  deprive  the  tribals  of  their  legiti-
 mate  right  to  land.

 Sir,  I  wish  to  quote  from  the  Edi-
 torial  of  the  Times  of  India  dated
 24-4-81.  It  has  got  थ  significanee
 and  so  I  quote.  It  says:

 “One  difficulty  in  accepting  such
 an  alibi  (banning  of  tribals  as  welt
 ०  non-tribals)  at  its  face  value is
 that  the  Police,  as  well  as  non-tri-
 bal  vested  interests  in  Andhra  have
 often  sought  to  curb  even  perfect~
 ly  legal  activities  of  the  Organisa-
 tions  agitating  for  the  economic
 amelioration  of  tribals”.

 I  would  not  like  to  explain  it,  as  it  is
 sufficiently  clear  even  legitimate  and
 peaceful  agitation  of  tribals  for  land
 and  for  higher  wages  are  suppressed;
 they  are  not  allowed:  in  these  cases
 the  Law  Enforcement  authorities  and
 the  vested  interests  act  in  unison.
 Very  pecuiiar  arguments  are  being
 advanced.  They  say  that  there  is  a
 frowing  activity  and  increasing  -८
 tivity  of  extremists  and  because  of
 such  “increasing  activityਂ  of  extremists
 in  these  areas,  merely  because  of
 such  a  pretext,  the  Police  wants  all
 licence  to  kill  anybody  ०  they  like.
 This  is  what  happens.  This  is  what
 happened  in  this  case  also,  Sir,  This
 is  what  happened  in  Gua.  This  hap-
 pened  in  almost  all  areas  where  tri-
 bals  have  risen  up  and  demanded
 land.  Your  so-called:  sub-plan  and
 component  plan  are  only  Paper  plans.
 This  is  there  only  to  hoodwink  the
 people.  The  major  and  the  crucial
 question  is  the  question  of  ‘Land’.
 Wherever  land  ‘problem  has  been
 solved  somewhat  satisfactorily  like  in
 Kerala  and  West  Bengal,  this  kind  of
 atrocity  is  not  found  on  a  large  scale.
 I  don’t  say  that  it  has  been  solved
 satisfactorily.  But  at  least  some  effort
 has  been  made  by  the  Government
 and  when.such  an  effort  is  made.  by
 the  Government,  this  kind  of  collu-
 sion  between  law  and  enforcement
 authorities  and  vested  interests
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 against  tribals  and  other  oppressed
 sections  ‘of  the  society  does  not  genk-
 rally  take  place,  This  is  my  respect-
 ful  submission...

 ‘And  here  I  would  like  to  point  out
 that  in  the  Andhra  “Act  there  is  a
 provision  which  forbids  the  transfer
 of  land  of  tribals  to  non-tribals  under
 all  circumstances.  This  is  an  improv-~
 ed  Act.  But:I  find  that:  this  kind:  of
 an  Act  is  not  available  in  other  States,
 I  would  admit  it.  Because  under  all
 circumstances  transfer  of  land  from
 the  tribals  to  non-tribals  should  be
 banned.  Sir,  even  your  State  does
 not  possess  that  kind  of  legislation,
 If  I  am  correct,

 MR.  CHAIRMAN:
 gislation.

 There  is  a  ie-

 21  brs.

 SHRI  CHITTA  BASU;  Therefore,  a
 law  of  this  nature  that  the  land
 transfer  from  the  tribal  to  non-tribal
 under  all  circumstances  should  be  en-
 acted,  It  is  a  very  important  legal
 step.  But  the  whole  question  that
 this  has  not  been  implemented  is  not
 going  to  be  solved  and  cannot  be
 solved  unless  the  entire  attitude  of
 the  Government  and  the  law  enforc-
 ing  authority  is  changed.  Therefore,
 I  would  only  make  2  or  3  sugges-
 tions.  It.  apears  that  the  Govern-
 ment  agrees  to  have  those  views.  In
 the  course  of  the  reply  to  a  question,
 the  Government  had  said  that  the.
 land  occupied  a  crucial  pasition  in
 the  matter  of  tribal  problem,  There-
 fore,  I  would  suggest  that  in  order  to
 solve  this  land  hunger  of  the  non-
 tribals,  all  legislations  relating  to  the
 alienation  of  land  should  be  review-
 ed  and  enough  and  adequate  compen-
 sation  should  be  given  to  them  so
 that  the  benefit  of  this  legislation  can
 be  made  available  to  the  tribals.  My
 second  suggestion  is  that  there  should
 be  monitoring  cell  attached  to  the
 a  Ministry  to  see  thé  actual  hriple-
 mentation  of  the  land  alienation  Act
 for  the  tribals.  My  third  suggestion  is
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 that  there  should  be  a  compulsory,
 direction  from  the  side

 -of  the  Govern-
 ment  that  adivasis  who  have  beer
 deprived  of  their  land  because  of  the:
 Government's  acquisition  of  iand  for
 development  or  for  setting  up  indus-
 trial  units  should  not  only  be  provided
 with  adequate  compensation  but  their:
 sons  and  daughters  -should  be  given
 employment  in  the  industrial  units
 which  are  coming  up  there.  ]  think
 there  is  a  serse  of  revolt  and  upheaval
 among  the  tribals  in  all  parts  of.  the
 country.  1  think  the  Government  and
 the  House  will  take  due  notice  of  this
 upheaval  and  the  Government  in  its
 wisdom  should  take  necessary  mea-
 sures.

 MR.  CHAIRMAN:  Now,  we  have
 taken  more  than  3  hours,  There  are
 still  2  or  3  Members  to  speak.  The
 hon.  Minister  would  take  about  25
 minutes.  Therefore,-I  wauld  give  two.
 minutes  to  each  of  you.

 पीसती  विद्या  बहुपति  (विजयवाड़ा )  :
 सभापति  महोदय, मैं  पाप  के  सामने  इस

 विषय  में  कुछ  प्वाइंट  रखना  चाहती  हूं  ।
 मेरे  से  पहले  जो  माननीय  सदस्य  बोले,.
 वे  तो  चले  गये  हैं  ।  मैं  यही  कहना  चाहती

 हूं  कि  आं्र  प्रदेश  के  -इन्द्रा वल् लो  में  जो

 यह  प्रोब्लम  हुआ  हैं,  ऐसी  प्रॉब्लम्स  सारे.
 देश  में  कौर  प्रदेशो ंमें  होती  रहत)  हैं  भौ
 हो  रही  हैं।  हमारे देश  में  बहुत  से.  प्रदेश

 हैं  कौर कई  प्रदेशों में  अलग  अलग  पाटियों की

 सरकारें  हैं
 ।  यह  बात  भी  हमें  दिमाग

 में  रखनी  पड़ेगो.। ।

 मैं  बेसिकली  एक  प्वाइंट  श्ापकें
 सामने.  रखना  चाहती  हूं  ।  हमारे  देश
 में बहुत  सी  पोलिटिकल  पार्टियां  हैं।  जव कि
 यह  प्रोब्लम  इकोनोमिक  कौर  सोशल
 प्रोब्लम  है  कौर  इसकी  इकोनोमिकलली
 wit  सोनाली  लेन  चाहिए  लेकिन  होता  यह.

 है  कि  जब  ऐसो  घटना  या  दुर्घटना  हो  जाती
 है  तो  उसको  पौलिंटिकलाइज्ड  कर  दिय



 475  Atrocities  on

 [कीमतों  बिद्या  चन्नुपति]

 जाता हैं  ।”  हमारी  पोलिटिकल  पार्टियों में
 जो  लोग  काम  करते  हैं  या  दौर  जो  लोग

 gad  पार्टियों  में  काम  करते  हैं  वे  इन

 झभादिवासियों  को  सुधारने  के  बजाय  उनकों

 गवर्नमेंट  के  खिलाफ  एवरेज  करते  हैं,

 हमारी  पार्टी  के  खिलाफ  एन्करेज  करते  हैं ।
 हमें  ट्राइबल  प्राब्लन को एक को  एक  सोशल  प्राब्लम

 की  तग्ह  लेना  चाहिए  ।  हमारी  सरकार

 श्रीमती  गांधी  की  लीडरशिप  में  इन  लोगों

 को  बहुत  सहायता  दे  रहो  है,  लेकिन  जो

 जो  उनके  लिए  काम  किया  जाता  हैं,  उसको

 ये  लोग  भूल  जाते  हैं  और  जो  नहीं  दया है

 उसको  कहना  शुरू  कर  देते  हैं।  यह  किसी

 पार्टी  की  समस्या  नहीं  है,  इसलिए  जितने

 भी.  पार्टी  वर्कर्स  हैं,  सब  को  मिल  कर

 झाम-जनता  को  सुधारने  के  लिए  प्रयत्न
 करने  चाहिएं  ।  उनकी  उन्नति  के  लिए

 हम  सब  को  सोचना है  ।  ट्राइबल  लोगों.

 की  उन्नति  के  लिए  क्या-क्या  काम  करना

 है--क्या  कार्यक्रम  बनाने  हैं,  पार्टी  वर्कर्स

 को  यहं.  सोचना  चाहिए  ।

 श्री  जयपाल सिह  कक्यम  (आ्रांवला  )  :

 माननीय  सभापति  जी,  जितने  हल्के  ढंग
 से  आदिवासियों  की  समस्या  को  लिया  जा

 रहा  है,  यह  तो  इसी  बात  से  प्रतीत  होता
 है  कि  हमारे  माननीय  ज्ञानी  जी,  कैबिनेट

 मिनिस्टर  को  यहां  रहना  चाहिए,  लेकिन
 थे  यहां  नहीं  ।  इससे  ऐसा  लगता है  कि
 सरकार  की  इस  और  ज्यादा  तवज्जह

 नहीं  है  ।  यह  इस  बात  से  भी  स्पष्ट

 है  कि  इस  तरह  को  बहस  हमेशा  रात  को  ही
 होती  है  ।  पूरे  देश  को  पता  नहीं  लग

 पाता  कौर  न  ही  पुरे  रूप  से  बहस  हो  पाती
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 सभापति  जी,  शास्त्रों में  लिखा  है  कि

 आदिवासी  धौर  शूद  की  हत्या  करने  पर  उतना

 पी  पाप  लगता हैं.  जितना  एक  नेवले  या
 मेंढक  को  मारने पर  लगता  है  ।
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 -  भगवान  देव  :  कहां  लिखा
 gar  है  ?  ..ये  गलत.  कह  रहे  हैं  ।.

 sitwaqra  fag  कश्यप:  “मनुस्मृति”

 में  लिखा  हुआ  हैं  ।  ate  नहीं  लिखा
 होगा

 तो  मैं  इस्तीफा  दे  दूंगा  ।

 राज  एक  तरफ  तो  आदिवासियों  की

 सुरक्षा  पौर  उन  पर  होनें  वाले  शभ्रत्याचारों

 काले  कर  चर्चा  हो  रही  है  पौर  दूसरो  तरफ
 आदिवासियों  के  आरक्षण  के  खिलाफ  जो  एंडी
 रिजर्वेशन  झान्दोलन-कारी  हैं  उनको  बेल

 करके  जुलूस  निकालने की  आज्ञा  दो  गई  है  ।

 मैं  पूछना  चाहता  हूं.  कि  इस  प्रकार एक
 एण्टी  कॉस्टीट्यशन  एसोसेशन  करने  वालों

 को  कसे  ara  दे  दी  गई  ?  वे  झादिवासी

 भी  जुलूस  निकालना  चाहते  थे,  मीटिंग

 करना  चाहते  थे,  उनको  आपने  गोलियों  से

 भून  दिया,  दर्जनों  लोगों  को  मार  दिया

 कौर  उनका  जो  लोग  हित  नहीं  चाहते  हैं
 उनकों  बाप.  बढ़ावा  दे  रहे  हैं  ।  इससे
 सरकार  की.  नीयत  पर  शक  होता  है  ॥

 इसलिए  मेरा  कहना है  कि  तुरन्त  एक  पलिया

 गेंट्री  कमेटी  गठित  की  जाए  झर  जहां-
 जहां  श्रादिवासी-हरिजनों,  कमजोर  कौर

 पिछड़े  वर्गों,  मुसलमान ं  शादी  की  हत्याएं

 हुई  हैं,  चाहे  वे  हत्याएं पु  लिस  नें  की  हों,
 सब  मामलों  की  जांच  होनी  चाहिए  कौर

 दोषी  व्यक्तियो ंके  खिलाफ  केस  दाखिल  करके

 चाज-शीट  लगा  कर  अदालतों  में  उनका

 ट्रायल  होने  दीजिए,  ताकि.  हरिजन-
 आदिवासियों  को.  पता  लगे  शौर  उनमें

 विश्वास  पैदा  हो  सके  |

 7  शब्दों  के
 साथ

 मैं  अपनी  बात
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 बारे  में  मैंने  पहले  भी  कई  बार  इस  सदन
 में  बात  कही है  ।  भारत-शासन  में  शादी-

 वली  में  दुःखद  घटना  घटी  है  उसके  बारे

 में  मैँ  पुछना  चाहता  हूं  कि  हर  जगह
 हरिजनों को  यह  कह  कर  मारा  जाता

 है  कि  ये  नक्सलाइट  हैं,  Sha  हैं, इस

 प्रकार  इन  इनोसेंट  लोगों  को  मारा  जाता

 है,  तो  क्या  कोई  पढ़ा-लिखा व्यक्ति  भी

 मारा गया  है  ।

 जितनी  भी  घटनाएं  होती  हैं,  उन

 सब  घटनाओं  के  लिए  श्राप  जवाब-दार

 राज  सारे  मध्य  प्रदेश  में  अखबारों
 में  एक  बात  प्रकाशित  हो  रही  है-“बी०
 ato  सी०  हारा  मध्यप्रदेश  में  प्रा दिवा सी

 जोड़ों  का  नग्न  छायांकनਂ  मैं  प्रापके  माध्यम

 से  निवेदन  करना  चाहता  हूं  कि  बस्तर  में
 ‘धोटुल’  आदिवासियों  की  एक  संस्था है,
 जिसमें  यंग  लड़के-लड़कियां  रहते  हैं  ।

 otto शी0  के  लोग  एक  गिरोह  बनाकर

 वहां पर  गए  ।  यह  कहा  गया  कि  उनके
 नग  चित्र  नहीं  लिए  जाने  चाहिये  ।
 लेकिन  आदिवासियों  के  जो  वहां  जोड़े

 लड़के  लड़कियो  के  थे  उनकों  पैसे  का

 लालच  दे  कर,  उनके  कपड़े  उतरवा  कर

 उकी  फिल्में ली  गई  हैं  झर ये फिल्में ये  फिल्में

 हिन्दुस्तान से  ले  जा  कर,  ब्ल्यू  फिल्में
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 बाहर  दिश्वाई जा रही जा  रही  हैं  ।  ड्राप सो  रहे

 हैं  ।  भि०  मरवाह  को  भेजा  गया  लेकिन

 हो  गया  है  ।  बड़ा  भारी  भ्र सन्तोष  वहां

 gare  ।  बी०  बी०  सी०  वाले  वहां

 हैं  ।  सामाजिक,  श्राथिक,  प्रशासनिक  सभी



 मुल्क से  बाहर  ले  जाए  गए  हैं  सनौर  उन
 से  जो  गलत  ढंग  के  घंटे  कराए  जा  रहे

 हैं  उनकी  तरफ  भी  श्रापका  ध्यान  जाना

 चाहिये  |  यह  बहुत  ही  खराब  चीज  है  ।

 झगर  झापने  उनकी  झोर  ध्यान  त  दिया  तो  वहू

 दिन  पाने  बाला  है  भोर  श्राप  रोक  नहीं
 जाएंगे  जब  लोग  अपनी  समस्याओं का

 निदान  हिंसा  के  रास्ते  से  निकालने  के
 लिए  सड़कों  पर  निकल  ay  ।

 सभापति  महोदय  :  शभ्रानरेबल  मिनी-

 et

 भी  जगपाल  सिंह  :  हाउस  में  कोरम
 नहीं  है  ।  में  इस  सवाल  को  इसलिए

 उठाना  चाहता  हुं  कि  हरिजनों  धौर  भारी-

 '
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 की  जगपाल  सिंह]  बासियों  की  संमस्योकयों  पर  विचार  में  जेब  हो

 अनुरोध है  कि  संविधान के  अनुच्छेद 46  रहा  'है  तो  शाप  सवन  से  उपस्थिति कों

 मैं  जो  प्रावधान  दिया  गया  है  भर  जो  डाय-
 देखें  ।

 कोरम  का
 न

 होना  अहुत  हैरासी

 रेटिड  प्रिसीपल  हैं  उनको  भाप  पूरा  की  बात  है
 ।

 कराई  सदन  में  है  ही  नहीं
 ।

 लोगों  के  लिए  कोई  मतलब  नहीं.  होगा,  ले  लें  ।  मं  समझता  हूं  कि  इस  मामले

 उसके  कोई  माने  नहीं  होंगे  ।  संविधान  के...  कों  सीरियसली  नहीं  लिया  जाता  है  ।

 के  अनुसार उनकी  आधिक  शौर  सामाजिक  रूलिंग  पार्टी  के
 .

 लोगों  को  चाहिये  था  कि

 उन्नति  श्राप  करें  वर्ना  स्थिति  बहुत  [भया-  बे  कोरम  पूरा  रखते
 ।

 कोरम  का  अभाव

 नक  हो  जाएगी  ।  ये  लोग  जानवरों  से  बड़ा  अखरता  है  ।  स्टेट  मिनिस्टर  ही

 भी  बदतर  जिन्दगी  बिता  रहे  हैं  ।  कपड़ा,  -  हुए  हैं  ।  गरीब  लोगों  के  मामले  पर

 दवा,  शिक्षा,  सभ्यता.  भर  संस्कृति  से  ये  चर्चा  होती  है  तो  न्यूज  क्वरेज  भी  नहीं

 मे  हैं  ।  प्रगर  अब  भी  झपने  उनके  होता  है  ।  इसलिए  यह  बड़ा  सीरियस

 लिए  कुछ॑  नहीं  किया  तो  जो  श्रीगणोश  कौर  मामला  है
 ।

 राज  ही  नहीं  हमेशा  ऐसा

 wa  उनमें  पैदा  होगा  उसको  श्राप  रोक  होता  है।  जब  हरिजनों  भर  भ्रादिवासियों

 नहीं  पायेंगे  ।  की  'समस्या पर  विचार  होता  है  तो  कोई

 कोरम  नहीं  होता  है  ।

 भी  जगपाल  सिंह:  मंत्री  जी  के  जवाब

 को  कसे  जाने  दें  जब  कोरम  ही  नहीं  है  ।

 थी  सनी रा सम  बागड़ी  :  उन्होंने  कोरम

 का  सवाल  उठा  दिया  है,  प्राप  उसके  ऊपर
 क्या  कहेंगे  |

 anata  महोदय  :  वहू  प्रेस  महीं  कर

 रहे  हैं  ।

 श्री  मनीराम  बागड़ी  :  होम  मिनिस्टर

 सदन  छोड़  कर  चले  गए  हैं  ।  श्राप  देख

 लें  कांग्रेस  पार्टी  के  कितने  लोग  बैठे  हैं।

 सदन  से  इतने  लोग  क्यों  चले  गए  हैं
 ?
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 चेहरा  भागने  में  स्वयं  देखें,  उसके  बाद

 शी  मनोराम  बागड़ी  :  होम  मिनिस्टर

 नो  नहीं  हैं  ।  उनके  इस्तीफे  की  मांग  की

 MR.  CHAIRMAN:  Is  Mr.  Jagpal
 Singh  pressing  for  quorum?

 शी  मीरास  बिगड़ो  :  हम  चाहते

 हैं,  यह  मामला  गंभीरता  से  लिया  जाये  ।

 सभापति  जी,  भाप  कयों  जबरदस्ती  कर  रहे
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 हैं,  भाप  इनकी  बात  को  क्यों  कबा  रहे

 हैं  ?  फप  कोरम  कराइये  ।

 थी  जगपाल  निह:  माप  हमारी  भाव-
 नामों  को  देखिये  ।

 Yes;  I  am  pressing.

 MR.  CHAIRMAN:  Let  the  quorum
 bell  be  rung.

 (Interruption)

 MR.  CHAIRMAN:  Nothing  is  going
 on  record.  The  quorum  bell  is  ring-
 ing—Please  ring  the  quorum  bell
 again.  We  are  ringing  the  quorum
 bell  for  the  second  time.  There  is  no
 quorum,  The  quorum  bell  is  going.
 on  ringing—

 Nothing  is  going  on  record.  There
 is  no  quorum.  Nothing  is  going  on
 record.  We  are  ringing  the  quorum
 bell—

 The  second  bell  for  the  quorum  is
 being  rung.

 If  we  find  that  there  is  no  quorum,
 according  to  rules,  we  shall  proceed—

 As  there  is  no  quorum,  the  House
 stands  adjourned  to  meet  tomorrow
 at  11  A.M.

 21.25  hrs.
 The  Lok  Sabha  then  adjjourned  till

 Eleven  of  the  Clock  on  Wednesday,
 April  29,  1981/Vaisakha  9,  1903
 (Saka).
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